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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1002 of 2018

IN THE MATTER OF:

Abhisht Kusum Gupta.

State of Uttar Pradesh &Ors
And

Virender Singh &Ors.

Versus

Applicant(s)

Respondent(s)

COMPLIANCE REPORT IN VIEW OF ORDER DATED 27.05.2021ON BEHALF
OF JOINT TEAM CONSISTING OF EDMC, DPCC AND CPCB.

To

Hon'ble Acting Chairman and members
Of the National Green Tribunal,
Principal Bench, New Delhi.

MOST RESPECTFULLY SHOWETH:

1. That in compliance of the order dated 06.11.2020 and 27.05.2021 of

Hon'ble NGT in the above titled matter, the present status report is being

filed for your kind perusal and consideration. The order dated order

27.05.2021 reads:

" Till such compliance, the regulatory bodies - the EDMC, DPCC and

the CPCB are free to proceed, according to law, in the matter of taking

necessary coercive measures, as earlier directed. A joint committee comprising

of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go

into the surviving issues, pending further hearing on 22.6.2021 ...°
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2. In compliance of the aforesaid order of Hon'ble NGT vide order dated
27.05.2021, meeting was convened by EDMC (as nodal officer) with DPCC
and CPCB on dated 02.06.2021 for taking the action against the illegal
dairies running in Gharoli Dairy Colony, Gharoli Village and Kondli Village.
Copy of the minutes of meeting dated 02.06.2021 is attached here with as
ANNEXURE- A (from page 8 to 10)

3. During the meeting dated 02.06.2021, officers/officials of DPCC, CPCB
& EDMC (Nodal Agency) had unanimously decided to conduct joint survey
for Gharoli Dairy colony, Gharoli Village and Kondli Village on three different
dates i.e., 04.06.2021, 05.06.2021 & 07.06.2021 and then to start sealing
action against the illegal dairies.

4. That as decided in the meeting dated 02.06.2021, team consisting
officers of three different authorities jointly conducted inspection survey in
GHAROLI DAIRY COLONY, GHAROLI VILLAGE& KONDLI VILLAGE on
04.06.2021, 05.06.2021 & 07.06.2021. It is summitted that while conducting
the survey, some of the dairy owners had created massive hindrance and
forcefully deleted the photographs taken of illegal dairy from the official's
Mobile of the team. The incident was brought to the knowledge of SHO, P.S.
Ghazipur and thereafter adequate assistance of police personnel helped in
conducting the survey peacefully. Copy of the inspection report dated

04.06.2021, 05.06.2021 and 07.06.2021 are attached herewith as
ANNEXURE B (from page 11 toll, ANNEXURE C (from page 12 to 15)

respectively.

Details of the inspected unit of illegal dairies in three various areas are

as follow:

A) GHAROLI DAIRY COLONY:

Unit details given in earlier filed EDMC's ATR:
(Filed on 25.05.2021)

51
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(i) Sealed/vacant dairy units due to EDMC's action: 22

(04+18)

(ii)

(a) Sealed by EDMC:

(b) Premises were found vacant during sealing

drive of EDMC:

Action was expected by EDMC post lockdown:

04

18

29

Dairy Units found during INSPECTION of 3 different

authorities:

(a) Sealed by EDMC's action:

(b) Premises which were found vacant
during earlier sealingdrive of EDMC:

(c) Existing dairies:

58
(04+18+36)

04

18

36

B) GHAROLI VILLAGE

Dairy Units found during INSPECTION of 3 different
authorities: 5

C) KONDLI VILLAGE

Dairy Units found during INSPECTION of 3 different
authorities: 1

5. After conducting inspection, sealing action were carried out on

10.06.2021811.06.2021 by the joint team in the light of minutes of meeting

dated 09.06.2021. Copy of the minutes of meeting dated 09.06.2021 is

attached herewith as ANNEXURE D(from page 16 to 18).
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6. That based upon the inspection report of all three authorities, sealing
action drive was conducted by EDMC on two dates i.e., 10.06.2021 &

11.06.2021 on the basis of joint survey report in the presence of DPCC &

CPCB with the assistance of local police forces. During sealing drive,
wherever illegal dairies were not functional and the operators had removed
their cattle from the respective places, affidavits and photographs were taken
from the occupier so that same place may not be used for dairy purposes in
any manner in future. However, wherever dairy activity were found running,
premises were sealed immediately. Copy of the affidavits were taken from the
occupierare attached herewith as ANNEXURE E(from page 19 to 162).

Details of the sealed and vacant premises in three various areas are as
follow:

A) GHAROLI DAIRY COLONEY:

SEALING action drive by 3 different authorities
for total: 58

(04+18+36)

(a)

(b)

(c)

Sealed dairy units due to EDMC's action:

Premises which were found vacant during sealing

drive of EDMC:

Existing dairies were closed:

04

18

36

(All 36 owners also gave affidavit for not using the premises for dairy
purposes ever in future)



­ B) GHAROLI VILLAGE

6

SEALING action drive by 3 different authorities for total: 7

(While doing the sealing drive, 1 more . unitwasfound having dairy
activities thus earlier6 unit increased to 7)

(b) Existing dairyfound closed:
6

1

(a) Sealed by the committee consisting by
3 different authorities:

(01 (one) ownergave affidavit for not using the premises for dairy purposes
ever in future).

C) KONDLI VILLAGE

SEALING action drive by 3 different authorities for total: 1
(a) Existing dairyfound closed: 1

(0l(one) owner gave affidavit for not using the premises for dairy purposes
ever in future).

Copy of the sealing action drive carried on 10.06.2021& 11.06.2021 in
the presence of all three authorities are attached herewith as ANNEXURE F

(from page 163 to 166... ) and ANNEXURE G (from page167 to167
respectively.

7. That based upon the inspection and sealing drive carried out by all
three authorities, DPCC also issued closure direction and Show Cause Notice
for imposing EDC on dated 16.06.2021. As per report of DPCC furnished to
the answering corporation, Prosecution process is also being launched
against 66 dairy units. Copy of the DPCC's ATR dated 16.06.2021 is

attached herewith as ANNEXURE H (from page 168 to 234).
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8. That the answering corporation agree and undertake that 1n

coordination and support of DPCC and CPCB as directed vide order dated

27.05.2021 in the above titled case, regular monitoring and vigil would be

kept over all three areas so that in future illegal dairy may not become

functional at any stage.

8-
(East Delhi Municipal Corporation)

(As the nodal agency)
Or. Moel Chand
Director (V.s.)
east Delhi Municipal Corporation

Delhi

Dated ~1"' July, 2020
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kg." " Asr DELHI MUNICIPAL CORPORATION
"J1"%%i". .,VETERINARY SERVICES DEPARTMENT
#s66dangs' .-' 419,Udy@gSadan, Patparganj Ind. Area, Delhi-92jr.~)+'\'· ·· Phone No 011-66667330, 66667331

\,$. +o/vs/Dc/2o21 ..• pated02.062021...

-.> bit%%e"iv=oa«sr a£%2!'
~In compl~ce of the directions of the Hon'ble NGT date,
27.05.2021 in the I.A. Nos. 109 to 111/2021 in Original Application No.

~

02/2018 in the matter of Abhisht Kusum Gupta V/S State of Uttar
adesh & Ors. and Virender Singh and Ors. A meeting notice vide No

\~ 6/DVS/EDMC/2021 dt 01.06.2021 was served to (i) Member Secretary,
...._'. rti CPCB (ii) P .S Pankaj, SEE, DPCC (iii) Ba!endu Shekar, Advocate EDMC (iv)
~ Dy. Dir (VS) Shahdara (South) Zone to attend the meeting on 02.06.2021

in the office of Director (VS), EDMC to discuss the line of action against
illegal dairies running in Gharoli Dairy Colony, Gharoli village and Kondli
village..

Today, at 12.00 (Noon) a meeting was held in the Office of Director
(VS), EDMC to discuss the issue as mentioned above, the following were
present in the meeting :­

1. Dr. Mool Chand, Director (VS), EDMC
2. Sh. Vinay Prabhakar, Scientist 'B' CPCB
3. Sh. P.S. Pankaj, SEE, DPCC
4. Sh. RameshChandra, EE, DPCC
5. Dr. Siddhartha Gautam, DPCC
6. Dr. Raj Kumar, Dy. Dir (VS) Shahdara (South) Zone
7. Sh. Deepak Panchal, MTI, Shahdara ( South) Zone
8. Sh. Balndeu Shekar, Advocate EDMC

All the above officers/officials of EDMC, DPCC and CPCB
unanimously taken the decision which are as under:-

1. Representative of EDMC, DPCC and CPCB will conduct a
survey jointly of illegal dairies running in Gharoli Dairy Colony,
Gharoli village and Kondli village on dated 04.06.2021 (Friday),
05-06-2021 (Saturday) and 07-06-2021 (Monday).

;r----:- --- -

2. The survey report will be submitted in the next meeting to be
held on 09.06.2021 before the above members.

3. Sealing action will be taken jointly by EDMC, DPCC and CPC
on dated 10.06.2021 (Thursday), 11.06.2021 (Friday) and
12.06.2021 (Saturday) with the help of Police Force including lady
police to maintain the law and order problem during the sealing
action.

.. ..2/­,
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4. A request letter to DCP (East) district will be sent by the Dy.
Dir. (VS) Shahdara (South) Zone for providing adequate police force
during sealing action on the above mentioned date and time.

::i... ~--

5. Action Taken Report will be submitted by EDMC, DPCC and
CPCB by 20" June 2021 against the illegal dairies running in Gharoli
Dairy Colony, Gharoli village and Kondli village which are polluting
air & water by mixing the untreated waste water and animal dung
into the storm water drain which directly flow into the drainage
system of DDA and ultimately its fall into the Yamuna River through
drainage system of Naida Sector 137.

6. The next date of hearing in Hon'ble NGT is 22.06.2021.
'

The meeting ended with vote of thanks.

Director (VS)
EDMC

-9

Distribution :­

1. All concerned.
2. Office Copy

Cop'{ for kind information to:­
1. Addi. Commissioner-II

~· OSD to Commissioner for information of Commissioner pl.

',



EAST DELHI MUNICIPAL CORPORATION
VETERINARY SERVICES DEPARTMENT

419, Udyog Sadan, Patpar ~anj, Ind. Area, Delhi-92
Ph. No. 66667330, 66667331

Sub: - Regar.ding Hon'ble~~T) National Green Tribunal, Principal Bench, New
Delhi in I.A. No. 109 to 111/2021, in origina·1 application No. 1002/2018
Abhisht Kusum Gupta Versus State of Uttar Pradesh & Ors. and Virender
Singh& Ors. Hen'ble NGT.
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Agenda: - To discussed the line of action against the illegal dairies in Gharoli Dairy
Colony, Gharoli Village and Kondli Village in compliance of the direction of the
Hon'ble NGT vide order dated 27.05,2021 to be taken by the EDMC (as a
nodal agency), DPCC and CPCB. '1Vith letter and spirit.

1---
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Report of Joint Survey conducted bv officials of EDM, CPCB and DPCC of Illegal

Dairies in Gharoli Village & Kondli Village, Delhi on 04.06.2021 & 05.06.2021
a

Sr. No. Name & Address Dairy Status
I. Neeraj Kumar Yes

A-226-B, Raj veer Colony Harijan Basti,
Gharoli, Delhi-96

2. Dharmender & Raj Bala Yes
F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96

.., Raj Pal Singh Yes.:,,

2-B/292/4, K. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

4. Yatender Singh Yes
B-329, Old No.60, Rajbir Colony,
Gharoli Ext., Delhi-96

5. Proprietor ofDairy Yes
Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pillar No.101,
Delhi-96

6. Furkan
C-174, Gali No.OS, Mulla Colony, Yes
Gharoli Ext., Delhi-96

• CPCB Guidelines including treatment of waste water and animal dung generated from the
said illegal dairy farms, are not being complied with.

4 a$
...e"

e..
Officials ofDPCC ••

'·
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Report of Joint Survey conducted by the officials of EDMC, CPCB & DPCC of Illegal
Dairies inGharoliDairyFarm/Colony, Delhi on 07.06.2021

Sr.No. Name & Address Dairy Status

I. Sh. Gour@v Shah, A-82, 83, Gharoli Vacant
Dairy Farm,

2. Omvir Singh, A-90, Gharoli Dairy Yes
Farm, Delhi-96

3. Mr. Sant Ram, A-92-94, Gharoli Yes
Dairy Farm

4. Sh. Raghuraj,.A-102, Gharoli Dairy Yes
Farm, Delhi-96

5. Sh. Anil, A-548, 549, 550 Gharoli Scaled on 03.03.2021
Dairy Farm, Dclhi-96

6. Sh. Puran Maglani, A-553,554,555, Sealed on 03.03.2021
Gharoli Dairy Farm Dclhi-96

7. Sh. Bal Ram Choudhary, A-595/596, Yes .
Gharoli Dairy Farm

8. Sh. Lilu, A-684, Gharoli Dairy Farm, Yes
Delhl-96

c Sh. Surcndcr Pal, A-729, Gharoli Vacant9,

Dairy Farm, Dclhi-96

10. Sh. Girdhari Lal, A-909,910 GF, Yes
Gharoli Dairy Far Delhi-96

11. Sh Bhopal Singh & Sh Vikas, B-45, Yes
Gharoli Daily Farm Delhi-110096

12. Sh. Vinod Kumar, B-49,50, Gharoli Yes
Dairy Farm Delhi-96

13. Sh Sanjay, B-169, Gharoli Dairy Farm Yes
Delhi-I 10096

14. Ch. Banet Bhadana S/o Sh. Jai Karan Scaled on 19.04.2021
Singh B-207, Gharoli Dairy Farm,
Delhi-96

--~-------
12
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15. Sh. Jai Karan Singh S/o Surja Singh Sealed on 19.04.2021
B-207, Gharoli Dairy Farm, Delhi-96

16. Sh. Ashok Kumar, B-269-270, Gharoli Yes
Dairy Farm, Delhi-96~

17. Smt. Harwati, B-279, Gharoli Dairy Yes
Colony, Delhi-96

18. Mis Bhopal, B-379-381, Gharoli Dairy Yes
Colony, Delhi-96

19. MIs Virender Singh, B-382-386 Yes
Gharoli Dairy Colony, Delhi-96

20. Sh, Lalji Yadav, B-390, 391, Gharoli Vacant
Dairy Farm, Delhi-96

21. Sh. Raj Kumar Panday, B-41lto 415, Yes
Gharoli Dairy Farm, Delhi-96

22. Sh. Kamal Singh, B-416, Gharoli Vacant
Dairy Farm, Delhi-96

23. Sh. Kamal Singh, B-422 &424 Vacant
Gharoli Dairy Farm, Delhi-96

24. Sh. Harbash Lal, B-430 & 431, Vacant
Gharoli Dairy Farm, Delhi-96

25. Sh. Ranbir Singh, B-442, Gharoli Vacant
Dairy Farm, Delhi-96

26. Sh Ranveer Singh, B-447 Gharoli Yes
Dairy Farm Delhi- I 10096

27. Sh. Pramod ChaudharyB-451&452, Yes
Gharoli Dairy Farm, Delhi-96

28. Sh. Jagveer Nagar, B-488, Gharoli Yes
Dairy Farm, Delhi96

29. Sh. Bharam Singh, B-542, 543, Vacant
Gharoli Dairy Farm, Delhi-96

3
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\... 30. Sh. Rakesh Kumar, B-544, 545,546, Yes
Gharoli Dairy Farm, Delhi-96

31. Sh. Charan Singh, B-552 TO 554, G/F, Vacant
Gharoli Dairy Farm, Delhi-96

32. Sh Harish s/o Sh Bahadur Chand, Yes
B-601, Gharoli Dairy Farm
Delhi-1 10096

33. Sh. Madan Singh, B-622, Gharoli Yes
Dairy Farm, Delhi- I I 0096

34. Smt. Rajesh, B-687 to 688, Gharoli Vacant
Dairy Farm, Delhi-96

35. Sh Vinod, B-701, Gharoli Dairy Farm Yes
Delhi-110096

36. Sh. Mange Ram Nagar, B-724, GIF, Vacant
Gharoli Dairy Farm, Delhi-110096

37. . Sh. Sunil Kumar, B-758 to 762, Yes
Gharoli Dairy Farm, Delhi-96

38. Sh Rambeer s/o Sh Bahadur, B-795, Yes
Gharoli Dairy Farm Delhi-110096

39. Sh. Om Prakash, B-836, 837, Gharoli Yes
Dairy Farm, Delhi-96

40. Smt Rekha, B-839, Gharoli Dairy Yes
Farm Delhi-110096

41. Sh Sunil, B-873, Gharoli Dairy Farm Yes
Delhi-I 10096

42. Smt. Krishna, B-877, Gharoli Dairy Vacant
Farm, Delhi-96

43. Smt. Kam lesh, B-878&879, Gharoli Vacant
Dairy Farm, Delhi-96

44. Sh. Balraj, B-880 GF, Gharoli Dairy Vacant
Farm, Delhi-96

l
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45. Sh. Ravindar B-886, Gharoli Dairy Yes
Farm, Delhi-96

46. Sh. Ashok Kumar, B-899 to 904, Vacant
&910 to 912, Gharoli Dairy Farm
Delhi-96

47. Sh. Hari Shankar B­ Yes
918,919,920,Block Gharoli Dairy
Colony Delhi-96

48. Sh. Mahinder Singh, B-927-929, Yes
Gharoli Dairy Farm, Delhi-96

49. Sh. Vijay Pal, B-985, Gharoli Dairy Yes
Farm, Delhi-96

50. Sh. Jagat Singh, B-991. Gharoli Dairy Yes
Farm, Delhi-96

51. Sh Attar Singh, B-996, Gharoli Dairy Yes·
Farm Delhi-110096

52. Sh. Anju, B-997, Block Gharoli Dairy Vacant
Farm, Delhi-110096

53. Sh. Sunil, B-998, G/F, Gharoli Dairy Yes
Farm, Delhi-110096

54. Sh. Rohit Kumar & Sh, Ravi Panwar, Yes
B-1000, Gharoli Dairy Farm,
Delhi-96

55. Sh. Sant Ram, B-1002, Gharoli Dairy Vacant
Farm. Delhi-96

56. Sh. Harindar Nagar, B-1021, Gharoli Vacant
Dairy farm, Delhi-96

57. Sh. Ved Prakash, B-1051, Gharoli Yes
Dairy Farm, Delhi-96

58. Sh. Om Prakash, B-1052, Gharoli Yes
Dairy Farm Delhi-96

p%>
tArs)
Officials ofDPCC

%­
Officials of CPCB

>­
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EAST DELHI MUNICIPAL CORPORATION
VETERINARY SERVICES DEPARTMENT

419, Udyog Sadan, Patpar Ganj, Ind. Area, Delhi-92
Ph. No. 66667330,66667331

No: 128/DVS/EDMC/2021 " Dated: 09.06.2021

MINUTES OF MEETING

In compliance of the directions of the Hon'ble NGT dated 27.05.2021 in the I.A. Nos.
109 to 111/2021 in Original Application No. 1002/2018 in the matter of Abhisht Kusum Gupta
V/S State of Uttar Pradesh & Ors. and Virender Singh and Ors.

A meeting was held on 02.06.2021 in the office of Director (VS) along with (i) Sh. Vinay
Prabhakar, Scientist 'B' CPCB (ii) P.S Pankaj, SEE, DPCC (iii) Sh. Ramesh Chandra, EE, DPCC (iv)
Dr. Siddhartha Gautam, EE, DPCC (v) Balendu-Shekar, Advocate EDMC (vi) Dr. Raj Kumar Dy.
Dir (VS) Shahdara (South) Zone (vii) Sh. Deepak Panchal, MTI, Shahdara (South) Zone (viii) Sh.
Balendu Shekar, Advocate EDMC and discussed the line of action against the illegal dairies in
Gharoli Dairy Colony, Gharoli Village and Kondli Village and to conduct the survey jointly by
EDMC, DPCC and CPCB and all the members were of the opinion that the survey report would
be submitted on 09.06.2021.

In view of the above a meeting was held in the office of Director. (VS), EDMC today at
12.00 (Noon) to take the further course of action against the illegal dairies as per order of the
Hon'ble NGT dated 27.05.2021 and following officers/officials were present: ­

1. Dr. Mool Chand, Director (VS), EDMC
2. Dr. Purnima Sharma, RA/CPCB
3. Sh. P.S. Pankaj, SEE, DPCC
4. Sh. Ramesh Chandra, EE, DPCC
5. Dr. Siddhartha Gautam, EE, DPCC
6. Dr. Raj Kumar, Dy. Dir (VS) Shahdara (South) Zone
7. Sh. Deepak Panchal, MTI, Shahdara (South) Zone
8. Sh. Balendu Shekar, Advocate EDMC

'-

During the meeting it was discussed that some dairy owners has created hindrance
during the survey and misbehaved the staff on duty. The dairy owners force fully deleted the
photo clip of the illegal dairy from the official's mobile of the team, only because they do not
want any survey conducted by the team members. The matter was brought to the knowledge
of the undersigned and the same was brought into the knowledge of the SHO, PS Ghazipur
through DD (VS), Shah (South) Zone to give the assistance of Police personnel at the time of
survey. SHO, PS Ghazipur has given the assistance of the police personnel to the team and
conducted the survey peacefully. .

After, conducted the survey jointly by EDMC, DPCC and CPCB the report of survey of
illegal dairies has submitted in the meeting. The details of survey report are as under: ­

Cont. 2
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1. Survey of illegal dairies in Gharoli Dairy Colony: -

- The team has checked 04 (03 dairy plots were merged into 01 dairy + 03 dairy plots
were merged in 01 dairy + 01 dairy plot divided into 02 illegal dairies) illegal dairies
which were sealed,garlier by EDMC found sealed during the survey.

- 18 illegal dairies were found vacated.

- ~ fflegal dairies were found functional which are to be sealed.

2. Survey of illegal dairies in Gharoli Village: ­

- 06 illegal dairies were found functional which are to be sealed ..

3. Survey of illegal dairies in Kondli Village: -

- No illegal dairy was found functional in Kondli Village but 04 separate personnel
were found keeping single animal unauthorized on road site.

During, the meeting all the above members unanimously are satisfied on the survey
report submitted by the officers/officials of EDMC, DPCC and CPCB and have taken the decision
the sealing action to be carried out on 10.06.2021 (Thursday), 11.06.2021 (Friday) and
12.06.2021 (Saturday) with the help of police force including lady police to maintain the law
and order problem during the sealing action as per scheduled programme submitted by Dy.
Director (VS), Shah (South) Zone to the DCP (East) District earlier.

Further, Action Taken Report will be submitted by EDMC, DPCC and CPCB by 20" June
2021 against the illegal dairies running in Gharoli Dairy Colony and Gharoli village which are
polluting air & water by mixing the untreated waste water and animal dung into the storm
water drain which directly flow into the drainage system of DDA and ultimately its fall into the
Yamuna River through drainage system of Naida Sector 137.

The next date of hearing in Hon'ble NGT is 22.06.2021.

The meeting ended with vote of thanks.

Distribution: ­
1. All concerned
2. Office Copy

Copy for kind information to: ­
1. Addi. Commissioner-II
2. OSD to Commissioner for Commissioner's information please.

·,

I
Director (VS)

$s.
Director (VS)
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EAST DELHI MUNICIPAL CORPORATION
VETERINARY SERVICES DEPARTMENT

419, Udyog Sadan, Patpar Ganj, Ind. Area, Delhi-92
Ph. No. 66667330, 66667331

al-al. oqlo/9o1
Agenda: - To discussed the line of action against the illegal dairies in Gharoli Dairy

Colony, Gharoli Village and Kondli Village in compliance of the direction of the
Hon'ble NGT vide order dated 27.05.2021 to be taken by the EDMC (as a
nodal agency), DPCC and CPCB with letter and spirit.

Attendance Sheet

S.No. Name Designation Contact No. Signature
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IN-DL84367700296273T

12-Jun-.2021 01 :03 PM

IMPACC (IV)/ dl793203/ DELHI/ DL-DLH

SUBIN-DLDL79320367261228881275T

HARISHANKAR

Article 4 Affidavit

Not Applicable
0
(Zero)

HARISHANKAR

Not Applicable

HARISHANKAR
10
(Ten only)
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: IN-DL 84:3§7-?Cl0296273T

I BARI SHANKAR Rio B-918-19-20, -~~OLI DAIRY COLONY, EAST
DELID, DELHI-110096 hereby solemnly aftlrm and declare as under:-

1. That the Deponent further confirm that-he is not running dairy presently.
2. That the Deponent further confirm tliat he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control of pollution act , 1974 amendedtodate .

3. That this is my true and correct statement.

Deponent

Veirification :-

Ve1rified at Delhi on this 12" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

Deponent

1 2 JUN 2021

ATTESTED
08

NOTARY PUBUC, DELHI
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I OMVIR SINGH SON OF JAGPAL SINGH Rio A-90, G D COLONY , DAIRY
FARM , MAYUR VIHAR PHASE -3 , EAST DELHI , DELHI-110096 hereby
solemnly affirm and declare as under:-

Certificate No.

;
'\~. ,, ':c"7,::., ...•

iii'.;;t1'1~.

~, .......... ,.,--

3

AFFIDAVIT

: IN-DL 83508456159323T

.21-

±»sr

1. That the Deponent OMVIRSINGH is the citizen ofIndia.
2. That the Deponent OMVIRSINGH is residing in above mentioned A-90, G

D COLONY, DAIRY FARM, MAYURVIHAR PHASE -3, EAST DELHI,
DELHI-110096.

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control of pollution act , 1974 amended to date .

5. That this is my true and correct statement.

Deponent

Verification :-

Verified at Delhi on this 10 June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

Deponent j
pk

- ..... -, .l0,Ju1 2021

A"'fTESTED
~

NOll\RY POOlfC, DELHI
Y .

f.. ~ )~-.., ~- ~
me .8 age
"'~-~ ....~·-d>-~ ~'\~· nv... I>< tS u.. s&$t O5,
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fuo.fi- , 110096 3, East Delhi, Delhi, 110096
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BSES Yan1una Power Limited

Due'Date.@@):;
/got#@i;

CA No. : 101133856
E:nergi$ation Oate : 20-02-2/\07

: 2.90 (kW) Meter Type : 1 P$K
: 1.000 $1,Jpply Type : LT
: VSEPV016$1 em No. : 102013(40834
: GDA020090AQAA Bill l;lq.sis : Ac,tval
: 13 Q.Q. No. : Y/19/'I1I34!,')11747
: OQmestic [ Residential] CCTVTaggec;l : No

E
lt1•o1·1..o;s1n-e:, -~------- ·· •- •....,. -

Bill of Supply for Electricity
I' ~

San9tiQned Load : 3.00 (kW) I
SH.JAi PAL SINGH A·9Q,GHAROLI DAIRY COLONY Qqntraot Oemand

MAY~R VIHAR,PH-111, . M D I
DEL'!J1110095 ;g_qwer Factpr

Pole No.
Walking $equencf,;l
Cycle Ng.
Ta.riff Qate!}Qry

9350881858

: Mr. OM BIR SINGH

Mobile I Tel. No .
Email IQ
Qislrict I Division : vasundhra Enclave
Meler Reading :;;talus : DL
6111 Monlh : DEC-19
Bill Oate : 19-12-2019

~

...... ,,,,··:
,,:.· •.c·•._:_.~ '. .:·!_._~,__~'; ~
.

•
.,i ..... , ,•

,ir/mng Address

I
I

354654_37 KWH 16-12-2019 1()094.00 15-11-~019 15728.Q0 1.QQ 31 [ 366.00
35465437 KW 16-12-2019 2.90 15-11-2019 1.00 1;!.90

enr­
C)
C)

~w<gg
0

-~ ,: .
•.!..,:';;.•,,,

k .av%[/ . •\\'1~~ .

e%
amol,lnt.:..,.-.... ~
r8.3$$%%

~2400.00
~ (1$5.60)

1:?i
Reasons {l!iRvr)

·wui'i,~-;;;iiu~;ct",~io°4; flr~ti,i11 td i;~'generated In FY---2.020;2,]_

~,T 110.00 I 3.00
"si.6'T4%6

ial l,inits =366 1342.50 I Tot<1I (C)=: ~24.2_~J,-~ia£{D)=

lnt..,rest for FY2019-20

%
te,1,,PSC

cllargeel In the next bill.
Ill' 'ip <ITT:~~"' l,'H fllaot
Ra i vrfhywfl nils fr rvn.)

Last payment,!' 192P oo received on os-l.N919 • Payment accounted upto 16-12-2019 · ·- - · • ·-"
The connection shall be liable for oisconnection on non-payment of all oues (lncI11dmg arrears of previous blll(s) by due date , after notice as per
Sect1,,n 56(1) of the Electricity Act, 2003

%±alga#rs.rfre» Ia#ts
In tl/rest accruecj for FY 201_a-19 f • alre i;idy adfusted In bill No .

102193282 515.(generated for the perlQc)..JJ,;Q~ to 15-PNPl 9 )

Past Dues /Refu#as rsubsidy par #ii/#ii#jiseij)

BllllngJ)et~lls(I
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~· ~r ii!r \jfu _tii ni3,s th ai)
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0
0 --------· ---------· ··---· ....
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~ --------------------------------------------------------------------·-------

0
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BSES Yamuna Power Lirnited
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fi,Ailkf
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OMPRAKASH

Article 4 Affidavit

Not Applicable
0
(Zero)

OMPRAKASH

Not Applicable

OMPRAKASH
10
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AFFIDAVIT

Certificate No. ':I
: IN-DL 83632047206534T

l OMPRAKASH Rio B-836, GHAROLI DAIRY COLONY, MAYUR VIHAR
PHASE-3, EAST DELID, DELID-110096 hereby solemnly affirm and declare as
under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

3. 'fhat this is my true and correct statement.

Verification :­

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief. r:...'"?-1~41/JT

Deponent

i.

<Y
/2 ..,. t•
:)
.,, ~ )f

,I"'; .. ~-... ,.. • , ~
~- <',-· . ' ' r,,f:i':>

\

?.' ~ .,,... -:s·•· "'- ::"--':-' • t-.. ..,..,_,;,, . s• ·C
..,,.... -v:.· •.Y,~<:--.\ i, ;.:::,

a s- '

~

-'if" ....., ,<~~-i
•.- %'. . . ~.••-.··: .-_,.,/"'_,....... ..,,,

ATTESTED

NOTT\~ DELHI

1 ·o JUN 2021
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RAGHURAJ

Article 4 Affidavit

Not Applicable
0
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: IN-DL 83511230703488T

AFFIDAVIT

.rrrrrrrerrs
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1Certificate No.

f ielJ,'
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a~ ((
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,v·.

,;
iv·

I RAGHURAJ SON OF TEKRAM Rio A-102 GD COLONY, DAIRY FARM
, MAYUR VIHAR PHASE -3, EAST DELID, DELID-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent RA9HURAJ is the citizen of India.
2. That the Deponent RAGHURAJ is residing in above mentioned A-102 , GD

COLONY, DAIRY FARM, MAYORVIHAR PHASE -3, EAST DELHI,
DELID-110096 .

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control of pollution act , 1974 amended to date .

5. That this is my true and correct statement.

69f$°
Deponent

Verification :-

7

1 ;_O']UN 202\.

ATTESTED
~

NamRYPOOU'C, OB.Al

....
.'%.° A

",S ~..,
~ ~-~~-, ~@is •o>:8 ,¢ ·-·- .ey',#A~- 0

»4 e8%is ,""'° ·v so· (j·- <'" . /_gs°

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

.... '·.
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6A No. : 1519$1742
Energisation Date: 2'1-10 .!016

: 0.68 (kW) Meter Type : 1 PSK
: 1.000 Supply Type : LT
: VSl::PV016S1 'Bill No. : 101Ti ;650147
: GDA020102A1AC Bill Basis : Actua.
; 13 O.D. No. : Y/19/- 1146044874
: Domestic [ l~esidential ]

.ss vs±Q11-399998089#9As##5a@3a"
ls.'ikca»- ·.: ·. . ··-

' ---~"'"" . --=,..__.,....,_ -·"""-· =

: 1.00 (kW)

1BSES Yamuna Power Li1T!ited
• I~~~----~~----- - -- ---

0.68

Sanctioned Load
Contract Demand
MDI
.eower Factor
Pole No.
Walking Sequence
Cycle No.
Tariff Category

·ustorieie'are:ce#it#j

Bull of Supply for IElectriicity

KW

8285251754

: Mr, RAC.HI/ RAJ ,

: S/O TEIC RAM A-102 THIRD FLOOR C.D COLtNY
MAYUR VIHAR PHASE-Ill DEL~II 110096

," .-478

25285367

~1lling Address

( . bile /Tel. No.
,.- ,nail ID
'Distriot / Division : Vasundhra enclave
Meter Reading Status : DL
Bill Mon\h : JUL-19
Bill Oate

"56S l'.l65.63103 30

j~,~~ariio@'aW; Elec lrlcltyTox@SII qn e.;ergy TotalAmqunt
(~~•rgy.Chillll • t ihargound Ibo ~nero-1 chargo (I=A+B+C+D+E+
dChargo-Rebale) ComponentofPPAC,RASurcharge, GH· : = ••en · TOO ijurcharoe IRebato = "'H" I·+ T )

:: I {.. . 3- ' (f@gs @sf mes st4JF, 4a. sy want, eaan (ga ii).,s;s?) sRs/qzswt wm ve)

o.~ii~~(•1I I 12e:Cici I .l:so I sao:so I :·:::: I ::· :-: I I I
PeA'i;•9.h•F!xq~t\ ~-!.-----l---l------t---f---7r--t----~j·chafg(i.'JGh
.. t·

{i,ipli;~-'Regg:­

Billing Details(~ qi]' fclrRor'
Current F.

Fixed
Charge="A"

f

(tenhleo)

Total Units= 32(1 1 I ITotal(B)=116B:qo- '[Total(C}= 50.60 ti;ital(O}=

en,-
(")
Ci
(. IJ
,r,..
01
::j
01
--.t
0

ihr5nit;
8%2049

Bill Amount Payable

TotalCharges
Payable

g«a hr es)
568.41 .

2020-21

3.28

Reasons ('iliRur)

Sorvlcolino curDvolopmont Chargos paid]¢ 3900 oo · ] Security Deposit with DISCOM
(rtr tis« tsshe re)] . . 1M '!ff '!ITT! 1il1ll '!mil mb:
Interest accrued for FY' ,OlH•l9 -, already adjusted In blll No,
100424422807(generated for the period 17-03-2019 to 15·04-2019 )

Interest for FY 2019-20 will be adjusted In your first bill to be generated in FY

#1#7147%°

lfpayrnent Is made after thedue date, LPSC
for the delay1._shall be charged In the next bill.
(f.r<m~ qi ifiG 'TffiT'l ffl "Cf'( ;,~ f<n;tq

_____ __ __ _ . . _ . . . _ . 6l\ al"'J"<ff mr if~ \il'l;;, ~,rr Wlf'!T.)
Last payment~ llO.llJl_received on 04.oz.2orn - Payment accounted upto 17-07-2019 . . - . . •. . . . .
The connection shall be liable for disconnection on non-payment of all dues (Including arrears of previous blll(s) by due date, after notice as per
Section 56(1) of the Electricity Act, 2003

Past oiJ,es'l Refunds {Subsidy (N 'ifcl>l<IT/clJ1'l~/~)
~rr.~·~i:§1f;frnt.!.!i),9~'@®!.ffl .~'.~, ~-- Late Payment Other Charges,
Amount . . Period to which it relates Surc;harge (LPSC) if any*

?i) frarr wiaa&) (&8mam wsf) (sr gen, zf& ail)

f
Jut4

•l!il'
I

es n'citod, consumer in.,., visit
',)?)1pi>_slt.~!jailwt yo,,~
ln9,iJQ.~U_'!)iipt~ry proo,f in that
has'extanded,subsidy to
oiff~ii_qdd,itiorial S• hsicly of,.·8 _7mg%e23z"$, A.s.

__Tssgen?egg%"gY?%)..-------------------------------------------­
@jg glm L5ElI, sSEz5 %$2jg BsEs Yamupa Power Limited
~, Payment slip . mL. .. ~

~
~.ll_ • Make YO\lr-chegue/00 P!lYqQle t9·_·BY_PL ~r,. t,19.A1Jil.9J)JA.?.fi;;'.l.:,. _ - • c;:~qvo sh u be a~o9nt P_ ~ye.. <?.a, _n_. _fll'1...~..-_-.• : ...__•_:_,~~."'-__ :.~I . Ch~q\10 should nol be PQSl dateµ. . . • ..••, ., - f' '_ l Oo r\Qt sta. 'only clip the cheque tggenw:, -_= · . · _

~ •W11leyourlelephon\inumberonbi!~ks1cj~-oflh,~'°~)1,!lqye:, "''·' :-· - · -·,· .. • 4., _ (~..L....i . , ,-,, /· :~_··_;, .j'.\:_.,,

11111111111111111\l!J]!!:\!!l!!l~.!ijl]fil!Wil!JWll!ml!llllllmlll:,. he#,"z$#±h#?
------~•• -·· J.:..... ... .:..[ '> {--!;• ••:-..i>:<~<~. ( !i i+::..,>,,J;,';_. r_,,

R
1./)

!::?:
11)
'tj'
lO
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Certificate No.

Certificate Issued Date

Account Reference

Unique Doc. Reference

Purchased by

Descnption of Document

Property Description

Sonsiaeration Price (Rs.)

First Party

Second Party

Stamp Duty Pa1a By
Stamp Duty Amount(Rs.l

INDIA NON JUDICIAL

Government of National Capital Territory of Delhi
"

e-Stamp

IN-DL83509915599022T

10-Jun-2021 12:28 PM

IMPACC (IV)/ dl793203/ DELHI/ DL-DLH

SUBIN-DLDL79320365528922594699T

SANT RAM

Article 4 Affidavit

Not Applicable
0
(Zero)

SANT RAM

Not Applicable

SANT RAM
10
(Ten only)

om
__/_ 'i ,(i,_ ~~·· ""·s·-$ -~. . " . . '

.! n.,l:,, .• '•

(

. -.;;• ~.,; .t.~;:. ., \
t.,¾.li' >.l_\ \.,1.,1 _ •• -~ ~•--,\ee 1%·"jf;;JJ ii-·. 1

\
~t•o· \ • '1 -"6'' -
\ ~'4 "l,S:}fl\'i' \.:"-''° I

·•~'\~./qbflllfD2.'~ .;:-!)
(.Y

(\\'~_:1/

•

__________ ••••••••••••••• •• _ •• •••• Ple;ise write or type below this line••• •• . .

47
. 0 ~....R· i;,\± o. ..~~ v· . y,, ~ .eft., ~t:J~J )""' ' ··0... ~.;-,• <':~..,.

u ... t~~4,"J'N .,.,sJ'J" .,.-, ss« ~-(.
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Certificate No. ll,

AFFIDAVIT

: IN-DL 83509915599022T

32

I SANT RAM SON OF TEK RAM Rio A-92, 94 G D COLONY , DAIRY
FARM , MAYUR VIHAR PHASE -3 , EAST DELID , DELID-110096 hereby
solemnly affirm and declare as under:-

1. That the Deponent SANT RAM is the citizen of India.
2. That the Deponent SANT RAM is residing in above mentioned A-92, 94 , G

D COLONY, DAIRY FARM, MAYOR VIHARPHASE-3, EASTDELID,
DELID-110096.

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control of pollution act , 1974 amended to date .

5. That this is my true and correct statement.

2--\o-n 2-m
Deponent

Verification :-

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

Deponent

.Y...o fj$~ ~-~ ~-&.,f'. 41 •
A-ii • .,1,fJ ,,
"~f!l·· .h..0
.\. \Ci• ('''£"" .

~.J, '""' ,,, ,,i:..~.E-41):, l"}.t::jr,.-' :_q:
;3g»

"'l/"' A\)\ S:,../
» ·<$°

oor.

AT"'f ESTED­N(l1l\RY PUBU'C, OELHI

_ l J) :JUN 2021

j..-,\vrf LI~



153.52

TotalAmount
(I =ME+C+O+E+

F+G.+li)
~

tag«a ii)

Due Date(~ ~r):
09-.07-.2018 -

CA No. : ·1r:?051769
Energisation Date : 23-12-2016
Meter Type : 1F SK
Supply Type :L7
Bill No. : 12102845478
Bill Basis : Actual

5.15

10.85

.su~h•ruo@B',\ El1ctrlclty ru@5¼ on
,on(e,myy Ch11gu Enirgi Chargo, RA& Pen1fon
Fii ,dCh11110 0R1bal0) Su1cha101, PPAC, TOD Surchargal
:: w"E Rabal amunf =H

! !
,a n;.,; _...,. << ~lj111J"","'1t~. •\1ij1Awe{@..- +w I» ' sRs, tty tr rqctn
-, V8at] ·stow/ ye Rge)

33
BS!::S Yan1una Power l irnited

: 1.00 (KW)

: 0.54 (KW)
: 1.000
: VSEPV240S1
: GDA010094A3AB
: 13
: Domestic [ Residential ]

1872.00__L 17-05-2018 I 1872.00 I 1.00
I

33
0.54 I 17-05-2018 1.00 0.54

-·•- ----
- . -··• ·- - - ·----·-- -

I .. --· -· ·-- ____ .. __ --·---- ----- -·-

Sanctioned Load
Contract Demand
MDI -
Power Factor
Pole No_.
Walking Sequence

• Cycle No.
Tariff Category

•
Bill of Supply for Elec:tricity

%stem.gt.%atgieiitieNo:.is#.#ga#9)0 14 -39999808
·----.-- _. ~'•t-•'•~•,,,...~/-~~~7J.":1

: S/0 TF.I< RAM A•94 S/F A•BLOCI(, G.D COLONY
MAYUR VIHAR PHASE-Ill DELHI 110096

: 9953612797

: Mr, SIINT 11AM ,

icilGGsect»mag12%-----li---+-----1---~-------l oo(En119yChugtstfu1d
~Rut!)•'P

I .,_,. t- ·LL] U/979 a .c: .. ,l-. --- I I ~~~~:1
3.ohrisir)

1.90

135.62
1.08 Mlh(s)

·----·

Billing Details(fa mr far)
Current
r---

Flxecl· ·
hargo"A

~
(ffl)iftw,o)

Mobile/ Tel. No,
Email ID
Dislrict / Division : Vasundhra Enclave
Meler Reading Status : DL
Bill Montn : JUN-18
Bill Date : z.1-06-2018

35253825 I KWH I 19-06-2018 I
35253825 KW 19-06-2018

't:·t~L··: ,r-,
,.• ;:- ,,-}+}:-:c:z:-•_'~_,-,a,. , . '

#

·r···JL
.;;

- .l

,

" ,)i.
f '

Nama

BIiiing Addreos

Total Units= 0 I !Total(B)= J JTotal(C)= Total(D)=
Past Dues/ Refunds/ Subsidy (~ qqiftJ]'/M/~)

~~N:eDfo,c;,unt
:, ·.- .Payable
A (mer tu vii)

506.52

DueDateofPayment
~~•li;Jli'l ~:~)09-.07-2018

Bm mount Payable
(Rrar ea if@ij

~- 5ot>.btf - -- - --

506.52

Total Charges
Payable 's # cc)

2019-20

'(' 600.00

'(' (42.97)

ReasonSI

will be adjusted in your first bill to be generated In FY

350.54 I Since MAY-18 I 2.46

rrears TRefunds{ffllH/qj1ffiJY-:--~ -late Payment Other Charges,
Period to whtch 11 relates Surcharge (LPSC) If any*
furn a!<llll' .'I~%) ~ .'I :jl@R 1R~) _ (aR! 'Wli,sst)

Interest .!\Ccrved~for FY 20f1-1ii already adjusted-ln-bTITNo7
1002139691B7(generated for the period 21-03-2018 to 18-04-2018 )

Interest for FY_2018-19

Service line cum Development Charges paid '(' 3000 00 j .S.. ecu_ rity Deposit with DISCOM
('f@l'l f.l;lii lmJ '1f<mw,l;i ~~~) . __ (i!i'AI ~ 'QR! Wll 11ffl <iftr)

Jl,mount not immediately payable,] z
it any. {mw_iiiI Wc1 ~ 'fflf e. 1ifG mm)

tf payrnenfis made'after'the dtie date, LPSC
for the delay-,__shall be charg1;1d In ·the next bill.
{f.r>m f<i~ q, <llG "J'ffiR i!R'! 1N ;,'<I firor<f
~ (ll'lffi f<wr 3 gar9lgrft ls far orryn.)

Last payment~ 22n oo -- received on 13-0s.2n1a • Payment ~ccounted uptp 18-06-2 1 -
The connection shall be liable for disconnection on non-payment of all dues (inclu ng arrears of previous bill(s) by due date, after notice :11s per
Section 56(1) of the Electricity Act, 2003

. '. ' .. ' .• -.4$.. . -----.-----

•.• #Ag,]PO9ETAME$$4egr #mg» 2is-d2111
2054.77gas@sryyajljloriii;si.p. charges noted;cgnsumermi@yyjsjt.diyisioraoftig forraiujsitecorr$i@nrPension surcharge @ 3.8% has abnla an
k4 "zgsijjy}rifo4ii6?99/2$7391PawerPufshass:Adigsfront charge (PEA)@4o % hasbe tut-«---.-- ·
" v@unsint5fisocti rlty pep6sir'sq4R@vM9.2,#%8no1.•-: : '.. _ . ·. _ - . - -'-·--- •--•···- --- ---·· ->:±ss" z...-- -•· .. _

U)
00
0
9g..-
00
'<t
t,)g
1/)

·\
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f,

3,

. - . - - - - - - - - - - - - - - - - - - - - - - - - - - .·. - - - - - . - - - - - - - ->( .,.
I -~~~~~--~ - . .aegis@a@oekiunwresew«er=__,.

mrwr
Sant Ram

;j{rll" <fl'l' / Year of Birth: 1966
~/Male

9625 2257 6709------
~-3Wl~tITTqtff.lcfiR

G' ~

. - - - - - - - . - - - - - - - - - - - - - - •••••••.• ~ •. - - •.•••••••;>{,· .• •.
. .g. t2Gira4tz.faf±retr i1if1#T

· '~' · l:fl\l.@m.J!ll~l;!'Jl\iOBl'l'~•OF.:INDIA

<rm: S/0 ~U"1. "C!;- 'I.~. m.i'r. Address: S/0 Tek Ram, A-93,
4ta, mafgr#, ffft, G.D. Colony,ayur Vihar Phase
~.110096 3, East Delhi, Delhi, 110096

'__ ... =;:t- _, .. 0 - =·-
a 53 mm1947 help@uldal.gov.in v,v,w.uldal.gov.ln P.O. Box No.1947,

1800180 1947 Bengaiuru·5EO 001

~,

3l

02Tel



"'
_,,....

~ 3;

e-Stamp

INDIA NON JUDICIAL

·---------··------·---··-· -··-------·----·--··-- -------•-•·.
Government of National Capitai Territory of Delhi

""#r I 1, .1"#r%p.J"f, \_j i .•, J ·, • .'
"" 'M."REE±a.Me»
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Gertificato No.
Certificate Issued Date

Account Reference

Unique Doc. Reference

Purchased by

Description of Document

Proportv Description

Consideration Price (Rs.)

First Pa1iy

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

IN-DL83551433017766T

1 0-Jun-2021 01 :09 PM

IMPACC (IV)/ dl793203/ DELHI/ DL-DLH

SUBIN-DLDL79320365609211678045T

RAKESH KUMAR

Article 4 Affidavit

Not Applicable

0
(Zero)

RAKESH KUMAR

Not Applicable

RAKESH KUMAR

10
(Ten only)

~ t.o*
4- !t? a:,
~ -<!sq;"St :--.""' ~::c.,._r, ;SJ z*-·· Gi;),r.,.1 •'--J,,,_, -

r- . !J,I SJ '.., .(',7 Lt..
0 CJQ£-/J.t 0
~ lfrJJ::! f-....

Q!' -~co*
_________ . . •. _. .Please write or type below this line . • __ • .

at+4,i

ti1~JUN 2021
• 4»

~'{ *
_g_~~ §:)<:>
., ~ ~ !B 0
0 <o·,{::;> ·f.. .,J~"t), ~
~ <J ~0 '\;, KJV Q
"°"" l:> ...~fv •. .,,.

N ,('i' ,£,.,\ •<:ewe .
~ ,..
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: IN-DL 83551433017766T

AFFIDAVIT

-;:
Certificate No.

±42,jG=­
~,'l_t_~;-, ;~•:~;:;,,t~;i:;~_;'."-_,· .,,..

4. ·. ·• \.· ·:;:[;-~ ~~t~-~- ."- • ~ ~ ·',,;, ·, ,, . ' ·'\?,j. f,,,,f.,'!:•'::q•,

J\rj~

r'•
-~

I RAKESH KUMAR Rio B-544, 545,546 GD COLONY, DAIRY FARM,
MAYUR VIHAR PHASE -3 , EAST DELHI, DELHI-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date.

3. That this is my true and correct statement.

Verification :-

_Deponent»7-

rJil'

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

Deponent

-2)\~ tfJ )11 L
:../

10 JUN 7071

9°~R"t' pl)BUC, 0£LH\

~~i l(..,. ,t,
• $ess .' .....,. :•,,,f(,'(j:t,, -" ·•,; -. • ·Ys

,-.,, '\·~·,,-:\ (\, :23
:t,"'ili,, .....•·· 'f.:i' '-..;:

/..u,i:::; I,.
<f: 'y·'~- ~ (§/

cf?
a

MASTER
Typewritten Text
36
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Bill Amount Pavable
2256.80

Total Charges
Payable
(gak g«es)

2022-23

2100.00

\f

(162.75

VcJcci,ie ... M~ '~ ' w~sl·,,. ' I lt'(i. ',ocial Di,t<11h:i '1\j = ', i() )f)' cw~r c,,,.i';37

2.72

(161.13)

BG Expiry Date

BG Security Deposit

Sanctioned Load : 3.00 (kW) CA No. 101124565
Contract Demand Energisation Date 14-08-2004

MDI : 2.72 (kW) MeterType 1PSK
SupplyType LT

Power Factor : 1.000 Bill No. 100965413758
Pole No. : VSEPC.842S1 Bill Basis Actual
Walking Sequence : GDB080545A0AA O.b. No. YI21/11240310477

Cycle No. : 22 CCTVTagged No

Tariff Category : Domestic [ Residential ]
Street Light Tagged No
Wi-Fi Tagged No

~.

Bill of Supply for Electricity

07-04-2021

: 9810770070

: YADRAM B-545
GHAROLI DAIRY COLONY MAYUR VIHAR DELHI
110096

Total Units= 401 I Total(B)= 1a1s.so I Total(C)=129.17 I Total(D)=

Interest for FY 2021-22 will be adjusted in your first bill to be generated in FY.

Service line cumDevelopment Charges paid I,., 4500 OO I .qraRrmffa{avi base zcs) ' Cash Security Deposit
Interest accrued for FY zuzu:rr already adjusted in bill No
100965413758 . •

(generated for the period 17-03-2021 t~ 07-04-2021

Last payment 1540.00 received on 06-04-2021 • Payment accounted upto 12-04-2021 •
The connection shall be liable fordisconnection on non-payment of all dues (Including arrears
of previousblll(s) bydue date, afternotice asperSection 56(1) of the ElectricityAct, 2003.

Past Dues/ Refunds/ Subsidy Oirom <fiffl•lr/c[Jtffil/~)
~'I: Late Payment Other Charges,

±"P!EE?Si Surcharge (LPSC) if any
(etmarwsfr) (rr z{sas, f? sh at)

r-­en
'<I'c:o
ioen
(0
(")

(.)
(.)
..J (This bill is computer generated, hence does not require any signature.)
00 ---------------------------------------------------------------------------

District I Division : Vasundhra Enclave
Meter Reading Status : DL
Bill Month : APR-21
BiilDate

Mobile/ Tel. No.
Email ID

I,

~-;~:°:"·•~.•,+··_;,.:..11h~.·.··.:~·.i~±.. .A, Pp
-s:Li/,,ii(. . . - :•w;;:•, - - . - ·:,~
4.3.--...2.s t- "»-qg«'r%@%%
~.' .. ·•···f''\.;,:;··$:'/ - '·U/ / · RAKESH-')/a A«aress

/

BSES Yamuna Power Limited

Bill ;;,,,,:1h: .,\1i:?I ..
DaJi, .

Bill amount payable: If 2260.00
Cheque/DD No.:

• Cheque should be account payee and payable at Delhi.
• Do not staple. orJ.l_l'. clip the cheque to payment sllp.

se
E .°• ±%8%LIER

ES
Payment slip

aE#EE.Rn¥@Egr9En9ME±#Et%NESKE&es&MMe­
• Cheque should not be post dated.
• Write your telephone number on backside of the cheque.

IIIIIIIIIIIIIII IIIIIIIIIIIIIII Ill llllllllllllHllllllllllll lllllllllllll!IIIIIIIII Ill
2200Y101124565000000226000202104290000000000
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~ /MALE

u%irr~-
Rak@sh-Kumar
~~/·bOB:Ot/01/1954

'•~-..,

.ii.. .~:~Flf&;~7~,:~·: ·.. , >" '" ""'¥ '. ."$ ti •? ·. 'fl"? ~ ~~r.·
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' +s sap@lg&fixes4crisis1 ...~,_,v_ ..· ~---~ ··•·a~1i~.·~,~-~.,~... 1frr-.,,f,}.5\1\l.. • • . il\"I'. • t; ' ffi !'i. · '' ©mi1'TvnNUII\1,ADH.V.R · l,L

'tfnf:
~:~. l:;<f.';:f-
81, zta,-5,
~.•rlcil-J~4~.
'3"m~!lf- 201301

Address:
S/O: Yad'ram, H.No-81. Harola,
Sector-5, Nolda, Gautam
Buddha Nngar,
Ultar Pradesh -201301

·.,

9152 8696 21'08

MERAAADHAAR,MERIPEHACHAN
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Certificate No.

Certificate Issued Date

Account Reference

Unique Doc. Reference

Purchased by
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AFFIDAVIT

: IN-DL 84246771155342T

o

I RAJBALA W/0 DHARMENDER SINGH Rio F-70, KH NO 253 ,
HARIJAN BASTI, KONDLI , EAST DELID, DELID-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent RAJBALA is the citizen of India.
2. That the Deponent further confirm that he is not running dairy presently.
3. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

4. That this is my true and correct statement.

/'

Deponent

Verification :-

Verified at Delhi on this 11" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.
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'Amount ,
l·B+CfD+~-, '

.t+G<•ri+I•

152139385
12-04-2017
1PSK
LT
101145164884
Actual
Y/20/11200177982
No

1.00

CA No.
Energisation Date
Meter Type
Supply Type
Bill No.
Bill Basis
0.0. No.
CCTV Tagged
Street Light Tagged
Wi-Fi Tagged

I
] a » ' a au "'II":? l""'C""'II .,.11'1,·U•/ I

• gque should be account payee and payable at Dern
. , not staple. only clip the cheque to payment slip

~600.00
t(51.44)

z

BSES Yamuna Power Limited

BSES (arnuna Power Limited

: •1.00 (kW)

: 0.42 (kW)
: 1.000
: VSEPC912S1
: HBK140205A9AA
: 23

Vncclne + Maw , Wi11;hi119 hands -~ Socinl uistt111cino e: Victory ovQ1 r ovld

[Ee.3El
co89;"#s
1lg#
!ID •.&i-f:i

7.11

BG Security Deposit

Sanctioned Load
Contract Demand
MDI
Power Factor
~oleNo.
Walking Sequence
Cycle No.
Tariffcategory

Bill of Supply for Electricity

20-03-2021

zeef%sea.3»

l<W

va,.,ndhra lnclave
') ·

h.'1.\l!-21
.·.,-,,3-2021

465559)5 187

>/0 SArPAL SINGH F-70 KH NO-253, F/FLOOR
HARIJAN BAST!
•:CJNDL· DELHI 110096

·,., .iHhRMtNDER SINGH

I Total Units=1~-, I Total(B). I Total (C)"'39 96 I Total(D)=

Payment slip
• Make yourcheque/DD payabls tc B'tPL CA N0. 152439385
• Gheuu~ should nol bo ~usi dnlo,1.
· \-Vr•lt> _ :\JI telephone ntymber on :a.ksd o! ttr- cheque

353()'::i:05
0:.•.JO::i·. J:., ; KW!i

i.vet}

E~---2
:-•..
t,)
UI.:
.:.:1UJ,

~ I II BG Expiry Date

. Service line cum Development Charges pal\[a933 00 I Cash Security Deposit
, (:\1ml'I f.lim r far{v eaviegca») .
I Interest accrued for FY.2D.lJl:2Jl , already adjusted in bill No.

100.425 36948 (generated for the period J z-□-;-2020 tq l 3·042020

l lnte,rest forFY -2Qi!'Hcl- will be adjusted in your first bill to be generated In FY---202-i..22--

~w1:F1-Un1ts

Billing l)etaiis(f.IB Wt fcrcRur)
Current Period Charges- 3l'1lfu cliT

Fixed. C~
jcnarge=·'A" , ~~ ..
: i'1!llll\ 'lf.<lil '(~

:--:1 No

·: GoNCTO Vido Or~or No;f.11
,µnnsimonth.. SJab201,40.0 I
14.54 has been levjd on.

'.fln·SLD chnrgo_!:fnotCd, ~o·m
· 'amount of Sticuri\y Deposit

.dlscropanr;y,by'fumishlngd
This Bil is computer generated , hence does nol require any signature.)-------------------------------------·--------------------------------------

Last pay ,nenn 10.00 . _ received on~:1_!-202_Q .. Payment accounted upto 17-0~-202
Tho connection shall be liabl
at 9reviousbe)Py99e%gt

-~~?·1• j· .J .' . . ' •

----------- --~ . ·-----·-- ---·--
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·, ..._
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J
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GIRDHARI LAL

Article 4 Affidavit

Not Applicable
0
(Zero)

GIRDHARI LAL

Not Applicable

GIRDHARI LAL
10
(Ten only)
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I GIRDHARI LAL Rio A-909-10, GHAROLI DAIRY COLONY , MAYUR
VIHAR PHASE -3, EAST DELID, DELID-110096 hereby solemnly affirm and
declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

3. That this is my true and correct statement.

cc
Deponent

Verification :-

Verified at Delhi on this 10th June 2021 that the content of this affidavit are true ,.
and correct to the best ofmy knowledge and belief. ~ .d_)}'Jz'

Deponent

N

ATTFSTED
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Dated: 09.06.2021

co@»no»aeoar
4
th
AND 5th FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006

jz,°

% , visit us at : http://dpcc.delhigovt.nic.in
F. N. DPCCICMC-I/2020/327-334

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended· to date.

,
Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha VIs GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMCas the nodal agency) may go
into the surviving issues,pendingfurther hearingon 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm Delhi-96 (here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity ofCattle dairy Farm.

And. whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB
and discharging the waste ·water and cowdung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

37. That the addressee i.e. Mis Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm
Delhi-96 shall stop operations of the unit with immediate effect.

38. That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

39. That the concerned authority in BSES disconnects the electricity/power supply connection
ofthe addressee Cattle dairy Farmwith immediate effect.

40. That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

i
I

To,

k.a.t±et
Mis Sh. Girdhari Lal, A-909,910 GF,
Gharoli Dairy Farm Delhi-96

--

--- - -
gr=rram :a.error7a=zrazarrmr;an7arras,G73zmt=e=;rt.z-..sz7..op=au4.zr,Eu9EGE7EE35,J1M93,£,,771EA2,E3Fg33Re,IE4EgE,EE29/9K,Egg7
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Copy for necessary compliance to:
5­
0

I. The Director (Veterinary Services) 419, FIE Patparganj Industrial Area, Delhi-110092 T.
closed+ with immediate effect and submit the compliance report within 15 days of issuance of

these directions.

2. The General Manager, BSES Yamuna Power Ltd., 3rd Floor Shakti Kiran Building,
Karkardooma, Delhi-1 10092 to disconnect the power supply of the addressee with
immediate effect and submit the compliance report within 15 days of issuance of these
directions.

3. The Member (Water), Delhi Jal Board, Varunalya Phase-I], Jhandewalan, New Delhi-
110055 to disconnect the water supply to the addressee with immediate effect and submit
the compliance report within 15 days of issuance of these directions ..
4. Master File

Copy to:

I. PS to Chairman, DPCC 6" Foor, Delhi Secretariat, IP Estate, Delhi-1 10002

2. PA to Member Secretary, DPCC, 6th Floor, Delhi Secretariat, IP Estate, Delhi-
110002

3. ALO, DPCC 5th Floor, ISBTKashmere Gate, Delhi-1 10006

+win95RF,VEE!FF7 591%46,90FF7 710#12. ,.a03%7. 77570568a71.3m17.EE,E,70,/901 -,09773703,67507,3%RE767 1.7##577 B571..4157797. 00.1+Ip3253127373977,73755%#%.
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VIRENDER SINGH

Article 4 Affidavit

Not Applicable
0
(Zero)

VIRENDER SINGH

Not Applicable

VIRENDER SINGH
10
(Ten only)
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¥/-

I VIRENDER SINGH S/O KIRAN SINGH Rio B-382 TO 386 , G D
COLONY, DAIRY FARM, MAYURVIHAR PHASE -3, EAST DELID, DELHI-
110096 hereby solemnly affirm and declare as under:-

1. That the Deponent VIRENDER SINGH is the citizen ofIndia.
2. That the Deponent VIRENDER SINGH is residing in above mentioned -382

TO 386, GD COLONY ,DAIRY FARM, MAYURVIHARPHASE-3,
EAST DELID, DELID-110096. .

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he has already done registration as

per the rules and regulations of as perwater prevention & control of
pollution act , 1974 amended to date .

5. That this is my true and correct statement.

0Deponent
Verification :-

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
. and correct to the best ofmy knowledge and belief.
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Date of Application
Application Type

Selected Category
Category/Consent For
Activity linked to

User Name
Name of the unit
Address of the unit

sneeze=

DELHI POLLUTION CONTROL COMMITTEE
(Government ofN.C.T. of Delhi) ,

4th tloor, I.S.B.T. Building,Kashmere Gate, Delhi - 110006
;:,._Website: http://www.dpcc.delhigovt.nic.in

ACKNOWLEDGEMENT SLIP
08/06/2021
Dairy farm (Stand-alone or isolated dairy farm
having up to 14 animals) having its effluent
discharge in drain
GREEN,
GREEN/CTE
Industrial Units(Other than Health Care
Establishments)
Bhopal
Bhopal Dairy Farm
B-379, 380, 381 Gharoli Dairy Farm, Mayur
Vihar PH-III, Delhi-110096
Permitted Industrial Units

8

Industrial Area/ Non Industrial Area/
Redevelopment Area
District I Pincode
Phone Number/ Fax No.
Applicant's / Authorized Person's Mobile
Number
PAN Number (Income Tax Dept.)
Applicant UID No. (Adhar No.)
E-mail of Industrial Unit/HCU
DPCC Transaction Reference
DPCC Online Payment Request Reference No.
Total Fee Amount
Payment Status
Receipt Number
Bank Authorization ID
Credit Card Type
Payment Gateway

EAST / 110096
-/­
9873069864

AJQPB1500K
225682898987

',
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c:1pcc Online Consent Management & Monitoringystern $jskg; g3$

• II ' 11 • l • !Y~~) :Ir£.-------- De 11 Po ution Coutro Comnnttee .,~~- ~
W,@ll~Jar Gon!nuneulof::'-l"CTofDelhi '"'...,.~.,;.,- ·--,,...,,
,'IP1P

On-line Payment Receipt

541422342
Virender singh
1170
NA
5900554
KIRAN DAIRY FARM, B-382,383,384,385,386 GHAROLI DAIRY FARM MAYUR VIHAR DELHI-

. 110096, EAST
CMC I
CTE - both - new
Tue Jun 08 18:11:31 IST 2021

Payment Details

CTE (Rs.) 1575.0

Total Amount Paid (Rs.) 1582.43
Transaction Status Successfully Completed

red .·i

Receipt No.
Depositor Name
Bank Id.
Bank Name.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

,,

)ss
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AFFIDAVIT

1l,Certificate No.

"22.'9.73$39ass= ".s·as=#] ·es=s
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«$f

I BHOPAL S/O KISHNU Rio B-379 TO 381 , G D COLONY , DAIRY
FARM , MAYOR VIHAR PHASE -3 , EAST DELID , DELID-110096 hereby
solemnly affirm and declare as under:-

1. That the Deponent BHOPAL is the citizen of India.
2. That the Deponent BHOPAL is residing in above mentioned B-379 TO 381,

GD COLONY, DAIRY FARM, MAYOR VIHAR PHASE -3, EAST
DELID, DELHI-110096.

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he has already done registration as

per the rules and regulations of as perwater prevention & control of
pollution act , 1974 amended to date .

5. That this is my true and correct statement.

~
Deponent

Verification :­

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

~-
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Date of Application
Application Type

Selected Category
Category/Consent For
Activity linked to

User Name
Name of the unit
Address of the unit

:s1.:; ••

DELHI POLLUTION CONTROL COMMITTEE
(Government of N.C.T. of Delhi)

4th tloor, I.S.B.T. Building, Kashmere Gate, Delhi - 110006
Website : http://www.dpcc.delhigovt.nic.in

ACKNOWLEDGEMENT SLIP
08/06/2021
Dairy farm (Stand-alone or isolated dairy farm
having up to 14 animals) having its effluent
discharge in drain
GREEN,
GREEN/CTE
Industrial Units(Other than Health Care
Establishments)
Bhopal
Bhopal Dairy Farm
B-379, 380, 381 Gharoli Dairy Farm, Mayur
Vihar PH-III, Delhi-1 10096
Permitted Industrial Units

52.
+-=p=­

lib 'iiet&adz3us

Industrial Area / Non Industrial Area/
Redevelopment Area
District / Pincode
Phone Number/ Fax No.
Applicant's / Authorized Person's Mobile
Number
PAN Number (Income Tax Dept.)
Applicant UID No. (Adhar No.)
E-mail of Industrial Unit/HCU
DPCC Transaction Reference
DPCC Online Payment Request Reference No.
Total Fee Amount
Payment Status
Receipt Number
Bank Authorization ID
Credit Card Type
Payment Gateway

EAST / 110096
-/­
9873069864

AJQPBIS00K
225682898987

>



frat±#£±£s143-SEELiiGt±,±.$53£.8.4±$.es.ti,±Susi±±#As#:."±..sis "sf" ±cs&i>

On-line Payment Receipt

I
vcirz m

9SPCB

517520293
Bhopal
1170
NA
5900455
Bhopal Dairy Farm, B-379, 380, 381 Gharo ll Dairy Farm, Mayur Villar PH-Ill , Delhi-
110096, EAST
CMCI
CTE - both - new
Tue Jun 08 18: 19:45 1ST 2021

Payment Details
630.0

632.97
Successrully Completed

Online Consent Management & Monli:oring System
Delhi Pollution Control Committee

Government ofNCrofDdhl

-::i._

CTE (Rs.)

Total Amount Paid (Rs.)
Transaction Status

5=-72
,.·· ,a' ''. ", .,. .....

ii.ts$:±Ls3ab.st3±±$.±±±s±.
_.

Receipt No.
Depositor Name
Banlt Id.
Bank Name.
Application No.

Name and Address of Industry

Name of RegionalOffice
Applied For
Payment Date

,+ ~-, l ' 1

https:l/dpccocmms.nic.in/indApplicationDetails/responsePage 111
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FURKAN

Article 4 Aftidavit
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0
(Zero}

FURKAN

Not Applicable

FURKAN
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AFFIDAVIT

5£

Cerll:ificate No.
;:.

: IN-DL 83949834080323T

I FORKAN Rio C-174, GALI NO 5, MULLA COLONY, GHAROLI EXT.,
EAST DELID, DELHI-110096 hereby solemnly affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act , 1974 amended to date .

3.
4. That this is my true and correct statement.

Verification :-

) €2Des«
_/

Verified at Delhi on this 11" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

U V. DeJ)onent
a%
[» a&jO <!31.~ Q.. 'V 1
.-, @rap. ?
\

-~ "-1 "( 0 (]1 p• 3y rs "i

\

~... (\) l!t, ..,.. ::r :;,,· ..~ -i:..~,._ji;>-:.,..,1 ,.n.
-:..n .:) [? ....

~c

.~ .,,.:,.')-
1 "­.,.

ATJEg

NOTI\RY PUBLIC, DELHI

1 1 JUN 2021

',
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hpzaa
Furkan
.,;r.:;r ffil DOB: 01/01/1978
. -.:wsr./Male;, '
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110096 ..
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Article 4 Affidavit

: Not Applicable
.. 0
3 (Zero)

First Party -:l: SUNIL NAGAR

:===========~Second 12arty ~: Not Applicable
Stamp Duty Paid By :: SUNIL NAGAR

Stamp Duty Amount(Rs.) 1 0
(Ten only)
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AFFIDAVIT

: IN-DL 83541519278130T

L

53

I SUNIL NAGARS/O RAMCHAND NAGAR Rio B-873, G D COLONY
, DAIRY FARM, MAYUR VIHAR PHASE -3, EAST DELID, DELID-110096
hereby solemnly affirm and declare as under:- ;

1. That the DeponentTITU NAGARis the citizen ofIndia..
2. That the DeponentTITU N:AGARis residing in above mentioned B-873 ,G D

COLONY, DAIRY FARM, MAYURVIllARPHASE -3 , EAST DELID,
DELID-110096 . ..

Verified atDelhi on this ioth Juni! 2021 that the content ofthis affidavit are true~ . . --
and correcttothe--best-of-my..knfwledg~_a_J!4.belief. • _A\er

. ; · ...--~ponent

±52

3. Tliat the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy _only

after following all the rules and.regulations of as perwater prevention&
control ofpollution act , 1974 amended to date • ·

5. That this is my true ~nd correct statement.

Verification :-
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AFFIDAVIT

: IN-DL; 83539345396700T·- · ·

I LILU S/0 UJJAN SINGH Rio A:-684, GD COLONY, DAIRY FARM ,
MAYUR VIHAR PHASE -3 , EAST DELID , DELHI-110096 hereby solemnly
affirm and declare as under:.:.

S»
Deponent

O
Deponent

- ·.·_. "'· •--- ......'ll

4

ATT.ESTED
. ,s8mtUaLIC,EeLH

and correct to the best ofmy.knowledge and belief..
Verified"atDelli10n-tliis 10th June 2021 thatthe content of this affidavit are true

. -·Verification :- --

I '
I I., I
tl · I
! l
i . T
i I

~-
:
i

'

I i

. I

. I
!

~
1. That the Deponent LILU is· the citizen ofIndia.
2. That the Deponent LILU is residing in above mentioned A-684,G D

CQLQNY ,-DAIRY FARM, MAYURVIHARPHASE-3, EAST_DELID,
DELID-110096 .

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only.

after following all the rules and regulations of as perwater prevention &.±- .test=:°­
' I I. I

: 1
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/
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1 oa
/
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ANJU
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{Ten only)
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AFFIDAVIT
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37-rDeponent

o

%

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulationS- of as perwater prevention &
control ofpollution act , 19J/4 amended to date .
That this is my true and correct statement.

I
l'

Ve"rification :-

I ANJU Rio B- 839 GHAROLI DAIRY COLONY,MAYUllYIHARPHASE -3 ,
EASTDELID, DELID-110096 hereby solemnly. affirm and declare as under:-

Certificate No.
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·+ -~:~.:--:- ~:-:::=-··-Verified at Delhi on this 15June 2021 that the content of this affidavit are true
I --- ·3 ·
: and correct to the best ofmy knowledge and belief.
'

--r--,-- .

;.

'

4
..,:i
"'<:!
~

-~...
-~--- - ---AF'Iv

Neffl\RY PU!BUC, DELHI

%4$ 1
4"" #

- ;.. ~-- ,~-~.t!!,.0 cf.•-I L-._ t:{S ..:, «' ~-- _,..;.23 :,' 1-.} >
'J= >$ 2pa, s ,:::-

("" $.ss
\ Cf~~- ..._,
" .,J, '(,.' ;,,,.. {~!(j"• ..,.":

I . '-

I
i .,_...__

. I

lit5 lJUN 2021
-...



r:=::=·I , ' --
[
i
!, .1. I .,

1\ ,...
1,"'-,." .:

'f

ye'1\~ ,,,,a_,
-1!i:}u t ,i.v, .':-.,,<':\1(]1.J • ;'' ...- -ir-,O ,c:.~ '
0A~',\, • ~•.0. .......~., \""";-0:.;Jl-· -ca; s

"1::l ~\,:·
'~ "t, •·

;

-$

e-Stamp

;

·INDIA NON JUDICIAL

IN-DL83567380893350T

1 0-Jun-2021 01 :27 PM

,_ IMPACC (IV)/ dl793203/ DELHI/ DL-DLH

SUBIN-DLDL79320365638929970511T

HARGULAL SINGH

Article 4 Affidavit

Not Applicable
a
(Zero)

HARGULAL SINGH

: . Not Applicable

: HARGULAL SINGH
. 3·
·,; 10
· (Ten only)

Government of National Capital Territory of Delhi
u J :, • ~ l•,:!-

ft «C ,. )}CHIiiS9.A:urr~---r

¢

-
,q?:f~-:r :,r;q,:f

Certificate No.

Certificate Issued Date

Account Reference

Uriique Doc. Reference

Purchased by

Description of Document

Property Descr:ption

Cons1derat1on Pric~ (Rs.)

First Party

Second Party

Stamp Duty Paia By

Stanip Duty Amount(Rs.)

i l'
i :: i't. t

t
[- £
: J: II ,

KI .

:1/
I
:I

i! l
1
ti
i \
i '.'; It
I f.!' Ii ti.:i 1;·
I
I I

l i

'i
: ~-' It~ --

,..,_ ,:-~

. '
I \ ; p ' \ ' ' a) yr U.»awe

s"

(

~:·-' ,r,1y,'·, ~_..,,, . ,.:i ~"·;'--'"\, .-~ ·,.\..
1, - •· ... , •

~.., , ·' . : 1 •• 1·. :\ .,,..._

' :: ·.•--·/.'" '.

_ •..•••.•..•••.•••••••• •• __ • •••• ?lease wjtgryrebel@w this line •.• ••••• •••.

'(..'i *,%,
'» 8 o ,

,f"la. V '<. '::'l •V
'>,,J "·,!;v"' l,tj> ~V ,.,.,,_ !)" () '\i
~ '1.,,..-f.• ~\ _;-:) ClJ ...,, ·.•., .. .,... •

,, .J )t ..ic.,' ~... r
,:,,,.,., -;\..J .? • r, I

" • !•,.., ~'-;' •

> <./... ~ .-.r·_:. ',,/~---..:~,.,.

/

-------✓·



&45AFFIDAVIT

iIN-DL 83567380893350T

.9
f'

Certificate No.

-':it -.. - , -- 1c= :jr -~.__--====;:;;;===-=----- - --- --- --11 - ---- - - - - -

I Ii I /
i I ,._p•.
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i

'I iII .

.i
•?r/ I - HARGULAL SINGH ; Ro B-269-70, GHAROLI DAIRY COLONY ,

MAYOR VIHAR PHASE -3, 'EAST DELID, DELID-110096 hereby solemnly
affirm and declare as upder:-·

1. That the Deponent further confi:rm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as·perwater prevention &
control ofpollution act, 1974 amended to· date.

3. That this is my true and correct statement.

Deponent

ya±

Deponent

±247

go z0±i

Verification :-. ·

I
I
I
I
I,ir- -- -------- -- - --- ·
I

i
I

!I
JI I/ _ Verified at Delhi on this 10 June 2021 that the content of this. affidavit are true
}kl andcorrect to the hest ofmyknowledge and belief.
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B-269, 270 GharoliDairy Farmmayur vihar
phase-III New Delhi-110096
Permitted Industrial Units

EAST / 110096
-/-
9711213460

GYGPK8226J
. 930293713203

ACKNOWLEDGE1\1ENTSLIP
09/06/20-21-
Dairy farm (Stand-alone or isolated dairy farm
having up to 14 animals) having its effluent
discharge in drain
GREEN,
GREEN/CTE
Industrial Units(Other than Health Care
Establishments)
hargulal singh
HARGULALDAIRY FARM

.
4th floor, LS.B.T. Building, Kashmere Gate, Delhi-110006

Website: http://www.dpcc.delhigovt.nic.in

DELID POLLUTION CONTROL COMMITTEE
(Govcrnqient ofN.C.T. ofDelhi)

a-.

. e

i

PA.i"\I' Number (Income Tax Dept.)
Applicant UIDNo. (AdharNo.)
E-mail ofIndustrial Unit/I-ICU J
DPCCTransaction R!?ference !
DPCC Online Payment RequestReferenceNo. ­

. .

Applicant's / Authorized Person's Mobile
Number

UserName

Selected Category
Category/Consent For
Activity linked to

Application Type
Date ofApplication

----- Total Fee Amount -J --=--·-- - -.;

Payment Status -- .'o! -

ReceiptNumber
BankAuthorization ID
Credit Card Type
Payment Gateway

i

I

--

·i
i

i 5'/
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1 i Jl
j i ti
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!
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,; I

; I

, . Name ofthe unit
i Address ofthe unit .

J I Indu~trial Area/ Non Industrial Arca./
,ij

1
.__ _ Redevelopment Area

r3 ---=::::: ·-;8 District /Pincode . _
• II/ f - - -- _ __ ----=---- _ ,.._
,' ]' Phone NumberTFaxNo. T 3­

' -!l: '
fl
:.. U I
' 1 '. 1---• ff :
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Eo

ft
;, I
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ICZ

\

36529B514
hargulal singh
300
NA
59035B5
HARGULAL DAIRY FARM, 8-269, 270 Gharoli Dairy Farm mayur vihar phase-III New Delhl-
110096, EASf----·-- -.
CMCI
CTE - both - new
WedJun 09 14>50:54 IST 2021

Payment Details

315.0

315.00
Successfully Completed

1Jrlac':!e,J :>rlnt

O:µ-lin~Payment Receipt

Site oos.1gne,j. hosted IJy Natiuna, lrtformallr.s Cenlu
0ntent Owriao. Updated and Mmntmncd 'Oy Uo1l11 r-'~Uuuon t.:~Oil'tll l.O'TIIT'IUce

Online Consentanagenant& P..fordtorirngSy&ter,'1
/ Dl.'lhl Pollution Control Committee
/· . i. G.,...=nn,.,,,to£NO:.otJ>elhf

------ ·r··-- -~----•·_-__ ~iii:l--•i=-5!~- A~~=$ij>j\;@-.\d¥%½&&4 IS~+etMl§·~ :§,·_,..;"-"'-"'-=--¥#~~/ - .,. . .

,··
-yf

Transaction Status
Total Amount Paid {Rs,)

CTE (Rs.)

TI
11

ti
j I

f I
ii
j I I .'
• j / 1/pt No.
,.! ./,1iositor l'fome!] 'rs.ta.
;,t'/ Bank Name.
~ ' Application No.

,_,. Name and Address of Industry
'I; , Name of Re~1lonal Office
I.J Applied ForI!, Payment Date
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j!,!.. ,

-----------------·-"--- ,---- 3

s

https://dpccocmms.nic.in/indApplicat1onDetails/responsePage
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±g--.[ tsttus at: http://dpcc.delhigovt.nic.in

Subject: Directions for Closure ti/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date. ·

rr--~
I
!
t

{

g '

F. No. DPCC/CMC-I/2020/383-390
••

Dated: 09.06.2021

:;;
2

· a
Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, undertheprovisionsoftheu/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• a

. --- -·--·-~· --- --- -~

r. - '. . .
Whereas, Hon'ble National GreenTribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA N6.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunalvide its orderdated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
asunder:

"11. Accordingly, wefind no merit in the applications. If tlze dairies ill question are to he
allowed, it cannot be at tlte cost of public hygiene .A joint committee
comprising of tlte CPCB, DPC<Yand tlte EDMC (witlz EDMC as t/ze nodal agency) may go
into tlze surviving issues, pendilzgfurtlzer hearing on 22.6.2021."

t

-.----

II'. , I

/
1~_-_,1,l. r" ,,

/if.\(·;~'.·.·l «: •. 1,
• ,I

ii\ I
~ I \ I
l ]
'I'" ..
If '

I .., --'-·
I

I,
I 'I
I t

i . \.
, / , And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
:I was conducted by officials of CPCB_, DPCC and EDMC from 04.06.2021 to 07.06.2021 in
i 1 \ respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.
ij t .

j And whereas, you Mis Sh. Ashok Kumar, B-269-70, Gharoli Dairy Farm, Delhi-96 (here in
: / ~ after referred as "Addressee") were operating your aforesaid unit at the above said address and±# -engaged inthe activity ofCattle dairy Far. ---­
,, IJ «.Q

i I j And whereas during inspection you were found operating the dairy without obtaining Consent
1, to Establish & Consent to Operate under Water Act fromDPCC and were found not following·! "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB
'} and discharging the waste water and cow dung into drain.
·1 --------

t!
1 i

I

65. That the addressee i.e. Mis Sh. Ashok Kumar, B-269-70, Gharoli Dairy Farm, Delhi-96
shall stop operations of the unit with immediate effect.

66. That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Fann~with immediate effect.

67. That the concerned authority in BSES disconnects the electricity/power supply connection
ofthe addressee Cattle dairy Farmwith immediate effect.

68. That the concerned authority in DJB disconnects the water supply coooection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

t .'
/

(P i:-4/
sE, ciicij

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis Sh. Ashok Kumar, B-269-70,
Gharoli Dairy Farm, Delhi-96
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"Copy for nec~sarv compliance to:

-----------· - _,....•·--- _...,

Copy to:

1. PS to Chairman, DPCC 6th Floor, Delhi Secretariat, IP Estate, Delhi-110002

2. PA to Member Secretary, DPCC, 6 Floor, Delhi Secretariat, IP Estate,
-- 110002 !,

--- -3. ALO,DceFoor, ISBT Kashmere Gate, pelhi-110006

...,;
1. TheDirector (Veterinary Services) 419, FIE Patparganj Industrial Area, Dell:

· d~Q k.{ &a;.'1 with immediate effect and submit the compliance report within 15 days of is:
these directions.

2. The General Manager, BSES YamUQ.~_P.o.wer..Ltd., 3rd Floor Shakti Kiran
Karkardooma, Delhi-110092to disconnect the power supply of the addres
immediate effect and submit the compliance report within 15 days of issuance
directions.

3. The Member (Water), Delhi Jal Board, Varunalya Phase-II, Jhandewalan, Ne,
110055 to disconnect the water supply to the addressee with immediate effect anc
the compliance:report within 15 days of issuance of these directions.
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Certificate No.

: IN-Dl 83596773896193T
lr

_;

Deponent

and correct to the best ofmy knowledge and belief.

I RAVINDER Rio B-886, GHAROLI DAIRY COLONY , MAYUR-VIHAR.
PHASE -3 , EAST DELID, DELID-110096-hereby-solemnly_affirm and declare as
under:-

Deponent·

Q.nd>-------2021 that the content ofthis affidavit are true

1. That the Deponent furthe:,; confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater·prevention &
control ofpollution act, 1_f)74 amended to date .

3.
4. That this is my true and correct statement.

Verification :-

verified atDelhi on this 10June
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BSES Yarnuna Power Lin1ited

Bill of Supply for Electricity
Due Date(~'IT ftr~):

27-02-2021

j.

i
!
I1 .

i, .
j.,,
I

,.
i
'i
I
I·,,
I.

I

te, LPSC
e next bill.

filwl

±·
_t '

o· ·~:·. . ;_~·:_'... e

'
•,

I em moi!h: .££R2I.
Date· • .

Bill Amount Pa ,able

1
-.,..... ~.;,:..:,i.::· ,

Bill amount payat[e : 10.00
Cheque/DD No.:

• Cheque should be account payee and payAble at Delhi.
• Do not staple. only Clip the cheque lo paymenl slip. {..)_

. €

755,45

Total Charges
Payable

.(a.#ziks)

600.00

: 2.00 (kW)

: 2.82 (kW)
. : 1.000
: VSEPD716S1
: GDB120886A0AA
: 22

···- -- ·---- __..,..__
r;-:~-:-,---:-:;:,-,""-::--:-:--::~:-:::-:-;-:-,-:--,;,::=-,:.tc-:al::Am-· -:qµ-:-h:,t

. +C+O+Et
+H)

R

Power Factor
Pole No.
Walking Sequence
Cycle No.

Sanctioned Load
Contract Demand
MDI

will be a~justed In you.r first bill to be generated In FY. 2921-22

CA No. 101131163
Energisation Dale 04-09-20(,4
Meter Type 1 PSI,
Supply Type LT
Bill No. 100365853341
Bill Basis Actual
O.D. No. Y/20111198348161
CCTV Tagged I-Jo
Street Light Tagged No

Tariff Category : Domestic [ Residenttal ) Wi-Fi Tagged No

customer.care'centreNot,#i#ks#.%!12%%%%%%9%
..'1 c":..2.1 ·+, e! . '.; v:5.s·±ers$±s',a.E;~.sc.tr=.·.d. . - - · ... . . "7».

---..-----..,...,-',~F-~,..,-,;.-,""

2>.00Y101131163000000001000202102270000000000

tal Unlts=177 .Tqt13{(J:l)~31,D!) . Tot~l(D)=

P.~\'INDER

Vasundhra Enclave
DL
FEB·21

12-02-2021

%50862486

s:o Mr. RAIBJR O•b86 G/f G/f GHAROLI DAIRY
FMM MA\'UP. VIH/\R
COLONY Iii DELHI 110090

. . . I. t:tefunds / Subsidy_ (~~/ ... )
·,[~t·re,ar,~tR~ ~~'=-"''"I ate Payrnen . Other Charges,
Amount · e(LPSC) If any•

i®1 · *•l. (af.i! t"ll,m'imi11l.

lnteresi for f',C0Z0-21

serve,JamPevelPggs male s2so.oo cast Security Oef>OsllG'Jl!Fl « r parsiiij..z ) . . "
lnteresi accrued for FY2 already adjusted in bill No.102283716783 ·
__-(generated for the perlod14•03·2020 to 09·04-2020

2a}#i]#!%"%EI a seamy peoi"
:t' BG Expiry Date

c=
1+sate»n»iaiecaw1.Ma5,a#awe.6a5aniaaaiiicc.ca.aa.
Theconnecllon ahall be liablefor dlsconnilctlon on.noil-paymeOI of all duos (lnclud)ng arrears
of previous blll(s) bydue dale,anernollcc !l•perScclloil 56(1) of the EloctrlcltyAct, 2003,

1 #
GoNCTO,vld~ 0 (1~1 1201 .a
Units/month:
11,30% horgoW,o;t;1s;1 , . ,
mn st. @lytel@ii!&jj&esterr@iv
mauntat.. . _nng/op!smp@pt/eno@,her
dlotrcpnncy ~y fumlsttl roohh that raoard.avallabto , ,.

• :·5Ai i' ·:··.·-.:· ·.-·
(This bllt Is computer genoraled, hence-doos noi'requlro·anyslgnature.) .

ll faf ES ii BSES Yarnuna Power limited
~~ Pn~,nontsllp •,·
HE.-~ • Make your cheqileJbb payable to BYPL CA No. 101131163
~ u • Ct,,quo should not be post dated. --··

iiisiiiijaaatr
fl.

t!l•r:r Addre~~

lope t Tel. Ne,
m!I
hstr ct ! Drsnon
1eter Reau,ng S!alus
lill Month
IJII Dale
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Certificate No.

Certificate Issued Date

Account Reference

Unique Doc. Reference

Purchased by

Description of Document

Property Description

Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

7
INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL83570474564366T

:t 0·Jun·2021 01 :30 PM

IMPACC (IV)/ dl793203/ DELHI/ DL·DLH

SUBIN·DLDL79320365645216168245T

ATTAR SINGH

Article 4 Affidavit

Not Applicable
0
(Zero)

ATTAR SINGH

Not Applicable

ATTAR SINGH
10
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I AT.TAR SINGH Rio B-996, GHAROLI DAIRY COLONY , MAYUR VIHAR
PHASE-3, EAST DELID, DELID-110096 hereby solemnly affirm and declare as
under:­

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control of pollution act, 1974 amended to date.

3. That this is my true and correct statement.
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Deponent

Deponent

re
Verified at Delhi on this 10th .Jun~ 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belie_f.

Verification :-
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3.
4. That this is my true and correct statement.

Verified at Delhi on this 11th June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

Verification :-

I VINOD BAISLA Rio B-701 ,GHAROLJ DAIRY FAAM, EAST DELID,
DELID-110096 hereby solemnly affirm and declare as under:-

1. That the Deponent further confirm that he is not runni.ng dairy presently.
2.. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act , 1974 amended to date .
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I PRAMOD CHAUDHARY Rio B-451 & B-452 GHAROLI DAIRY COLONY ,
MAYUR VIHAR PHASE -3 , EAST DELIIl--y-DEI.iID--110096 hereby solemnly
affirm and declare as under:-

: IN-DL 83700578386779T

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act , 1,974 amended to date •

3. That this is my true and correct statement.
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Deponent: _,

Verification :-

Verified at Delhi on this 10th Ju~e 2021 that the content of this affidavit are true
and correct to the best ofmy~owledge and belief. ~ ty

Deponent
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Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of,"Nuggehalli Jayasimha V/s GNCT of Delhi" has _taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi. __ _ _ __ _ _ _ _ _

. .

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a join,t_:itjsp~ctic~m: : ·
was conducted by officials of CPCB, DPCC and EDMC from 04.06.2021 to 07.06.2021in "
respect ofDairiesfarins inKondli; Ghaioli Village and Gharoli Dairy farms.. · · · ·

And whereas, youMis Sh: Pramod ChaudharyB-451&452, Gharoli Dairy Farm, Delbi-96 (here •.
in after referred as "Addressee") were operating your aforesaid unit at the above said address
and engaged iri. the activity ofCattle dairy Farm. ·

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta VIs State ofUttar Pradesh & Ors." Stated
as under:

"II. Accordingly, wefind no merit in tlze applications. If tlze dairies in question are to he
allowed, it cannot he at tlze cost ofpublic lzygiene••••••.•••.•••..••••••A joint committee
comprising oft/ze CPCB, DPCC and t/ze EDMC (with. EDMC as t/ze nodal agency) maygo .
into t/ze surviving issues, pendingfurt/zer lzearing on 22.6.2021."

{ 1 ·"egg@@ES¥ 4AND 5FLOOR,1SBT BUILDING, KASHIVIERE GATE, DELID-110006
1 / (-... visit us at : http://dpcc.delhigovt.nic.int II : , '-,. _ F. NO:DPCC/CM~~I/2()20/479,486.. ,, , . . Dated: 09.06.2021 .

J : 1 Subject: Directions for Closure u/s 33 (A) ofWater (Prevention &-Contro~filfutio.n)_._· _
! :,;;1 Act. 1974 amended to date.'i J .
I
I
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:- . iu- And whereas during inspection you were found operating the dairy· without obtaining Consent
ii to Establish & Consent to Operate.under Water Act from DPCC and were found not following

4 ; ~ "Guidelines for Environmental Management of Dairy Farms and Gauslialas" issued by CPCB
] ad discharging the waste water and cowdung into drain.
IL -------------.---- ------------- ··----·-- -
' Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise ofil==------ powers~conferred--upo_n~1t,.-under the prov1s10ns of the u/s 33(A) of Water (Prevention &' - ---- .. - . .. , ..I! Control ofPollution) Act, 1974, hereby issue the following directions:

I

: i
113. That the addressee i.e. Mis Sh. Pramod ChaudharyB-451&452, Gharoli Dairy Farm,

Delhi-96 shall stop operations of the unit with immediate effect.
114. That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farmwith immediate effect.
115. That the concerned authority in BSES disconnects the electricity/power supply

connection of the addressee Cattle dairy Farm with immediate effect.
116. That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

%dilk. pa«4o
SEE, CMt-I

To,

Ml..: Sh. Pramod ChaudharyB-



1. The Director (Veterinary Services) 419, FIE Patparganj Industrial Area, Del
div, with immediate effect and submit the compliance report within 15 days of ii

these directions.

2. The General Manager, BSES-Yamuna-PowerLta., 3rd Floor Shakti Kiran
Karkardooma, Delhi-110092 to disconnect the power supply of the add.re
immediate effect and submit the compliance report within 15 days of issuanc
directions.

3. The Member (Water), Delhi Jal Board, Varunalya Phase-II, Jhandewalan, Ne
110055 to disconnect the water supply to the addressee with immediate effect an
the compliance report within 15 days of issuance ofthese directions.

4. Master File

---------
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Copy to:

1. PS to Chairman, DPCC 6th Floor, Delhi Secretariat, IP Estate, Delhi-110002

2. PA to Member Secretary, DPCC, 6" Floor, Delhi Secretariat, IP Estate:
110002 -_

3. ALO, DPCC5 Foor, ISBT Kashmere Gate,Delhi-1 10006

Copy for necessacy compliance to: _
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r, VED PRAKAs·u S/O ZILEY ,SINGH RIO B-1051, GIIAROLI DAIRY.,
FARM, DELHI-110096 solemnly affirms and declare as under:-

AFFIDAVIT
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L- That the Deponent VED PRAK.ASH is the citizen of india.

2. That the Deponent VED PRAK.ASH is residing in above mentioned B-
1051, GIJAROLI DAIRY FARM, DELIII-110096.

3. That the Deponent further confirm that he is not running dairy presently.

4. That the Deponent further cdnfirm that he is future he/she run the dairy only
after following all the rules and regulations of as per water prevention &
control ofpollution act, 1974 amended to date. ·
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! ;---·- - - 5. That it is my true statement.~
I' "; I 1
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'; i Vcri fica tinn'1 ------ ' - __:_ ~--:---.. _-_ --- -=-=:_--::..-===-- 1

j Verified at Delhi on this 10.06.2021 that contains of my above affidavit are true and correct to
. " the best ofmy knowledge and nothing material has been concealed there from.
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AFFIDAVIT
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I MAHENDRA SINGH Rio B-927-28-29, GHAROLI DAIRY COLONY ,
MAYUR VIHAR PHASE -3, EAST DELID, DELHI-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after folio-wing all the rules and regulations of as perwater prevention &
control of pollution act , 19:74 amended to date .

3. That this is my true aru;Lcorrect statement..f.i ~
A;, el,~~~ V .0 <:Jc -~ i!P~ 5 )

:;;;i: ~4'..;;,~ a Deponent (' J
0\f/s> ~ . \.. 7--

Verification :- \ ..,i"? es. ' ~r c:s(· rt //' a .
Verified at Delhi on th~l:~fk 2021 that the content of this affidavit are trueo.
and correct to the best of my knowledge and belief.
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Sanctioned Load : 1.00 (KW) ~c'k~l&~:::'f:}£~:_:_f5''r1.'!i!f3-3
Contract Demand Energisation Date: 22-04'.-2016
M D _! : 1.61 (KW) Meter Type : 1PSK
Power Factor : 1.000 Supply Type : LT
Pole No. : VSEPD712S1 Bill No. : 100723887301
Walking Sequence : GDB120929AOAA Bill Basis : Actual.
Cycle No.· ·· ------;..2~-~------- _
Tariff Category- : Domestic [ Residential]
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Ii payment is made after the due date, LPSC
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AFFIDAVIT
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Verified at Delhi on this 10 June 2021 that the content of this affidavit are true
and correct to the best ofmt knowledge and belief.

~
~

V-erification :-

I RANVEER SINGH S/O Blli\RA':f SINGH Rio B-447, GD COLONY,
DAIRY FARM , MAYUR VIHARPHASE -3 , EAST DELHI , DELID-110096
hereby solemnly affirm and declare as under:-

1. That the Deponent RANVEERSINGH is the citizen ofIndia.
2. That the Deponent RANVEER SINGH is residing in above mentioned B-447

,GD COLONY , DAIRY FARM, MAYURVIHARPHASE -3 , EAST .
DELID , DELID-110096 .

3. That the Deponent furt_her confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only

· after following all the rules and regulations of as perwater prevention &
control of pollution act, 1974 amended to date.

5. That this is my true and correct statement.
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I HARWATI D/O JAGAN SINGH Rio B-279, G D COLONY , DAIRY
FARM , MAYOR VIllAR PHASE -3 , EAST_J)ELHJ_,_J?ELID-110096 hereby
solemnly affirm and declare as under:- -- -----

1. That the Deponent HARWATI is the citizen ofIndia.
2. That the Deponent HARWATI is residing'in above mentioned B-279,G D

COLONY, DAIRY FARM, MAYURVIHARPHASE -3, EAST DELID,
DELID-110096 . ~

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations ofas perwater prevention &
control ofpollution act , 1974 amended to date .

5. That this is my true and correct statement.
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Deponent

Verification :- us.gee
Verified at Delhi on -t~s 10th -June 2021 that the content of this affidavit are true

I BAL RAM CHOUDHA.llY S/O CHAMAN CHOUDHARY Rio A-595, 96,
GD COLONY, DAIRY FARM, MAYUR-VIHAR-PHASE--3--, EAST DELID,
DELID-110096 hereby solemnly affirm and declare as under:-

1. That the Deponent BAL RAM CHOUJ)HARY is the citizen ofIndia.
2. That the Deponent BALRAM CHOUDHARY is residing in above

mentioned A-595, 96 ,GD-COLONY, DAIRY FARM,MAYORVIHAR
PHASE -3 , EAST DELHI, DELID-110096 .

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act, 1974 amended to date.

5. That this is my true and correct statement.
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and correct to the best ofmy,knowledge and belief.
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1. That the Deponent further confirm that he is not running dairy· presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations ofas per water prevention &
control ofpollution act , 1974 amended to date . . - - - - -

3. That this is my true and correct statement.

Verification :-

Certificate No.
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[ ,-- . Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
! · and correct to the best ofmy knowleclge and belief.
I
!
! i
I

I
i
I
!
I :., !

I l
i.lI ;
' I

! ~---
rI ,

I .,~

l
l !
I I
] I"7
I f /
I I •. .."'-'. ,·
j I /.,- :.· rq SUNil., BHATI Rio B-998, ·GHAROLI DAIRY COLONY, MAYUR VIHAR

J , ~ • - ------=-=---=---
PHASE-3, EAST DELHI , DELHI-110096 hereby solemnly affirm and declare as

j under:-'
f1\l
fj

Ii
i
11
ii
ii
,i..
ii.

i1t0lJUN 2021
»



I'
. 'ii

.. ff
"
' f";

\.....

. i_

I :

INDIA NON JUDICIAL
I • ry.

Gover}rentof NationalcapitalTerritory of Delhi

e-Stamp

%4

4
Stamp Duty Amount(Rs.)

l

­1-/,'i:::..-:.., - . :1: '~
~ ~ /"- i;!;

' j _:,.. ...... ···-2% <
L • p <-:, .; • •.. _1"'1✓ __..

l\c••~ ::·':.:/;9 ~•;_} &/­i t 1/---

I -
j IN-DL83581297488802T
/ 16-Jun-2021 01 :43 PM

I IMPACC (IV)/ dl793203/ DELHI/ DL-DLH

l~UBIN-DLDL79320365666270059504T
I aci

! RAVI PANWAR
l

: / Article 4 Affidavit

·,Not Applicable
. 0
· ! _JZero): I RAVI PANWAR
: / Not Applicable

:II RAVI PANWAR
. 10
"! -i(Ten only)I -
I
I
i ·-
I
-1 ::I::i3

I -.--
] a

'-' ., "ij--------- I ·1

I
I
!

First Party

Second Party

Stamp Duty Paid By

. -
T-J?N!~

: Certificate No. ·

Certificate Issued Date

Account Reference

.1 Unique Doc. Reference

Purchased by

Description of Document

Property Description

1 Consideration Price (Rs.)

·,

.
'­,r
';

.c -·--
.

I

I
I
I

•.••••••.••••••••••••••••••••• _. ••••• _:_ ••. Pleas.? write or type below this line •••• ._. __ • • __ ••••••• _ ••• _ •• _._. .
I

' ----.r"g4/·.¥ >I <: ..• ..,. - ,~.... "~' ., .-... .::C.
'" l "'.-,,,. .,.-

5
•. ,• I;-' r"~ . ._-r--
'\ - ! '\ .,. , 0y

'", ... ,1.... • '. ·, •

' r·..... . .. _/
'• ~·-.,....- ...

_ ·J ~O JUN 2021.
- 4



I RAVI PANWAR Rio B-1000, GHAROLI DAIRY COLONY, MAYUR VIHAR
PHASE -3 , EAST DELID, DELID-110096lierefiysoremnly--affirm and declare as
under:- ·
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2021 that the content of this affidavit are true
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AFFIDAVIT
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1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations ofas perwater prevention &
control ofpollution act , 1974 amended to date .

3.
4. That this is my true and correct statement.

and correct to the best ofmy:-;knowledge and belief.
Verified at Delhi on this 10" June
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I; OlVI PRAKASH S/O ZILEY SINGH RIO B-1052, GIIAROLI DAIRY
FARM, DELill-110096 solemnly affirms and declare as under:-

1. That the Deponent OlVI PRAKASH is the citizen of india.
. .

2. That the Deponent OM PRAKASH is residing in above mentioned B-1052,
GHAROLI DAIRY FARM, DELID-110096.
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3. That the Deponent further confirm that he is not running dairy presently.

~ aoP--
Deponent

.;;
i-

a a

5. That it is my true statement. ~,

4. That the Deponent further confirm that he is future he/she run the dairy only
after following all the rules and regulations of as -per wat~r prevcntiQn &
control ofpollution act, 1974 amended to date.
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Verified at Delhi on this 10.06.2021 that contains of my above affidavit are true and correct to
the best ofmy kn~;;;;;:ing m~erial has been concealed there from. /"$'\~
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tIN-DL 83562394600208T

AFFIDAVIT

"'and correct to the best ofmy lfuowledge and belief.

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

3. That this is my true and c~statement.
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Verified at Delhi on this 10" June-2j21-fat the content of this affidavit are true
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Verification :-

I JAG-VEERNAGAR ·Rio B-488, Gf!AROLI DAIRY COLONY , MAYOR
VIHAR PHASE -3 , EAST DELID , DELID-110096 hereby solemnly affirm and
declare as under:-
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9.32
m ~u..mount Pavable

Qi.!~ D.at~ 9f,Paymerit-c{}Jt{\
If payment is made after the due date, LPSC
for the delay~shall be charged In the next bill.
{f.r>m fctf:l:r q; <l1G W@T'f i!><-i lR ~ f.@q

31'@ fl@ if~ *~ uff'(f'TT.1

'=r·····."•.•.<-·''"-.·40.

20.01
- · '-TTCS'Amaunir'1""• ::,
Baier[ surtarget

-"c@piii@iii@init:

'@ij¼ , 'f\11 Ei,e1~:;-~ @ri.•c~Enlrgy1 ''.;'fotai''AtJ1oUni1.iisr+ :+disa4 tho Enwiiram [fN#Bi&ii·Rib±); Sompnwit PPA;FASir±ii, ,·.:- ...,, ·{ • · ·:- •.•,b: ;',Y0DSuri:haigo/Reb11,~•Jr';,· / ,F+G'+Jhl);•c••ro%5ti

2021-22

~ 1200.00

'(

{ (102.88)

BSES Yamuna Power Limited

Total(D)=

12.58

•

.,4.

BG Expiry Date

1J7,003.00

.-~ ...,l

'. ··,·

f11te4Yl?il\f;ibtc;.1~1n~\;"':'{1l BG Security Deposit131h, \r,,¢:mji,k. .. ., " ·

69.00

IRefunds / Subsidy_f@oarai/±rs#t/far@i)
Late Paymenf otherCnargE!s~½ --rotafeharge

Surcharge (LPSC) if any* Payable·
-·--.-. (etg# s@mm) (rr gees, fst ii) (tg

al. Units= 11 R I Total (B)= ,,. nn Iiota I (C)=

•• ails@arrrent - , . ~qq~u,

<

lnteresfaccrued for FY 2012-20 ,already adjusted in bnI No.
100634874545 (generated for the period 14-03-?0?Q to 09.0490,0

Interest for FY-202G-2-1-- will be adjusted in your first bill to be generated In FY

Service linecum Development Charges PaldrG'f<ll'! f.lnrr 'IJllT~1f<r~~)- '- 3000.00 I Cash Security Deposit

_/ ~~5 Vacdrte.+ ""'!CFWas!m,y-hands+Sodal Olstan<lng =Vlclory ove, Covldi
·"' f,=-"' ....-.. -"'.; • ·- ,_ .,~,. _,., _ -· _,.,..,~I

« · •• 'Due'Date%tag);-+ser
'- / f • s - · · -----•· - -- --t:~:t,:#.ti:i?r{-:'i.;·4:~.:;..*6J)Jf;}jltf" · Bill of upply for Electricity 2$3#9%292.932±2.3]
I ~ ~--· • ,. -. ., . . - _.,. -.a(., -.

;I .. ,1 £/' ·;··M.:.l/\<;;YEER NAGAR ·sancti911ed Load : 2.00 (kW) .. CA No, ..-1.... : 152636745
' / ·"' -· - C t ·to d • ,.• ,;~_""'•;,, EnerglsahonDate:-•.-i•.:··09.10-201ai.r•·1· / ,,S.. . : s/o sH NEPALSINGH B488 FIRST FLOOR G.o on raq eman · MeterType : 1 PSK
, . J- · .. .coo¥ MDI .1.84(kW) Supply Type. : LT.' ·. l/[- •·,· ~:~~~r~i~~PHASE·3NEARBYSHIVMANDIR Power Factor : 1.000 Bill No. : ·101384878496
t ? 4' - • ' ' Pole No, 1 : VSEPC801S1 Bill Basis : Actual
f nu ·' ·oaanossat Walking Sequence : GDB070488AOAF O.D. No. : Y/20/11199937014
I f? "·· •.• ·' . · • , CCTV Tagged : No

JI/"1~\1,JD . . : Cycle No. : 22 StreetLight Tagged : No
, } /.P1mows . ;Pg?gooats» . Tariff C:ategory : Domestic [ Residential ] Wi-Fl Ta$.9ed : No¥' ±"7er.. ti%see#tsEgMaeten##«##Ee%EE%9%ye
[-1· •. ~; . : }it:~~t~~f\f~1?~~ :;,b~§.; ~:;-·s'me;{l_:cQoS:9.ffoJtion:@-irrehtrii:, ;~~iJl9~~C9n,~}i1IlP,ilpflfer]i)?fpQ.~g ~!Jltit!!l#Jfft9.~ qur.i~fit.c§~syroptlon~~~
I · · •••, Ba5¥- .a#±;s; -. .,... " -··· . ., _ ,. •·· '•,"--••.· •·•· · .. ," · · · ··• •·;••· · ,., ..,,a,-,,,l t~1factOf;•.,.,.... ,,,.,. , .. ,->••.· ·• ·,.·-··"''W'"., ., - ~~~~:-'Z,l.'.1\c.'t:','ltl~\,·..: ·:\'ll!Jf~: .Qate,t1f; M_elel.'·J:l~aa[ng '\.Rea~llrtg;,:·,, Oci.te,·¢itM_e,tet,Ae.adiM. ;!R.e~ding,t ~ _,-t.. ··@iuiii)~'i{ ~ ;,;.;-\Di'!-Y.s::::: ;~iMW~1-\al ]. #$#%2, %% ±Ge±s5 #te.siiii#iei$:±a##ts "zi@±i@it##as)2+ti#ks&-.-4.##±- gee$±±.5+a. "%j
I ~. ~~·. ': _35560667 KWH 17-03-2021: 3511..00 11-02-2021 3393.00 1.00 34 118.00
j li ~ _35560667'· KW 17-03-2021 1.84 11-02-2021 1.00 1.84
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Last payment ~H_~o.oo__rcccivad on~~~01!__. Payment accounteduploH:.03-2021 . (''f;j!;I},f'nfQJ'E'l'0 El'ii(;TfU(}'fEHJ.CLESJ!.OR"JJE'IiE.R, TOJrlOJ#.lQ~
Theconnecllon shall bellable for disconnection on non-payment of all dues(lncludlngarrears • · ·-•~ .' .. ....,.. ··,.,:.•,.r; ' ..:, ····'' t'. · ·• ··' · •' · . · ·''·: ·s9
of previous blll(s) by duedate. aflcr nolice as per Sec lion 56(1) of the Elcclrlclly Act,aa. ii@;;mars.ag,jgiegy@era.anit, agar aa=ea.jib.-.,

. . . . - IMPORTANT MESSAGE (1-J5(it'{0f ~) . '
GoNCTO vlde Ordar No. F.1 lf 111)120121Powcr/Vol•llll1417•1-l27 d',tod 20.04.2020 has oxlondnd subsidy to domestic consumors w.e.f. 01.04.2020 of onliro bill amount upto 200
Uollslmonm Slob 201-100 Unite/month will get oubsldy uplo Rs 6•10/1110n!h.llo subsidy tor consumption above 400 Unllslmonlh. Power Purchnsa Adjustmont Chargo (PPAC)@
14.54% Ms boon lovioJ on onorgy& fixed chargew.o t 15.02.2021. CC!'J BIii omount lncludo Eoargy,RA,PPAC,PTC and Eloctrlclly Tn• on CCTV consumption. In case nny vru1ollon
in SLD ..:hJrg~ nolod. consumor may yf,;ft t11'.,l1f0nal office for rt3q•Ji9ltc corrocUon. Ponsion Surchargo @ 5.00% hi19 bocn lovlod on enargy & fixad chnrgo w.o.f. 01.09.2020. Tho
amountor Security Oopoolt again Gt your connection l!li rnonllono'.I herca·mth uncf1,r tho hc,Jllir'lg "Socurtty Ooposlt -hith OISCOM" Plo.iso cher.k this amount Jnd roport any
discrapancy y furnishing documnry proof 111 tht 1ugard avaulala th y09. 3t tto customnor car contra of rnspoctivo ::Hvlsion offlco Anyone t
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£ 5
Payment slip

0:t; • Ma'<G your cheque/DO payable to BYPL CA No. 1526J5745
W • Cheque should not bu post dated.
fil • Vlriln yo11r !ulP.phcriP. nurr.Lcr ,Jn L;.,.ckside of l~e r.hequo.

@] r.~·-~ [fil%e·!LL ••,
lfil: . t:.!

BSES Yamuna Power Limited
• Cheque should be account payee ,nd payable at Deihl.
• Do not staple. only cllp the cheque to payment slip.

11m11111;m111111~1~ 1111111111 llllllllllllll llllll~llllll II lllllllllllllllrn Ill ill Bill amount payable: f 10 .00
Cheque/DD No.:

BIii month: .tMlh~I .
Date: ..

l200Y152Gl67-15000000001000202103310000000000
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SUNILKUMAR

Article 4 Affidavit

Not Applicable

0
(Zero)

SUNILKUMAR

Not Applicable

SUNILKUMAR
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AFFIDAVIT

: IN-DL 83579049378608T

''"

Verification :-

Verified at Delhi on this 10% June 2021 that the content of this affidavit are true

.-So. k
Depo_nent,

I . SUNIL KUMAR , · - Rio B-758 TO 762 GD COLONY , DAIRY FARM ,
MAYUR VIHAR PHASE -3 , .EAST--DELID , DE:CID=110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Dep.onent further confirm that he in future he run the dairy only

after following all the ,rules and regulations of as perwater prevention & -
control of pollution act , 1974 amended to date .

3. That this is my true and correct statement.
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and correct to the best ofmy knowledge and belief.
-Su?'
Deponent
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0 S-223
21 SCHOOL BLOCK.
ai Shakar Pur Baramad .
0 Shakarpur

Gandhi NagarEast Delhi
co Delhi 110092
~- 9355586675
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MADAN SINGH

Article 4 Affidavit

Not Applicable
0
(Zero)

· MADAN SINGH

Not Applicable

MADAN SINGH
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: IL'~::-DL 83558035860230T.

i

",
I MADAN SINGH Rio B-622/23, GHAROLI DAIRY COLONY, MAYUR
VIHAR PHASE -3 , EAST DELHI,DELHI-110096 hereby solemnly affirm aµd
declare as under:- · -----. -

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that be in future be run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act, 19.74 amended to date.

3. That this is my true and correct statement.

,.
!

I Verification :-

I Deponent
' . ~'¥,I+

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true ·
and correct to the best ofmy-lmowledge and belief.
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ApdrP.ss: S/O Rampal,Singh,
0 ,'622123 GYRQLI DAIRY,
OOLONY. MAYUR VIHAR
Pj,ASE 3, East Delhi, Delhi,
1,10096
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I Purchased by BAHADUR CHAND
I
I Description of Document Article 4 AffidavitI
I

Property Description Not Applicable

Consideration Price (Rs.) 0
I (Zero)
I
i .. First Party BAHADUR CHAND
I ••,

I Second Party Not Applicable
I Stamp Duty Paid By l . (aA_HADUR CHAND
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e (Ten only)
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. AFFIDAVIT J«

!: nl~ponent

Verification :-

Verified at Delhi on- this 15th June 2021 that the content of this affidavit are true
and correct to the best of :,;ny knowledge and belief.

I BAHAJ)UR CHAND Rio B-601-602, GHAROLI DAIRY COLONY, MAYUE
VIARPHASE-3 , EAST DELID, DELID-110096 hereby solemnly affirm anc
declare as under:- ·--------------

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm;that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act , 1974 amendecJ,"to date .

3. That this is my true and correct statement. qr
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" RAMBEER
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Verified at Delhi on this 15" June 2021 that the content of this affidavit are true
and correct to the best ofmy knowledge and belief.

Verification :-

I RAMBEER Rio B-795, GHAROLI DAIRY COLONY, MAYOR VIHAR
PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly affirm and declare as
under:-- --

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act , 1974 amended to date •

•J
3. That this is my true and correct statement.
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250.00°""

Bill Amount Payable
fa et

823.12

Total Charges
Payable

(are r yes)

{

Total(D)=

--- } yr,ow«rw+·Ev·w·

.5.44
11.30

(162 75

Other Charges,
if any•

(ra ten,st a)

Watte Mf,·.} ,r.Int hail, ' wt!It.am :in «ti

BSES Yamuna Power Limited

Sanctioned Load : 3.00 (kW) CA No. 101130725
Contract Demand Energisation Date 26-09-2005

MDI : 0.76 (kW) Moler Type 1PSK
Supply Type LT

Power Factor : 1.000 Bill No, 100156315193
Pole No. : VSEPD695S1 Bill Basis : Actual
Walking Sequence : GDB090687AOAA O.D. No. : Y/21/11240344686
Cycle No. : 22 CCTV Tagged No

Tariff Category : Domestic [ Residential ]
Street Light Tagged No
Wi-Fi Tagged , No

76.50

Late Payment
rcharge (LPSC)

Bill of Supply for Electricity

• -'- - ,,.,,__ <filiTllT/aft/+Rkr&t)

4.50
---,--,.

Since DEC-20

7503806483

RAIESH

, SUBHASH CHAND 8·687/688
GD FARM MAYUR VIHAR PH Ill DELHI 110096

Total Units= 193 I Total(B)= 65400 I Total(C)=46,50

f I j BG Expiry Date
-1

Servlco line cum Oevolopment Charges paid I "' 6000 t)l) : C h s - ii D It I .. 2100 00 Ima fa mt aifa{a i &aviz mas) ,' asi ecur y epos ·
Interest accrued for FY 20~0-21 , already adjusted in bill No.

1
if (162,75)

1001563
'51'11 (generated for the period _'8-03-2021 to.. 08.01-22_) !·------------

Interest for FY..::JJ~l ,; .... will be adjusted 111 your first bill to bo generated in FY __ ?Co'.'-.!_J

--°

· iv:317Am@urt not Imm@dist@jP@jato;_!yY;±, _, .I] BG Sacurlty Deposit:' w..Kif.sira #aSis,uftor ):·.: .±:'

ECS Customer

Due Date of Payment .. · -- •·
rm ? Re) 29-04-2921..­

I If payment Is made after tho duo date . LPSC I
I
! f<?_r the do lay,, sh. all bo charged in tho noxt bill.
(Paa ffr a +«T; ·yrar ma w <u fer

1ks anrzt ft a qafgf si) far anrqr) ,
LilSI pJy,110111: :,rno oo received onl0-1_1•2020 . Paymonl accounlcd uplo 12·04-2021 ,:(lf:'fi'[JS.M01!J§:fblELECTR.lC'i'EJjJ(;i.ESFOR BETTER TOMORROW·
Tho connection shall be liable ror dlsconnocllon on non-paymenl or all duos (including arrears ::'±i: 'i;"±' <s ·±i. ; · •:· · .n · _ · '·=4; ,,
or previous blll(s) by due data. ,,rtornollco as per Section 56(1)ol Um EloctrlcllyAct. zoos gg%?Mu9w±get, uyg,,aqiei:,mes ca eeu-­
%...i -iii#or@r wessaE@#rtrm».

3 ·Inlerstcn sctit);day[osit tis.baent' credtuidgr:15%%.for.Afir-18 to ftatif9 p,n. tor' tho period II l/0,1120?.0 10 31/03/2021 het ofTOS of Rs. 162.75• 11,0 194,<. of IT Act ol 1061. GollCTD 11ldo , : . - :i
order:.ii'Fi''[ijjio12/parvoiti417r427'8id zo.@iiozo'hi 'oxtndid subsidy to domostte com&um@rs.w,a.t. 01.04.2020 ot amiro bill amount upta 20 Unts!month. smn. "?l£ 201400'Units/month wlll got,subsidy upto Rs.80Q/month.tlo stubsliy {ir consumptlan abvova 400 Unlts/month.: PoverPurchaso Adjustment Ohnrgo (PP{iC)@1.t.54¼ Imo boon ·

~ lu'{lod_on onoiaY &, fixed chnran w,a.f 00.04,2021. CCW•Bill amount Include F.nnrgy,RA,PPAC,PTC and Eloctriclty Tax Oll'CCTV cunoumpllon. In cnso nny varialion In SLO chargpo . .
notqd,_ consumorly-vlsit divlslonal otflco tar roqulslte, corrociion. Papislon Surchrgo @ 5.u@'4 his baan lovlad on unorgy & tlxd chrgo w.@,1. 01.09.2020, Tho amount,af,8yjtlj4,'

) Doposlt ngnlnsl,Y!M con11pcllon·(G mantlonred.herowitl. undor. tho hading "SucuriyDepositIt' DIS'OM", Plaasu cl1ock th!- ', - ·· ·•. .so;%g:'
) i."±f:.g:'. -+. 4£i'is:..•. · ..°'-.. :'· .,'·..::. '..ks»::. °· .• · • · '.a&l.L--J,Ihjs bill ls compu1er goneratod. hence does nol require any s,gnalure.l _

BIiiing Address

Name

Mobile I Tel, No,
EmalllD
District/ Division , Vasundhra Enclave
Meter Rending Status : DL
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IN-DL83574485364901T
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SANJAY SINGH

Article 4 Affidavit

Not Applicable
0.

_(Zero)
SANJAY SINGH

Not Applicable
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· (Ten only)
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I SANJAY SINGH Rio B-169, GHAROLI DAIRY COLONY , MAYUR
VJLHAR. PHASE -3, EAST DELID, DELID-110096 hereby solemnly affirm and

· declare as under:-

Verified at Delhi on this 10 June 2021 that the content of this affidavit are true

-----
1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control ofpollution act , 1974 amended to date .

3. That this is my true and corr~t statement....

and correct to the best ofmy knowledge and belief.

-~~-b ..::.~-•--

p-

Sg

Deponent

Deponent

:·IN-DI,. 83574485364901T
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Sanyay Singn

;i. Jfr'1'wt I Year of Birth 1981

'f"'l I Male

3709 5950 9176

GHAROLI DAIRY FARM

lllllllrnlllllllilll 1111m 11111111111111111111m Ill 11111~ 111111
UE2098127441N

Mayur Vihar Phase 3
8 East Delhi

Delh r 110096

Ref:,2 / 21C / 30611 3990 / P
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I RAJENDRAR/o B-45, GHAROLIDAIRY COLONY , MAYURVIHARPHASE
-3, EAST DELID, DELID-110096 b·ereby-sulem11Iraffirmand declare as under:-

1. That the Deponent further confirm.that be is not running dairy presently.
2. That the Deponent further confirm\that be in future be run the dairy only

after following all the rules and regulations of as perwater prevention &
control of pollution act, 1974 amended to date.

3. That this is my true and correct statemen{.

3
;,

Verification :-

Verified at Delhi on this 10" June 2021 that the content of this affidavi
and correct to the best ofmy knowledge and belief.
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AFFIDAVIT a;

I VINOD KUMAR Rio B-49-50, GHAROLI DAIRY COLONY , MAYURVIHAR
PHASE-3, EAST DELID, i>ELHI-110096 hereby solemnly affirm and declare as
under:-

$%

Deponent

Deponent­

~IN-Dl 83708350316879T

\_

1. That the Deponent further confirm that he is not running dairy presently.
-2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention & ·
control of pollution act ,_1974 amended to date. '
That this is my true and _correct statement.
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·· · f 1• Verification :-
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1 ,! Verified at Delhi on this 10 June 2021 that the content ofthis affidavit are true

. I ;! and correct to the best ~fJliknow!~{ge and belief. -;,
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07-01-20
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Yi201112,
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33
1.00
1.00

fl
ill Amount Pavable

• Cheque should bo accounl pnyee and payable al Doil
. -- .... -·--·- ..... ·"- ,._ __,. __ ... -· ----· -··-

847.00

3000.00

z

< (244.50)

BSES Yamuna Power Limii

12-..0.i2021
12-02-2021

&'

BSES Yamuna PowerLimi
Vaccine + Mak • WM5hung hands + C,or, .. , > · . 'U\'.J', ,,-J:

[Er%El
5j&,,_::,,t,.µ,i-l -t-:r=#%%!t.::.l.i.1o•.:~.

0.29

0.27

883.00

Sanctlc.,ned- Load : 2.00 (kVA) CA No. -
Contracf Demand Energlsallon Date
MD I . , 1 00 (kVA) Meler Type• • Supµly Type
Power Factor : 0.972 Bill No.
Pole No. : VSEPC637S1 Bill Basis
Walkfrig Seql,lence : GDB_Q1Q049AOAA _ Q.D. No.
C I w---------- - CCTV Tagged
ye 8 o, • :22 Street Light Tagged

Tariff Ca.tegory : ~~n.Domestic (LT) (Up to 10 kWI-FI Tagged

~-

·7

Bin of Supply for Electricity

Total(B)=21605 I Total(~:z.255 I Total(D)= I I I I I
- .@fhrc!imT.,lc!Ntl'r/~}~------ -- - - -- - .
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'. Mr. SATYAVIR SlrlGH

Late Payment I Other Charges, I Total Chargerel ·- · · ·· ·- · - · ·
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Payment sllp
• Maka your cheque/OD po.yable to BYPL CA No. 150614923

BSES

Interest for FY-i!G.!O~wlll be adjusted In your first bill to be goneratedl11 FY_i0;u,22--

Interest accrued tor FY_2018-19 . I already adjusted In blll No.
100005738536 (generated for the_p_erlod 09·113·2019 to_n6:lh1:2.01.!~)

Sarvlca ilne cum DovefoplJlant' CharlJ&S paid I "' j .f.l;Qr1Jllf~t-i11lf~~l "3000.00 Cash Secu1lty Deposit

Laot payment ~~Q_- ...rccolvadon~q1;z;2Q}_1 ..... Payment accourllod upto 14-03·202
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Name

Bllllng Address - , S/Q SH DAYA RAM SINGH 1!•49 G/FC (J COLONY
MAVUR VIHAR rHASE·III NEAR D 1 PICT fANTA
FLATS DELHI 110096

Mobilo/Tel. No. : 9310797052
Email ID
District/ Division · : Vasundhra Enclave
MeterReading Status · DL
BIii Month : MAR-2 I
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: . VIJAY PAL

: · Article 4 Affidavit .

.' Not Applicable
0
(Zero)

VIJAY PAL

Not Applicable

: . _VIJAY PAL
: .. ~·10 .
~ - (Ten-enly)

Government of Nationa_l Capital Territory of Delhi

/

!4€MK3J"•--~~-

. '·

0

First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

- -42TT4 GT1a
Certificate No.
Certificate Issued Date
Account Reference

Unique Doc. Reference

Purchased by

Description of Document

Property f?escription

Consideration Price (Rs.)

_/
\...

I
I ~

i

i
I .

l
f

f
i
t;
t
!
f
i

•·i
""

r
f
i

j
i
l
I
i
i
i
i
i....
t.
!
I
I
i

i
l
i
I
)

·- If I, II .

, ' 4; . I - ' l:
. I

4. 1· . .'

- 1i __ L L_
i I - .I
-. I
: !

• EE##82#$#$gen3 s
.t.--f&},,3Gf45y3,is; • -- -----­
f :?.JJ:fti'l..~~-P..!"'/;.1,(:,. . ,a;_

53%-%$3%%.%$5+$g2%#Me4#e3$14$8$%%##M4!5%'±e
:: '"f: "!',t ..;q,.• X~,G:iJ$it.. er.. '• . ~t'.t.'.if:~:..:•i.......

_____________________________ • !_.Please write or type below this line _- : _

.~-

- e
I ,.

•\
,·t-:. .

. ·\

;.-:,lalt ;t,
't,,

\
l

/-.·:'.("/
/ ...... ':',, ·--· .. __ :,,\'-'' </

·,+ 71rIi' o r usirq +±.tam Mobilerp f S t o c k H l d :q.
,·t 1t,'AM~tale -pp) enJr +t iv 3id

,r,, '·



------

@
Deponent

\ \
°v

. - ... ... /for.wt- - · . . Deponent»+2
OTAR USLIC DE1#f
GQ\/1.Of 1-,iCT Of OE.I.rt\ .

.,,,,,.
i

,.,•-1 Pl
T. ' u.-...,( ,.,, . , ...I

', I _,.,,..----- -..•

:::') K. >·/: NY

\

1 ·- / t.4:'a:ian lsj Gu~\a \
f • • ,. r,,..I '

I µ•,,,.,\J,•<;\11;!1hl ~
• ,, ;J ,, • :., ... 1.:

~! \ 4 . • • • • -· , I
\

I • .~. 'I· j'
' ' . t ' l • ,i . ~ .,. : ' I
s·. '' , ,--.

.%%
' .

. '·

, .. ,
/ I

I l

5. That it is my true statement. • ·

4. That the Deponent further confirm that he is future he/she run the dairy only
after following all the rules and regulations of as per water prevention &
control ofpollution act, 1974 amended to date.

3. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent VIJAY PAL is residing in above mentioned B-985,
GIIAROLI DAIRY FARM, DELHI-110096.

1. That the Deponent VIJAY PAL is the citizen ofindia.

Verified° at Delhi on this 10.06.2021 that contains of my above affidavit are true and correct to
the best ofmyknowledgeand nothing m1terial has been concealed there from.----- ----- ~ .

Verification

1 Il I .
• Ii ,f I \._, ,. ....-~•
I r

i
j .' {i •

I I l ( 1Madan Lat Gu~ f ~- ... - ..

f J /f * tP:am_.PtJm,D
$ ".,2 1 3i ; fJ m:.\f,;:, r,U,.q.

Ii. ' ·I I AFFIDAVITt f }! .
l I .l /1
i I //

,f f ,./~f:' VIJAY PAL S/0 RAM SWAROOP RIO B-985, GHAROLlDAIRY FARM,
; '»/ DEL1II-110096 solemnly affirms and declare as under:-
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GOVERNMENT OF !NOIA

~qn;r
Vljay Pal
;;fa'll air I Year of Birth : 1971
';P!"T I Male

8675 7043 4808

.. -~

IJf

a.a,aa~---~•

~T{ - 3lN alfGlft rfif 3l~thR
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UNIQUE IDENTIFICATION AUTHORITY OF !NOIA

<mr:
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'fm'lr;il' WlJ 'fa1;R' inf! 'l,

ol3mT~- W- fu;.:-.'TT
•R11006

Address:
S/O Ram Swarop, B-985
GD Colony. MAYUR VII-\AR
FACE 3. Vas,.nahra E,1clave.
East Delhi i)elhi. 110096
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Certificate Issued Date
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Unique Doc. Reference

Purchased by

Description of Document

Property Description
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Firs, Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Governrnent of National Capital Territory of Delhi

e-Stamp

IN-DL83526436600193T

1 0-Jun-2021 12:45 PM
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JAGATSINGH

Article 4 P..ffidavit

Not Applicable
0
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JAGAT SINGH
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JAGATSINGH
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AFFIDAVIT

:TR-DL. 33526436600193T
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I JAGAT SINGH S/O JILE SINGH Rio B-991, GD COLONY, DAIRY
FARM, MAYUR VIHAR PHASE -3, EAST DELID, DELID-110096 hereby
solemnly affirm and declare as under:-

1. That the Deponent JAGAT SINGH is the citizen of India.
2. That the Deponent JAGAT SINGH is residing in above mentioned B-991

64, GD COLONY, DAIRY FARM, MAYURVlllAR PHASE -3, EAST
DELID, DELID-110096 .

3. That the Deponent further confirm that he is not running dairy presently.
4. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as perwater prevention &
control of pollution act, 1974 amended to date.

5. That this is my true and correct statement.

silk
Deponent

Verification:-

Verified at Delhi on this 10" June 2021 that the content of this affidavit. ar~ue
and correct to the best ofmy knowledge and belief. ,~

· rt\dK4$?
Deponent
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RAJ KUMAR

Article 4 Affidavit

Not Applicable
0
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RAJ KUMAR
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3. That the Deponent further confirm that he is not running dairy presently.

4. That the Deponent fm1her confirm that he is future he/she run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act,_ 1974 amended to date.

· I, RAJ KUMAR S/0 BHOLA RAM RIO B-411 to 415-, GIIAROLI DAIRY
FAR.tvl, DELHI-110096 solemnly affirms and declare as under:-

1. That the Deponent RAJKUMAR is the citizen of india.

2. That the Deponent RAJ KUMAR is residing in above mentioned B-411 to
415, GHAROLI DAIRY FARM, DELHI-110096.

/;;
!j
11

~I,
}

I

I
I
I
I
l

5. That it is my true statement. /.
/

Deponent
V '". ~:-1cnhcation

. 19,f/, /
Verified at Delhi on this 10.06.2021 that contains of my above affidavit are true and correct to
the best of my knowledge and nothingmaterial has been concealed there from.

I
ii Deponent,a

C__

l\. 'f sra
0L.-,v·

'N-OTiV'-"Y ?\}BLlCur-:.La"'lli .
apo@\4rue>a" Puf)1/'-,,..---...:.:..<~

(
..... "()
r-teat+cm@\

\ .·-% I•-. , "" r ..... :.-.1 I f-t:
\ ' .. : . :\ I
\ \ I • • • ' 'f '- _..

\
. '·'.. -" . ,,, _ .. ,/~'

·, .;- . ...._ _, :' ' .... . ... ,,.-·· ")

:. to
'•~ ' _/__ ,,, __.....,,,.,,

I
I
-t

<---o "'"'"-------"- ---- -~- ---··-· ·-- -

MASTER
Typewritten Text
136



''
II
i

I



'
-=-4-[

'i
..J

I
i
' -j!
I



. ' .,

Jo_INTACTION TAKEN AT l>_Al.l{Y OPERATIN~A1:_GHAROLIDAIRY FARM, GHAROU VBJ:;A~EDM~,~C

Sh. Girdhari Lal
A-909-910, Gharoli Dairy Farm, Delhi-96

Sh.Surender Pal
A-729, Gharoli Dairy Farm, Delhi-96

10-06-2021
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JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLI VILLAGEAN". YEDMC,CPCB&DPCC

Sh. Virender Singh
B-382-386, Gharoli Dairy Farm, Delhi-96

10-06-2021
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JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLI VILU-,

10-06-2021
Sh. Bhopal

B-379-381, Gharoli Dairy Farm, Delhi-96
Sh. Ashok Kumar

B-269-270, Gharoli Dairy Farm, Delhi-96
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1OINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEANDKONDLIBYEDMC,cPCB&Drcc
Smt. Harwati

B-279, Gharoli Dairy Farm, Delhi-96

10-06-2021
Sh. Vinod Kumar

B-49-50, Gharoli Dairy Farm, Delhi-96
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[ ~OINT ACTION TAKEN ATDAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVIL.AGEANDKoNDLI»YED» DPcc
10-06-2021

Sh. Bhopal Singh
B-45, Gharoli Dairy Farm, Delhi-96

Sh. Sanjay
B-169, Gharoli Dairy Farm, Delhi-96

7
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[_~OINT A~TION TAKE~ AT DAIRYO_PERATING AT GHAROLI DAIRY FARM, GHAROLIVILL . ,,_
10-06-2021

Sh. Jagveer Nagar
B-488, Gharoli Dairy Farm, Delhi-96

Sh. Bijender Nagar
B-497, Gharoli Dairy Farm, Delhi-96
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JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLI

9 _s;
\f1

10-06-2021

•
B-19-20, Gharoli Dairy Farm, Delhi-96
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Sh. Harbans Lal
B-430-431, Gharoli Dairy Farm, Delhi-96



JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM,~NClilP ...
r

Sh. Pramod Chaudhary
B-451-452, Gharoli Dairy Farm, Delhi-96

Sh. Ranveer Singh. ........ . ....-:, ........ .. .
10-06-2021
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JOINTACTION TAKEN AT DAIRY OPERATINGAT GHAROLI DAIRY FARM,~~iJ-VU:~"EDit:,c';iJ'~~

Sh. Raj Kumar Panday, B-
411to 415, Gharoli Dairy Farm,
Delhi-96

Sh. Kamal Singh, B-422 &424
Gharoli Dairy Farm, Delhi-96

11-06-2021

Sh. Kamal Singh, B-416,
Gharoli Dairy Farm, Delhi-96
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JOINTACTION TAKENAT DAIRYOPERATING AT GHAROLI DAIRY FARM, GHAROLI Akou»rr»
Sh. Rakesh Kumar, B-544, 545,546, Gharoli Dairy Farm, Delhi-96 11-06-2021
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1OINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEA! ..EDMC,CPc&prcc
Sh, Lalji Yadav, B-390, 391,
Gharoli Dairy Farm, Delhi-96

Smt. Rajesh, B-687 to 688,
Gharoli Dairy Farm, Delhi-96

11-06-2021
Sh. Madan Singh, B-622, Gharoli Dairy
Farm, Delhi-110096
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JOINTACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEANDKONDLIBY EDMC,CPCB&DPCC- . .

Sh Vinod, B-701, Gharoli
Dairy Farm Delhi-110096

Sh. Sunil Kumar, B-758 to 762, Gharoli Dairy Farm, Delhi-96 11-06-2021

14
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JOINTACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM,cAROLALL.ACEANxRoNDLiY DMc,crc&prcc

11-06-2021
Sh Rambeer s/o Sh Bahadur, B-795, Gharoli Dairy Farm Delhi-110096

15
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Sh. Rohit Kumar & Sh, Ravi Panwar,
B-1000, Gharoli Dairy Farm, Delhi-96

Sh. Om Prakash, B-1052,
Gharoli Dairy Farm Delhi-96

Sh. Ved Prakash, B-1051,
Gharoli Dairy Farm,
Delhi-96

JOINTACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEANDKONDLIBY EDMC,CPcBsDPcc
11-06-2021

16
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JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEANDKONDLIBY EDMC, CPCB&DPCC
~

11-06-2021

Sh. Sunil, B-998, G/F, Gharoli Dairy
Farm, Delhi-110096

B-996, Gharoli Dairy Farm Delhi-110096

17
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JOINTACTION TAKEN AT DAIRY OPERATING AT GHAROLIDAIRY FARM, GHAROLI VILLA YEDMC, CPCB&DPCC
- r •

11-06-2021

Sh. Jagat Singh, B-991, Gharoli Dairy Farm, Delhi-96 Sh. Vijay Pal, B-985, Gharoli Dairy Farm, Delhi-96

18

~



(

JOINTACTION TAKEN ATDAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEANDKONDLIBY EDMC, CPCB&DPCC
11-06-2021

Sh. Om Prakash, B-836, 837, Gharoli Dairy Farm, Delhi-96 Sh. Mahinder Singh, 929,
Gharoli Dairy Farm, Delhi-96

19
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JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEANDKONDLI BY EDMC,CPCB&DPCC

Sh. Hari Shankar B- 918,919,920,Block Gharoli Dairy Colony Delhi-96

,

11-06-2021

Sh. Ravindar B-886, Gharoli Dairy
Farm, Delhi-96
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JOINTACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLI VILLAGEANDKONDLIBY EDMC,CPCB&DPCC

11-06-2021

Sh Sunil, B-873, Gharoli Dairy Farm Delhi-110096 Sh. Mange Ram Nagar, B-724, G/F, Gharoli Dairy
Farm, Delhi-110096

--
±_,
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JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLIVILLAGEANDKONDLIBYEDMC,

(

Raj Pal Singh
2-B/292/4, K. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

Yatender Singh
B-329, Old No.60, Rajbir Colony, Gharoli Ext., Delhi-96

11-06-2021

24
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'JOINTACTION TAKENAT DAIRY OPERATINGAT GHAROLIDAIRYFARM, GHAROLIVILLAGEANDKONDLIBYEDMC,CPCB&DPCC[
Dairy Adjacent to K.S.
Memorial School, Gharoli
Village, Delhi-96

11-06-2021

Sh. Furkan, C-174, Gali No. 05, Mulla Colony, Gharoli, Ext, Delhi-96

22

0



(

JO~ACTIONTAKENAT DAIRYOPERATINGAT GHAROLI DAIRY FARM, GHAROLIVILL&~ltAt•~~~~s~ 1

Neeraj Kumar
A-226-B, Rajveer Colony Harijan Basti, Gharoli, Delhi-96

..,. ,

23
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11-06-2021
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'- Action Taken Report (ATR)on the Report of Joint Survey conducted hv the officials of

EDMC, CPCB & DPCC of Illegal Dairies in Gharoli Dairy Farm/Colony, Delhi on
10.06.2021 t011.06.2021

Sr. No. Name & Address Dairy Status

1. Sh, Gou.rav Shah, A-82, 83. Gharoli Vacant
Dairy Farm,

2. Omvir Singh, A-90, Gharoli Dairy Dairy Closed
Farm, Delhi-96

3. Mr. Sant Ram, A-92-94, Gharoli Dairy Closed
Dairy Fann

4. Sh. Raghuraj,.A-102, Gharoli Dairy Dairy Closed
Farm, Delhi-96

5. Sh. Anil, A-548, 549, 550 Gharoli Sealed on 03.03.2021
Dairy Farm, Delhi-96

6. Sh. Puran Maglani, A-553,554,555, Sealed on 03.03.2021
Gharoli Dairy Farm Delhi-96

7. Sh. Bal Ram Choudhary, A-595/596, Dairy Closed
Gharoli Dairy Farm

8. Sh. Lilu, A-684, Gharoli Dairy Farm, Dairy Closed
Delhi-96

9. Sh. Surender Pal, A-729, Gharoli Vacant
Dairy Farm, Delhi-96

I
!

--110. Sh. Girdhari Lal, A-909,910 GF, Dairy Closed
Gharoli Dairy Fann Delhi-96

11. Sh Bhopal Singh & Sh Vikas, B-45, Dairy Closed
Gharoli Dairy Farm Delhi-110096

12. Sh. Vinod Kumar, B-49,50, Gharoli Dairy Closed
Dairy Farm Delhi-96

13. Sh Sanjay, B-169, Gharoli Dairy Farm Dairy Closed
Delhi-110096

14. Ch. Banet Bhadana S/o Sh. Jai Karan Sealed on 19.04.2021
Singh B-207, Gharoli Dairy Farm, IDelhi-96 _J

~
gg d9°

,,:::;,



15. Sh, Jai Karan Singh S/o Surja Singh Sealed on 19.04.2021
B-207, Gharoli Dairy Farm, Delhi-96

16. Sh. Ashok Kumar, B-269-270, Gharoli Dairy Closed
Dairy Farm,De11i-96

17. Smt. Harwati, B-279, Gharoli Dairy Dairy Closed
Colony, Delhi-96

18. Mis Bhopal, B-379-381, Gharoli Dairy Dairy Closed
Colony, Delhi-96

19. Mis Virender Singh, B-382-386 Dairy Closed
Gharoli Dairy Colony, Delhi-96

20. Sh, Lalji Yadav, B-390, 391, Gharoli Vacant
Dairy Farm, Delhi-96

21. Sh. Raj Kumar Panday, B-4llto 415, Dairy Closed
Gbaroli Dairy Farm, Delhi-96

22. Sh. Kamal Singh, B-416, Gharoli Vacant
Dairy Farm, Delhi-96

23. Sh. Kamal Singh, B-422 &424 Vacant
Gharoli Dairy Fann, Delhi-96

24. Sh. Harbash Lal, B-430 & 431, Vacant
Gharoli Dairy Farm, Delhi-96

25. Sh. Ranbir Singh, B-442, Gharoli Vacant
. Dairy Farm, Delhi-96

26. Sh Ranveer Singh, B-447 Gharoli Dairy Closed
Dairy Farm Delhi-1 10096

27. Sb. Pramod ChaudharyB-451 &452, Dairy Closed
Gharoli Dairy Farm, Delhi-96

28. Sh. Jagveer Nagar, B-488, Gharoli Dairy Closed
Dairy Farm, Delhi96

29. Sh. Bharam Singh, B-542, 543, Vacant
Gharoli Dairy Farm, Delhi-96

l,

It ts e



30. Sh. Rakesh Kumar, B-544, 545,546, Dairy Closed
Gharoli Dairy Farm, Delhi-96

31. Sh. Charan Singh, B-552 TO 554, G/F, Vacant
Gharoli DairyFar, Delhi-96

32. Sh Barish s/o Sh Bahadur Chand, Dairy Closed
B-601, Gharoli Dairy Farm
Delhi-110096

33. Sh. Madan Singh, B-622, Gharoli Dairy Closed
Dairy Farm, Delhi- I I 0096

34. Smt. Rajesh, B-687 to 688, Gharoli Vacant
Dairy Farm, Delhi-96

35. Sb Vinod, B-701, Gharoli Dairy Fann Dairy Closed
Delhi-110096

36. Sh. Mange Ram Nagar, B-724, G/F, Vacant
Gharoli DairyFarm, Delhi-1 10096

37. Sh. Sunil Kumar, B-758 to 762, Dairy Closed
Gharoli Dairy Farm, Delhi-96

38. Sh Rambeer s/o Sh Bahadur, B-795. Dairy Closed
Gharoli Dairy Farm Delhi-1 l 0096

39. Sh. Om Prakash, B-836, 837, Gharoli Dairy Closed .
Dairy Farm, Delhi-96

40. Smt Rekha, B-839, Gharoli Dairy Dairy Closed
Fann Delhi-110096

4 l. Sh Sunil, B-873, Gbaroli Dairy Farm Dairy Closed
Delhi-110096

42. Smt. Krishna, B-877, Gharoli Dairy Vacant
Farm, Delhi-96

43. Smt. Kam lesh, B-878&879. Gharoli Vacant
Dairy Farm, Delhi-96

44. Sh. Balraj, B-880 GF, Gharoli Dairy Vacant
Farm, Delhi-96

)¥
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45. Sh. Ravindar B-886, Gharoli Dairy Dairy Closed
Farm, Delhi-96

46. Sh. Ashok Kumar, B-899 to 904, Vacant
&910 to 12. Gharoli Dairy Farm
Delhi-96

47. Sh. Hari Shankar B­ Dairy Closed
91 8,919,920,Block Gharoli Dairy
Colony Delhi-96

48. Sh. Mahinder Singh, B-927-929, Dairy Closed
Gharoli Dairy Farm, Delhi-96

49. Sh. Vijay Pal, B-985, Gharoli Dairy Dairy Closed
Farm, Delhi-96

50. Sh. Jagat Singh, B-991, Gharoli Dairy Dairy Closed
Farm, Delhi-96

51. Sh Attar Singh, B-996, Gharoli Dairy Dairy Closed
Farm Delhi-110096

52. Sh. Anju, B-997, Block Gharoli Dairy Vacant
Farm, Delhi-I I 0096

53. Sh. Sunil, B-998, G/F, Gharoli Dairy Dairy Closed
Farm, Delhi- I I 0096

54. Sh. Rohit Kumar & Sh, Ravi Panwar, Dairy Closed
B-1000, Gharoli Dairy Farm.
Delhi-96

55. Sh. Sant Ram, B-1002, Gharoli Dairy Vacant
Farm, Delhi-96

56. Sh. Harindar Nagar, B-1021, Gharoli Vacant
Dairy farm, Delhi-96

57. Sh. Ved Prakash, B-1051, Gharoli Dairy Closed
Dairy Farm, Delhi-96

58. Sh. Om Prakash, B-1052, Gharoli Dairy Closed
Dairy Farm Delhi-96

l6

+i.cs± >(pS1)
Officials ofDPCC
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Officials of CPCB
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Action Taken Report (ATR) on the oiLS·duct@bv oIIcils OIEDMC,
CPCB and DPCC of illegal dairies in Gharoli Village & Kondli Village, Delhi on

11.06.2021

I7

Sr. No. Name & Address Dairy Status
1. Neeraj Kumar SEALED

A-226-B, Rajveer Colony Harijan
Basti, Gharoli, Delhi-96

2. Dharmender & Raj Bala Self closed
F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96

3. Raj Pal Singh SEALED
2-B/292/4, K. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

4. Yatender Singh SEALED
B-329, Old No.60, Rajbir Colony,
Gharoli Ext., Delhi-96

5. Proprietor ofDairy 1 SEALED**
Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pil1ar No. IO 1,
Delhi-96

6. Proprietor ofDairy II SEALED**
Adjacent to K.S. MernGrial School,
Gharoli Village, BSES Pillar No. IO 1,
Delhi-96

7. Furkan
C-174, Gali No.05, Mulla Colony, Selfclosed
Gharoli Ext., Delhi-96

8. Sh Anish Kumar, House No-16, SEALED
Village Gharoli, Delhi-96

Unit Sealed on the spot on 11.06.2021
** Two units were found adjacent to each other and sealed on 11.06.2021

~
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Officials of CPCB
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By Speed post/By hand

DELID POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
visit us at: http://dpcc.delh.igovt.nic.in

/68

F.No. DPCCICMC-1VOA-1002/2018/ //2 )/ 78
To,

The Director (Veterinary)
East Delhi Municipal Corporation
419, FIE, Udyog Sadan,
Patparganj Industrial Area, Delhi 110092

Dated: /6.6 22/

"f OirectorlVS/EOMC/Wl
DI ' .. .J ?..l..~ ..
Oate \J.J.ssl3)

Subject: Direction u/s 33(A) ofWater (Prevention and Control) Act, 1974.

Sir,

Please find enclosed herewith copy of directions issued in respect of 66 dairies in compliance to the
order of Hon'ble NGT in the matter of Abhisht Kusum Gupta Vs State of Uttar Pradesh & Ors.
regarding operation of illegal dairies in Gharoli and Kondli. You are requested to kindly take
necessary action at your end.

Encl: Copy of 66 Directions issued to 66 Dairy.

Yours Sincerely,

Copy to:

/2:=iissioner, East Delhi Municipal Corporation
419, FIE, Udyog Sadan, Patparganj Industrial Area, Delhi 110092

2. Member Secretary, DPCC

3. Master File

',

.,
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DELHI POLLUTION CONTROL COMMITTEE
GOVERNMENT OF NCT OF DELHI

4thAND 5th FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006
3

F. No. DPCC/CMC-I/OA-1002/2018/823-830 Dated: 16.06.2021
» «

I '

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Or:s." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene A joint committee
comprising oftlte CPCB, DPCC and the EDMC (ith EDMC as he nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021. ,s ~t

Aud whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Omvir Singh, A-90, Gharoli Dairy Farm, Delhi-96(here in after referred
as "Addressee") were operating your aforesaid unit at the above said address and engaged in
the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Omvir Singh, A-90, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

QI That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi P\,llution Control
Committee.

h,
@.Rataj
SEE, CMC-I

To,

Mis

mir Sinch. A.9, !1+1m5­··' ·' . .. - - . .. . .. .

visits at : http://dpcc.delhigovt.nic.in
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DELHI POLLUTION CONTROL COMMITTEE

GOME3NMAE%NT,OF NCT OF DELHI
4AND 5FLOOR, ISBT'BUILDING, KASHMERE GATE, DELHI-110006

visit us at: http://dpcc.delhigovt.nic.in

[70

'-----

F. No. DPCC/CMC-I/OA-1002/2018/831-838 - Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Aet, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

.
11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther /zearing 01z 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, GharoliVillage and Gharoli Dairy farms.

And whereas, you Mis Mr. Sant Ram, A-92-94, Gharoli Dairy Farm, Delhi-110096(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas". issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(.A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Mr. Sant Ram, A-92-94, Gharoli Dairy Farm, Delhi-
110096 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

a That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

Q That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

vel}tun \
SEE, CMC-I

To,

Mis

Mr. Sant Ram, A-92-94, Gharoli
Dairy Farm, Delhi-110096
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DELHI POLLUTION CONTROL COMMITTEE
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F. No. DPCC/CMC-I/OA-1002/2O18/839-846 Dated: 16.06.2021

.......____

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control ofPollution)
Act, 1974 amended to date,

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.-07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasirnha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms. '

Andwhereas, you Mis Sh. Raghuraj,.A-102, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now. therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Raghuraj,.A-102, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

I

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

#s.d
SEE, CMC-I

To,

Mis

Sh. Raghuraj,.A-102, Gharoli Dairy
Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2,Q18/847-854 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /z.ygiene .A joint committee
comprising of t/z.e CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Anil, A-548, 549, 550 Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

That the addressee i.e. Mis Sh. Anil, A-548, 549, 550 Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

11 That the concerned authority in BSES shall disconnects the · electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

ca That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

\

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

Assad
SEE, CMC-I

To,

MIs

Sh. Anil, A-548, 549, 550 Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/855-862... Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

•
Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 i
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Puran Maglani, A-553,554,555, Gharoli Dairy Farm Delhi-96(here
in after referred as "Addressee") were operating your aforesaid unit at the above said address
and engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions: .
o That the addressee i.e. Mis Sh. Puran Maglani, A-553,554,555, Gharoli Dairy Farm

Delhi-96 shall stop operations ofthe dairy with immediate effect.
e That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farmwith immediate effect.
• That the concerned authority in BSES shall disconnects the- electricity/power supply

connection of the addressee Cattle dairy Farmwith immediate effect.
• That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

MIs

Sh. Puran Maglani, A-553,554,555,
Gharoli Dairy Farm Delhi-96

5«&•%2%\
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F. No. DPCC/CMC-1VOA-1002/2018/863-870 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7"

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Bal Ram Choudhary, A-595/596, Gharoli Dairy Farm,
Delhi1 10096(here in after referred as "Addressee") were operating your aforesaid unit at the
above said address and engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh. Bal Ram Choudhary, A-595/596, Gharoli Dairy Farm,
Delhi110096 shall stop operations ofthe dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

o That. the concerned authority in BSES shall disconnects the· electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

~
SEE,

To,

Mis

Sh. Bal Ram Choudhary, A-595/596,
Gharoli Dairy Farm, Delhi110096

[%4



(JO\ SeedPosvB hand
(/• DELHI POLLUTION CONTROL COMMITTEE [75

GOVERNMENT OF NCT OF DELHI
4AND5FLOOR,1sf%jf@$ijjjnNG,KASHMERE GATE, DELI1-110006

a?p.-..visit us at: ·http://dpcc.delhigovt.nic.in

F. No. DPCCICMC-I/OA-1002/2018/871-878 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control ofPollution)
Act, 1974 amended to date. '

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"JI. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (vith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

»
And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Lilu, A-684, Gharoli Dairy Farm, Delhi-96(here in after referred as
"Addressee") were operating your aforesaid unit at the above said address and engaged in the
activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Lilu, A-684, Gharoli Dairy Farm, Delhi-96 shall stop
operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case of violation of above said directions>

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee. ,

»ii
SEE, CMC-I

To,

MIs

Sh. Lilu, A-684, Gharoli Dairy Farm,
Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2,018/879-886.... Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Surender Pal, A-729, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

That the addressee i.e. Mis Sh. Surender Pal, A-729, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

.4.s
SEE,CMC-I

To,

Mis

Sh. Surender Pal, A-T729, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/.1018/887-894 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control ofPollution)
Act, 1974 amended to date.

Wh.ereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA NoA6/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in quesiion are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

" That the addressee i.e. Mis Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm
Delhi-96 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

(I) That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-I
To,

Mis

Sh. Girdhari Lal, A-909,910 GF,
Gharoli Dairy Farm Delhi-96

id
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F. No. DPCCICMC-I/OA-1002/2018/895-902 Dated: 16.06.2021
3

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi. .
And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11.. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into· the surviving issues, pendingfurther hearing on 22.6.2021.7°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Sh Bhopal Singh & Sh Vikas, B-45, Gharoli Dairy FarmDelhi-I I 0096
(here in after referred as "Addressee") were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm. '

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh Bhopal Singh & Sh Vikas, B-45, Gharoli Dairy Farm
Delhi-110096

• shall stop operations of the dairy with immediate effect.
• That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farmwith immediate effect.
G That the concerned authority in BSES shall disconnects the electricity/power supply

connection ofthe addressee Cattle dairy Farm with immediate effect.
o That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

4kl1
SEE, CMC-I

To,

Mis

Sh Bhopal Singh & Sh Vikas, B-45,
(21-r37Mo;yrarm m2a]}7..1349099
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F. No. DPCG/CMC-I/OA-1002/2018/903-910 Dated: 16.06.2021-:,. __

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
A1:!t, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Vinod Kumar, B-49,50, Gharoli Dairy Farm Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

That the addressee i.e. Mis Sh. Vinod Kumar, B-49,50, Gharoli Dairy Farm Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.
That the concerned authority in BSES shall disconnects the· electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

MIs

Sh. Vinod Kumar, B-49,50, Gharoli
lDairy Farm Delhi-96

isl
SEE, CMC-I
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F. No. DPCC/CMC-1/OA-100242018/911-918 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther /zearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh Sanjay, B-169, Gharoli Dairy Farm Delhi-110096(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Sh Sanjay, B-169, Gharoli Dairy Farm Delhi-110096 shall
stop operations of the dairy with immediate effect.

s That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions'>

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

ed
SEE, CMC-I

To,

Mis

Sh Sanjay, B-169, Gharoli Dairy
Farm Delhi-110096
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F. No. DPCCICMC-1VOA-1002/2018/919-926 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) •Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Ch. Banet Bhadana S/o Sh. Jai Karan Singh B-207, Ghroli Dairy
Fann, Delhi-96(here in after referred as "Addressee") were operating your aforesaid unit at the
above said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

That the addressee i.e. Mis Ch. Banet Bhadana S/o Sh. Jai Karan Singh B-207,
Gharoli Dairy Farm, Delhi-96 shall stop operations of the dairy with immediate effect.
That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions~

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

lvl/s

Ch. Banet Bhadana S/o Sh. Jai Karan
Singh B-207, Gharoli Dairy Farm,
Dell?:i--96

#ls»d
SEE, CIVIC-I.
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F. No. DPCCCMC-I/OA-1002/2018/927-934 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Aet, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Jai Karan Singh S/o Surja Singh B-207, Gharoli Dairy Farm,
Delhi-96(here in after referred as "Addressee") were operating your aforesaid unit at the above
said address and engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Jai Karan Singh S/o Surja Singh B-207, Gharoli Dairy
Farm, Delhi-96 shall stop operations of the dairy with immediate effect.

• That the 'concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention &
Control ofPollution) Act 1974 in case ofviolation ofabove said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-I
To,

Mis

Sh. Jai Karan Singh S/o Surja Singh
B-207, GharoliDairy Farm, Delhi-96

hs%
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F. No. DPCCICMC-I/OA-1002/2018/935-942.. Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther Itearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Ashok Kumar, B-269-270, Gharoli Dairy Farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by

. CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Ashok Kumar, B-269-270, Gharoli Dairy Farm, Delhi-
96 shall stop operations ofthe dairy with immediate effect.

a That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

ct That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

bf
SEE, CMC-I

To,

Mis

Sh. AshokKumar, B-269-270,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/943-950 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost ofpublic lzygielle A joint committee
comprising ofthe CPCB, DPCC and the EDMC(ith EDMCas the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.2

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, GharoliVillage and Gharoli Dairy farms.

And whereas, you Mis Smt. Harwati, B-279, Gharoli Dairy Colony, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas", issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Smt. Harwati, B-279, Gharoli Dairy Colony, Delhi-96 shall
stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions>

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

MIs

Smt. Harwati, B-279, Gharoli Dairy
Colony, Delhi-96

±es.i
SEE, CMC-I
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F. No. DPCC/CMC-I/OA-1002/2018/951-958 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,

~-- .c···-" as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Mis Bhopal, B-379-381, Gharoli Dairy Colony, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Mis Bhopal, B-379-381, Gharoli Dairy Colony, Delhi-96
shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

11 That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis

Mis Bhopal, B-379-381, Gharoli Dairy
Colony, Delhi-96

ei
SEE, CMC-I
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F. No. DPCC/CMC-I/OA-1002/2018/959-966 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under: .
"11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost ofpublic lzygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (vith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Mis Virender Singh, B-382-386 Gharoli Dairy Colony, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Mis Virender Singh, B-382-386 Gharoli Dairy Colony,
Delhi-96 shall stop operations of the dairy with immediate effect.

~ That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions>

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

#Ms±sf
SEE, CMC-I

To,

1\.1/s

MIs Virender Singh, B-382-386
Gharoli Dairy Colony, Delhi-96
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F. No. DPCCICMC-/OA-1002/2018/967-974

3
Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

f

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh, Lalji Yadav, B-390, 391, Gharoli Dairy Farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

•
e That the addressee i.e. Mis Sh, Lalji Yadav, B-390, 391, Gharoli Dairy Farm, Delhi-96

shall stop operations of the dairy with immediate effect.
u That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farmwith immediate effect.
" That the concerned authority in BSES shall disconnects the . electricity/power supply

connection ofthe addressee Cattle dairy Farmwith immediate effect.
ti That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions:

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

3SEE,CMC-I
To,

MIs

Sh, Lalji Yadav, B-390, 391, Gharoli
Dairy Farm, Delhi-96



%5»
j­

esea@scanon
aga

SpeedPost/Bv hand
DELHI POLLUTION CONTROL COMMITTEE •

GOVERNMENT OF NCT OF DELHI
4AND5 FLOOR, ISBISiiii6ING;KASHMERE GATE, DELHI-110006psst#p#a}its#$+0

.,. · hlttp:i/dpcc.delhigovt.nicJ!!

Dated: 16.06.2021

{88

F. No. DPCC/CMC-I/OA-1002/~18/975-982

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control ofPollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 i the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Qrs." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot he at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into thesurviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Raj Kumar Panday, B-41 lto 415, Gharoli Dairy Farm, Delhi-
96(b.ere in after referred as "Addressee") were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Raj Kumar Panday, B-411to 415, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Fann with immediate effect.

• That the concerned authority in BSES shall disconnects the . electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Fann with immediate effect.

You. shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

ii.ig. ate
To,

Mis

Sh. Raj Kumar Panday, B-411to 415,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/983-990.. Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control ofPollution)
Ad, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, ·it cannot be at the cost of public hygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint' inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Kamal Singh, B-416, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water {Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh. Kamal Singh, B-416, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Fann with immediate effect.

a That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & ·
Control ofPollution) Act 1974 in case ofviolation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis

Sh. Kamal Sigh, B-416, Gharoli
Dairy Farm, Delhi-96

ts4
SEE, CMC-I
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F. No. DPCC/CMC-I/OA-1002/2018/991-998
-::i_ Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in QA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther !tearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Kamal Singh, B-422 &424 Gharoli Dairy Farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Sh. Kamal Singh, B-422 &424 Gharoli Dairy Farm, Delhi-
96 shall stop operations ofthe dairywith immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

'
This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

·ls}
SEE, CMC-I

To,

Mis

Sh. Kamal Singh, B-422 &424
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/999-1006::. Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of 'Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene..........•.......... .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7 <

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a jointinspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Harbash Lal, B-430 & 431, Gharoli Dairy Farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions: .
• That the addressee i.e. Mis Sh. Harbash Lal, B-430 & 431, Gharoli Dairy Farm,

Delhi-96 shall stop operations of the dairy with immediate effect.
• That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farmwith immediate effect.
a, That the concerned authority in BSES shall disconnects the electricity/power supply

connection of the addressee Cattle dairy Farmwith immediate effect.
G That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

i».
SEE, CMC-I

To,

Mis

Sh. Harbash Lal, B-430 & 431,
GharoliDairy Farm, Delhi-96
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F. No. DPCCCMC-I/OA-1002/2018/1007-1014 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors .." Stated
as under:

"11. Accordingly, we find no merit in the applications. If the dairies in question are to he
allowed, it cannot be at the cost of public I,,ygiene...................•..A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Ranbir Singh, B-442, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Ranbir Singh, B-442, Gharoli Dairy Farm, Delhi-96
shall stop operations ofthe dairy with .immediate effect.

~ That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

~ That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention &
Control of Pollution) Act 1974 in case ofviolation of above said directions.'

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

%» ad.2%
To,

Mis

Sh. Ranbir Singh, B-442, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/i..918/1015-1022 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Aet, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"LI. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint'inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh Ranveer Singh, B-447 Gharoli Dairy Farm Delhi-1 10096(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the: "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Sh Ranveer Singh, B-447 Gharoli Dairy Farm Delhi-
110096 shall stop operations of the dairy with immediate effect.

" That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation ofabove said directions.

I

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

3 .sd.el
To,

Mis

Sh Ranveer Singh, B-447 Gharoli
Dairy Farm Delhi-110096
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F. No. DPCCICMC-I/OA-1002/2018/1023-1030 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public liygiene A joint committee
comprising of the CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther Jiearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB, DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Sh. Pramod ChaudharyB-451&452, Gharoli Dairy Farm, Delhi-96(here
in after referred as "Addressee") were operating your aforesaid unit at the above said address
and engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

co That the addressee i.e. Mis Sh. Pramod ChaudharyB-451&452, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

ci, That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

» That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

,5 That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Comntlttee. ~~

SEE, CMC-I
To,

Mis

Sh. Pramod ChaudharyB-451&452,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCCICMC-I/OA-1002/2018/1031-1038' Dated: 16.06.2021

Subject: Directions for Closure uls 33 "(4)6fWater (Prevention & Control of Pollution)
Act, 1974 amended to date.

•
Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.4q/2018 in the matter of "Nuggchalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Jagveer Nagar, B-488, Gharoli Dairy Farm, Delhi96(here in after
refer.red as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

•
• That the addressee i.e. Mis Sh. Jagveer Nagar, B-488, Gharoli Dairy Farm, Delhi96

shall stop operations of the dairywith immediate effect.
o That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farmwith immediate effect.
e That the concerned authority in BSES shall disconnects the electricity/power supply

connection of the addressee Cattle dairy Farm with immediate effect.
111 That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

\_

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

'hiss
SEE, CMC-I

To,

MIs

Sh. JagveerNagar, B-488, Gharoli
Dairy Farm, Delhi96
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F. No. DPCC/CMC-I/OA-1002/2018/1039-1046,. Dated: 16.06.2021

Subject: Directions for Closure uls 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Bharam Singh, B-542, 543, Gharoli Dairy Farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh. Bharam Singh, B-542, 543, Gharoli Dairy Farm, Delhi-
96 shall stop operations ofthe dairy with immediate effect.

" That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions>

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

kids.f
SEE, CMC-I

To,

Mis

Sh. Bharam Singh, B-542, 543,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCCICMC-I/OA-1002/2018/1047-1054 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (X) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasirnha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi.

'And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Rakesh Kumar, B-544, 545,546, Gharoli Dairy Farm, Delhi-
96(here in after referred as "Addressee") were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Rakesh Kumar, B-544, 545,546, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

s That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

s That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions-.,_

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

2»4
SEE, CMC-I

To,

Mis

Sh. Rakesh Kumar, B-544, 545,546,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/.2018/1055-1062 Dated: 16.06.2021

Subject: Directions for Closure uls 33ea$'r wafer (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Fanns in Delhi.'

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
asunder:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (witlt EDMC as the nodal agency) may go
into thesurviving issues, pendingfurther hearing on 22.6.2021.2°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies fanns in Kondli, Gharoli Village and Gharoli Dairy fanns.

And whereas, you Mis Sh. Charan Singh, B-552 TO 554, G/F, Gharoli Dairy Fann, Delhi-
96(here in after referred as "Addressee") were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Fanns and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

~ That the addressee i.e. Mis Sh. Charan Singh, B-552 TO 554, G/F, Gharoli Dairy
Farm, Delhi-96 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Fann with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Fann with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions:'

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

hi%SEE, CMC-I
To,

Mis

Sh. Charan Singh, B-552 TO 554,
GIF, Gharoli Dairy Farm, Delhi-96
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F. No. DPCCICMC-I/OA-1002/2018/1063-1070a. Dated: 16.06.2021

Subject: Directions for Closure uls 33rs@'Gjiter (Prevention & Control of Pollution)
Aet, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vtde its order dated 01.04.2019 and 08..07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to· date by Dairy Farms inDelhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene A joint committee
comprising ofthe CPCB,DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh Barish s/o Sh Bahadur Chand, B-601, Gharoli Dairy Farm Delhi-
110096(here in after referred as "Addressee") were operating your aforesaid unit at the above
said address and engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh Harish s/o Sh Bahadur Chand, B-601, Gharoli Dairy
Farm Delhi-110096 shall stop operations ofthe dairy with immediate effect.

Ii) That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farmwith immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) ofWater (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.-,

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

:M/s

Sh Harish s/o Sh Bahadur Chand, B­
601, Gharoli Dairy Farm Delhi-
110096

i.1
SEE, CMC-I



9
I.

seas1#Feegr
u..­

SneedPost/Bv Jzand
DELHI POLLUTIONCONTROL COMMITTEE

GOVE• NT OF NCT OFDELHI
$$ zz4/t«ts:,4AND5 FLOOR, ISBT 'OLDING, KASHMEREGATE, DELHI-110006%e'-. ..·-. ·

visit us ·at: http://dpcc.delhigovt.nic.in

900

F. No: DPCC/CMC-I/OA-1002/~18/1071-1078 Dated: 16.06.2021
.ii +,'·..., ' ·g'-'. · ·4$Subject: Directions for Closure u/s 33 (.A}'ofWate:r'(Prevention & Control of Pollution)

Act, 1974 amended to date.

•Whereas, Hon'bleNational Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

•"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene .A joint committee
comprising oftlze CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, GharoliVillage and Gharoli Dairy farms.

And whereas, you Mis Sh. Madan Singh, B-622, Gharoli Dairy Farm, Delhi-110096(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas", issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

" That the addressee i.e. Mis Sh. Madan Singh, B-622, Gharoli Dairy Farm, Delhi­
:t10096 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.
That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.'-,

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee. l~
SEE, CMC-I

To,

MIs

Sh. Madan Singh, B-622, Gharoli
Dairy Farm, Delhi-110096
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F. No. DPCCICMC-I/OA-1002/2018/1079-1086 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control ofPollution)
Act, 1974 amended to date. ·

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water {Prevention & Control of Pollution) Act, 1974,
as amendedto date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost ofpublic hygiene.......······...·.....A joint committee
comprising ofthe CPCB, DPCC and theEDMC (with EDMCas the nodal agency) may go
into the surviving issues,pendingfurther hearing on 22.6.2021.°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

•
And whereas, you Mis Smt. Rajesh, B-687 to 688, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas dru;wg inspection you were found operating the dairy without obtaining Consent
to Establish & ctnsent to Operate under Water Act from DPCC and were found not following
the "Guidelines . for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefo:fo, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. MIs Smt. Rajesh, B-687 to 688, Gharoli Dairy Farm, Delhi-96
shall stop operations ofthe dairy with immediate effect. •

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee ~attle dairy Farmwith immediate effect.

t· . -
You shall be fable for penal action under the provision ofu/s 33 (A) ofWater (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.'

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.·

$.%
SIDE, CMC-I

To,

MIs

Smt. Rajesh, B-687 to 688, Gharoli
Dairy Farm, Delhi-96
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Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, GharoliVillage and Gharoli Dairy farms.

And whereas, you Mis Sh Vinod, B-701, Gharoli Dairy Farm Delhi-110096(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e . That the addressee i.e. Mis Sh Vinod, B-701, Gharoli Dairy Farm Delhi-110096 shall
stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Fann with immediate effect.
That the concerned authority in BSES shall disconnects the electricity/power supply
connection of theaddresseeCattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case ofviolation ofabove said directions,

>
. \ '

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

#.M.¥
SEE, CMC-I

To,

MIs

ShVinod, B-701, Gharoli DairyFarm
Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/1095-1102. Dated: 16.06.2021

Subject: Directions for Closure uls 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Mange Ram Nagar, B-724, G/F, Gharoli Dairy Farm, Delhi-
110096(here in after referred as "Addressee) were operating your aforesaid unit at the above
said, address and engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution)Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Mange Ram Nagar, B-724, GIF, Gharoli Dairy Farm,
Delhi-110096 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

s°s...st1
To,

Mis

Sh. Mange Ram Nagar, B-724, GF,
Gharoli Dairy Farm, Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/1103-1110•

Subject: IDirections for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Aclt, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to he
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint.inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Sh. Sunil Kumar, B-758 to 762, Gharoli Dairy Farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions: .
• That the addressee i.e. Mis Sh. Sunil Kumar, B-758 to 762, Gharoli Dairy Farm,

Delhi-96 shall stop operations ofthe dairy with immediate effect.
• That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farmwith immediate effect.
• That the concerned authority in BSES shall disconnects the electricity/power supply

connection ofthe addressee Cattle dairy Farmwith immediate effect.
• That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

$is.d
SEE, CMC-I

To,

Mis

Sh. Sunil Kumar, B-758 to 762,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCCICMC-I/OA-1002/2018/1111-1118

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 i the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh Rambeer s/o Sh Bahadur, B-795, Gharoli Dairy Farm Delhi-
110096(here in after referred as "Addressee") were operating your aforesaid unit at the above
said address and engaged in the activity ofCattle dairy Farm.

. 'And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Sh Rambeer s/o Sh Bahadur, B-795, Gharoli Dairy Farm
Delhi-110096 shall stop operations of the dairy with immediate effect.

e Thatthe concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

c, That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.',

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

"as%@ea
To,

1Is

Sh Rambeer s/o Sh Bahadur, B-795,
Gharoli Dairy Farm Delhi-110096
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F. No. DPCCICMC-I/OA-1002/2018/1119-1126 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date. '

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date byDairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in tlte applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

•
And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

Andwhereas, you Mis Sh. Om Prakash, B-836, 837, Gharoli Dairy Farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

That the addressee i.e. Mis Sh. Om Prakash, B-836, 837, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.
That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.
That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case of violation of above said directions,

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis

Sh. Om Prakash, B-836, 837, Gharoli
Dairy Farm, Delhi-96

'

±.ai
SEE, CMC-I



9
A,

SpeedPost/By hand
DELHI POLLUTION CONTROL COMMITTEE

GOVERNMENT OF NCT OF DELHI
4AND S FL0OR, 18Hi$f%#j2j2%jg2p2BG,KASHNERE GATE, DELP1-110006

vsIt us at : http://dpec.delh1govt.me.m

2e7

F. No. DPCCICMC-I/OA-1002/2018/1127-1134 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date. ·

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended todate by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing 01z 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Smt Rekha, B-839, Gharoli Dairy Farm Delhi-110096(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

•
And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under, the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Smt Rekha, B-839, Gharoli Dairy Farm Delhi-110096 shall
stop operations ofthe dairy with immediate effect.

1\1 That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

111 That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

Q That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions>

t

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

.
SEE,·

To,

Mis

Smt Rekha, B-839, Gharoli Dairy
Farm Delhi-110096
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F. No. DPCCICMC-I/OA-1002/2018/1135-1142 Dated: 16.06.2021•

Subject: Directions for Closure uls 33 (A) of Water (Prevention & Control of'Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And. whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh Sunil, B-873, Gharoli Dairy Farm Delhi-110096(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh Sunil, B-873, Gharoli Dairy Farm Delhi-110096 shall
stop operations of the dairy with immediate effect.

11 That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

k.l
SEE, CMC.-I 1

To,

Mis

Sh Sunil,B-873, Gharoli Dairy Farm
Delhi-110096

\
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Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasirnha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

•
And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene .A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB, DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Smt. Krishna, B-877, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm. '

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Smt. Krishna, B-877, Gharoli Dairy Farm, Delhi-96 shall
stop operations ofthe dairy with immediate effect.
That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.
That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis

Smt. Krishna, B-877, Gharoli Dairy
Farm, Delhi-96

sh.d
SEE, CMC-I
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F. No. DPCCICMC-I/OA-1002/2018/1151-1158 Dated: 16.06.2021
.

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther !tearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Smt. Kam lesh, B-878&879, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

a, That the addressee i.e. Mis Smt. Kam lesh, B-878&879, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

~ That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.',

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

hl».d
SEE, CMC-I

To,

Mis

Smt. Kam lesh, B-878&879, Gharoli
Hairy Farm, Delhi-96
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F. No. DPCCICMC-I/OA-1002/2018/1159-1166... Dated: 16.06.2021 ·

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control ofPollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

'
And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising of the CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Balraj, B-880 GF, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm. '

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh. Balraj, B-880 GF, Gharoli Dairy Farm, Delhi-96 shall
stop operations ofthe dairy with immediate effect.

G That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee. »..%..a£$i
To,

Mis

Sh. Balraj, B-880 GF, Gharoli Dairy
Farm, Delhi-96
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F. No. DPCCCMC-I/OA-1002/2018/11671j74- "+.«- Dated: 16.06.2021
- ±,a- ·

Subject: Directions for Closure u/s 33· (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene .A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms inKondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Ravindar B-886, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy with.out obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh. Ravindar B-886, Gharoli Dairy Farm, Delhi-96 shall
stop operations ofthe dairy with immediate effect.

s That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

(,) That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions:-,

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

hiSEE, CMC-I
To,

Mis

Sh. Ravindar B-886, Gharoli Dairy
Farm, Delhi-96

-..no /tpd.it;Pav
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F. No. DPCC/CMC-I/OA-1002/Q.018/1175.;1182 Dated: 16.06.2021

1$$3%v°
Subject: Directions for Closure uls 33f$'@Wier (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi. •

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"JJ. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Ashok Kumar, B-899 to 904, &910 to 912, Gharoli Dairy Farm
Delhi-96(here in after referred as "Addressee") were operating your aforesaid unit at the above
said address and engaged in the activity ofCattle dairy Fann.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

" That the addressee i.e. Mis Sh. Ashok Kumar, B-899 to 904, &910 to 912, Gharoli
Dairy Farm Delhi-96 shall stop operations ofthe dairy with immediate effect.

• That the concerned East·MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. •

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

a di
SEE, CMC-I

To,

Mis

Sh. Ashok Kumar, B-899 to 904,
&910 to 912, Gharoli Dairy Farm
M7%5.9



;)
SpeedPost/By and

DELHI POLLUTION CONTROL COMMITTEE
GOVERNMENT OF NCT OF DELHI

4AND5 FLOOR, ISBT.BUILDING, KASHMERE GATE, DELHI-110006
.%"z3'3.. ·

visit us/at~: http://dpcc.delhigovt.nic.in.,
F. No. DPCCICMC-I/OA-1002/2018/118344$42€. Dated: 16.06.2021

-Fl.4.4s.'·' · ..'
Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to he
allowed, it cannot be at the cost of public ltygiene .A joint ,committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Harl Shankar B- 918,919,920,Block Gharoli Dairy Colony Delhi-
96(here in after referred as "Addressee") were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain. .
Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh. Hari Shankar B- 918,919,920,Block Gharoli Dairy
Colony Delhi-96 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

111 That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention&
Control of Pollution) Act 1974 in case of violation of above said directions~,

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee. .a

SEE, CMC-I
To,

Mis

Sh. Hari Shankar B­
918,919,920,Block Gharoli Dairy
lonJoli.06
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F. No. DPCC/CMC-I/OA-1002/2-018/1191-1198 Dated: 16.06.2021

.:<.
Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view ofnon-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date byDairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002./2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.2

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted-by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms..
And whereas, youMis Sh. Mahinder Singh, B-927-929, Gharoli Dairy Farm, Delhi:.96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Mahinder Singh, B-927-929, Gharoli Dairy Farm,
Delhi-96 shall stop operations ofthe dairy with immediate effect.
That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions."

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

MIs

Sh. Mahinder Singh, B-927-929,
Gharoli Dairy Farm, Delhi-96

8tt.Mr.3/7.332,3a4
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SEE, CMC-I
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F. No. DPCCICMC-1VOA-1002/2918/119%4%9f@gigvise Dated: 16.06.2021

Subject: Directions for Closure ls 33$jj'#'W4tr (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OANo.46/2018 in the matter of "Nuggehalli Jayasimha VI/s GNCT of Delhi has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot he at the cost of public ltygiene .A joint 'committee
comprising oft/ze CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Vijay Pal, B-985, Gharoli Dairy Farm, Delhi-96(here in after
refer:red as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

a, That the addressee i.e. Mis Sh. Vijay Pal, B-985, Gharoli Dairy Farm, Delhi-96 shall
stop operations ofthe dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) ofWater (Prevention&
Control ofPollution) Act 1974 in case ofviolation of above said directions:-, •

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

ks\
SEE,CMC-I

To,

MJs

Sh. Vijay Pal, B-985, Gharoli Dairy
arm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/~18/1207-1214 . ,- Dated: 16.06.2021
-Se±-±r

Subject: Directions for Closure u/s '1§~*ij~ft"W:t~r (Prevention & Control of Pollution)
Act, 1974 amended to date.' '

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) ·Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as tle nodal agency) may go
into the surviving issues,pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Jagat Singh, B-991, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

• That the addressee i.e. Mis Sh. Jagat Singh, B-991, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.
That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

MM.«¥s.'ATo,

Mis

Sh. Jagat Singh, B-991, Gharoli Dairy
•. ~elhi-96'_
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F. No. DPCC/CMC-I/OA-1002/2018/1215-1222
a

Subject: Directions for Closure uts 3$%#i%45j%iii#tee (Prevention & Control of Pollution)
Act, 1974 amended to date. · ·

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha VIs GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta VIs State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene .A joint 'committee
comprising oftlze CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

And. whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh Attar Singh, B-996, Gharoli Dairy Farm Delhi-110096(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Sh Attar Singh, B-996, Gharoli Dairy Farm Delhi-110096
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

~ That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention&
Control of Pollution) Act 1974 in case ofviolation of above said directions '

t

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-I
To,

MIs

Sh Attar Singh, B-996, Gharoli Dairy
FarmDelhi-110096

.i.
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F. No. DPCCICMC-I/OA-1002/2018/1223-1230 Dated: 16.06.2021

Subject: Directions for Closure uts 3a#/4$j%if8@%; (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious· view of non-implementation ofWater (Prevention & Control of Pollution) ·Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in QA No.
1002/2018 in the matter of "Abhisht Kusum GuptaVIs State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, wefind no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Anju, B-997, Block Gharoli Dairy Farm, Delhi-110096(h'ere in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish· & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging thewaste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Sh. Anju, B-997, Block Gharoli Dairy Farm, Delhi-110096
shall stop operations ofthe dairy with immediate effect.

ct That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

-
You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.>

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

4i
SEE, CIVIC-i

To,

Mis

Sh. Anju, B-997, Block Gharoli Dairy
Farm, Delhi-110096
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Subject: Directions for Closure uis 33jfj$3#8$4j (Prevention & Control orPollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 i the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 i the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost ofpublic hygiene............·.·.......4 joint ·committee
comprising ofthe CPCB, DPCC and the EDMC(itl EDMCas the nodal agency) may go
into tlte surviving issues, pendingfurther hearing on 22.6.2021.2°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Sunil, B-998, G/F, Gharoli Dairy Farm, Delhi-1 1 0096(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

'
Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

~ That the addressee i.e. Mis Sh. Sunil, B-998, G/F, Gharoli Dairy Farm, Delhi-110096
shall stop operations ofthe dairy with immediate effect.
That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

s That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Fann with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,
+»«d%%.ace,

Mis

Sh. Sunil, B-998, G/F, Gharoli Dairy
Farm, Delhi-110096
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F. No. DPCCICMC-I/OA-1002/2018/1239-1246 Dated: 16.06.2021

Subject: Directions for Closure uls 33ff%4$j%4$if$j(4&&k (Prevention & Control of Pollution)
Act, 1974 amended to date. ·

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggchalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in tlte applications. If the dairies in question are to be
allowed, it cannot be at the cost of public /zygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther lzearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Rohit Kumar & Sh, Ravi Panwar, B-1000, Gharoli Dairy Farm,
Delhi-96(here in after referred as "Addressee) were operating your aforesaid unit at the above
said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh. Rohit Kumar & Sh, Ravi Panwar, B-1000, Gharoli
Dairy Farm, Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. '

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions>

'
This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

as4.c3
To,

MIs

Sh. Rohit Kumar & Sh, Ravi
Panwar, B-1000, Gharoli Dairy Farm,
3a!H5.96
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F. No. DPCC/CMC-I/OA-1002/2,018/1247-1254 Dated: 16.06.2021
nm..

Subject: Directions for Closure uls 33%%jff5j%8ti#t (Prevention & Control of Pollution)
Act, 1974 amended to date. · · ··

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in 'the matter of ''Nuggehalli Jayasirnha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public Jzygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC(ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Sant Ram, B-1002, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

•
Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

u That the addressee i.e. Mis Sh. Sant Ram, B-1002, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

" That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis

Sh. SantRam, B-1002, Gharoli Dairy
Farm, Delhi-96

2%22

id»ai
SEE, CMC-I
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F. No. DPCCICMC-I/OA-1002/2018/1255-1262

Subject: Directions for Closure uls 33%(%j6$%'$# (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasirnha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of·Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi. '

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of"Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public ltygiene .A joint committee
comprising ofthe CPCB, DPCC and tlie EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Harindar Nagar, B-1021, Gharoli Dairy farm, Delhi-96(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish &,Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

s That the addressee i.e. Mis Sh. Harindar Nagar, B-1021, Gharoli Dairy farm, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned, East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. •

a That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.',

This is being is.s,u;~d as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

t,.

To,

Mis

Sh. Harindar Nagar, B-1021, Gharoli
Dairy farm, Delhi-96

.id».i
SEE, CMC-I
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F. No. DPCC/CMC-I/OA-1002/2Q_18/1263-1270

Subject: Directions for Closure uls 3sf@jjjy%#$$}4; (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunalvide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene .A joint committee
comprising ofthe CPCB, DPCC and the EDMC (ith EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.7

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Ved Prakash, B-1051, Gharoli Dairy Farm, Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

Ii> That the addressee i.e. Mis Sh. Ved Prakash, B-1051, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farmwith immediate effect.

~ That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) ofWater (Prevention &
Control of Pollution) Act 1974 in case ofviolation of above said directions.

•
This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee. heSEE, CMC-I
To,

MIs

Sh. Ved Prakash, B-1051, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCCICMIC-I/OA-1002/2018/1271-1278 Dated: 16.06.2021

Subject: Directions for Closure ul a38#tj$j%3}r'ff$Gk (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms inDelhi. '

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated
as under:

"11. Accordingly, wefind no merit in tlie applications. If the dairies in question are to be
allowed, it cannot be at the cost of public lzygiene .A joint committee
comprising oftlie CPCB, DPCC and t/ie EDMC (with EDMC as the nodal agency) may go

· into the surviving issues, pendingfurther hearing on 22.6.2021.7°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Om Prakash, B-1052, Gharoli Dairy Farm Delhi-96(here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control ofPollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Sh. Om Prakash, B-1052, Gharoli Dairy Farm Delhi-96
shall stop operations ofthe dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

~ That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farmwith immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation ofabove said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

.do.as
SEE, CMC-I

To,

Mis

Sh. Om Prakash, B-1052, Gharoli
DairyFarm Delhi-96
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F. No. DPCCICMC-I/OA-1002/2018/1279-1286 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) ofWater (Prevention & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a serious view of
non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of"Abhisht KusumGupta V/s State ofUttar Pradesh & Ors." Stated as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost ofpublic hygiene A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
further hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

Andwhereas, youMis Neeraj Kumar, A-226-B, Rajveer Colony Harijan Basti, Gharoli, Delhi-96 (here
in after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Neeraj Kumar, A-226-B, Rajveer Colony Harijan Basti, Gharoli,
Delhi-96 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.
That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

• That the- concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

-,

To,

MIs Neeraj Kumar
A-226-B, Rajveer ColonyHarijan Basti,
Gharoli, Delhi-96

a6,
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F. No. DPCCICMC-I/OA-1002/2018/1287-1294 Dated: 16.06.2021
,i$hla+is+.- ·.",

Subject: Directions for Closure u/s 33 (A) ofWater (Prevention & Control ofPollution) Act, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a serious view of
non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms inDelhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of"Abhisht KusumGupta V/s State ofUttar Pradesh & Ors." Stated as under:

"11. Accordingly, wefind no merit in the applications. Iftlte dairies in question are to be allowed, it
cannot be at the cost ofpublic hygiene A joint committee comprising of the CPCB,
DPCC and the EDMC (vith EDMC as tle nodal agency) may go into the surviving issues, pending
further hearing on 22.6.2021.2

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Dharmender & Raj Bala, F-70, Khasra No.253-F/Floor, Kondli, Delhi-96 (here
in after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Dharmender & Raj Bala F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case ofviolation of above said directions.

LS..

M.2....,.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-I
To,

MIs Dharmender & Raj Bala
F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96
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F. No. DPCC/CMC-I/OA-10021!2018/1295-1302 Dated: 16.06.2021
}is;#in' "e·'.

Subject: Directions for Closure u/s 33 (A) ofWater (Prevention & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of"Nuggehalli Jayasimha V/s GNCT ofDelhi" has taken a serious view of
non-implementation ofWater (Prevention & Control ofPollution) Act, 1974, as amended to date by
Dairy Farms inDelhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of"Abhisht Kusum Gupta V/s State ofUttarPradesh & Ors." Stated as under:

"IL Accordingly, wefind no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost ofpublic hygiene ...•..•...............Ajoint committee comprising ofthe CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
further hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

Andwhereas, youMis Raj Pal Singh, 2-B/292/4, K. No.242, Rajbir Colony Gharoli village Ext., Delhi-
96 (here in after referred as "Addressee") were operating your aforesaid unit at the above said address
and engaged in the activity ofCattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise ofpowers
conferred upon it, under the provisions ofthe u/s 33(A) ofWater (Prevention & Control ofPollution)
Act, 1974, hereby issue the following directions:

s That the addressee i.e. Mis Raj Pal Singh, 2-B/292/4, K. No.242, Rajbir Colony Gharoli village
Ext., Delhi-96 shall stop operations ofthe dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure ofthe addressee
Cattle dairy Farmwith immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farmwith immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farmwith immediate effect.

You shall be liable forpenal action under the provision ofu/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case ofviolation ofabove said directions.

4$%%8,

This is being issued as per the approval of the Competent Authority, Delhi
Committee.

To,

Mis Raj Pal Singh
2-B/292/4, K. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

Pollution Con!T~1

. Pankaj)
SEE, CMC-I
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F. No. DPCCICMC-I/OA-1002/2018/1303-1310 Dated: 16.06.2021
%, ++.

Subject: Directions for Closure u/s 33 (A) ofWater (Prevention & Control ofPollution) Act, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in QA
No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a serious view of
non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in QA No. 1002/2018
in the matter of"Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost ofpublic hygiene··················....A joint committee comprising ofthe CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
further !tearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

Andwhereas, youMis Yatender Singh, B-329, OldNo.60, Rajbir Colony, Gharoli Ext., Delhi-96 (here
in after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Yatender Singh B-329, Old No.60, Rajbir Colony, Gharoli Ext.,
Delhi-96 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

• That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

" That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

MisYatender Singh
B-329, Old No.60, Rajbir Colony,
Gharoli Ext., Delhi-96

#AA»
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F. No. DPCCICMC-I/OA-1002/2018/1311-1318 Dated: 16.06.2021
33#'%. #s!·++••

Subject: Directions for Closure u/s 33 (A) ofWater (Prevention & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a serious view of
non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost ofpublic liygiene Ajoint committee comprising ofthe CPCB,
DPCC and tlte EDMC (with EDMC as the nodal agency) may go into tlte surviving issues, pending
further !tearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

Andwhereas, youMis Proprietor of Dairy I Adjacent to K.S. Memorial School, Gharoli Village, BSES ,~;.,,
PillarNo.101, Delhi-96 (here in after referred as "Addressee") were operating your aforesaid unit at the
above said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

e That the addressee i.e. Mis Proprietor of Dairy I, Adjacent to K.S. Memorial School, Gharoli
Village, BSES Pillar No.101, Delhi-96 shall stop operations of the dairy with immediate effect.

• That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farmwith immediate effect.

oe That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farmwith immediate effect.

Q That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farmwith immediate effect.

You shall be liable for penal action under the provision ofu/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case ofviolation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi
Committee.

To,

Mis Proprietor ofDairy I
Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pillar No.101,
Delhi-96

Pollution Control I

#.'
SEE, CMC-I
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F. No. DPCCICMC-I/OA-1002/2018/1319-1326 Dated: 16.06.2021

Subjc!ct: Directions for Closure u/s 33 (A) %1-"''Wli~r'f:i>'revention & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a serious view of
non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of"Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated as under:

"11. Accordingly, wefindno merit in the applications. Ifthe dairies in question are to be allowed, it
cannotbe at the cost ofpublic hygiene··················....Ajoint committee comprising of the CPCB,
DPCC and the EDMC (ith EDMC as the nodal agency) may go into the surviving issues, pending
further hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms. ·

And whereas, you Mis Proprietor of Dairy II, Adjacent to K.S. Memorial School, Gharoli Village,
BSES PillarNo.101, Delhi-96 (here in after referred as "Addressee") were operating your aforesaid unit
at the above said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Proprietor of Dairy II Adjacent to K.S. Memorial School, Gharoli
Village, BSES Pillar No.101, Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.
That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

• That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

>,

%ea>­

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis Proprietor ofDairy II
Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pillar No.101,
Delhi-96
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F. No. DPCCICMC-I/OA-1002/2018/1327-1334 Dated: 16.06.2021

Subject: Directions for Closure /s 33 (A) #jjjtr(Prevention & Control of Pollution) Aet, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of ''Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a serious view of
non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of"Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated as under:

"11. Accordingly, wefind no merit in the applications. Ifthe dairies in question are to he allowed, it
cannot he at the cost ofpublic lzygiene A joint committee comprising of t!:e CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
further hearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms inKondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Furkan, C-174, Gali No.05, Mulla Colony, Gharoli Ext., Delhi-96 (here in after
referred as "Addressee") were operating your aforesaid unit at the above said address and engaged in
the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. IIs Furkan, C-174, Gali No.05, Mulla Colony, Gharoli Ext., Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

Q That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the addressee .,
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority,
Committee.

To,

M/sFurkan
C-174, Gali No.05, Mulla Colony, Gharoli
Ext., Delhi-96

Delhi Pollution Control
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F. No. DPCC/CMC-I/OA-1002/i018/1335-1342 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) 2fr(Prevention & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of "Nuggehalli Jayasimha V/s GNCT of Delhi" has taken a serious view of
non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of "Abhisht Kusum Gupta V/s State ofUttar Pradesh & Ors." Stated as under:

"11. Accordingly, wefind no merit in the applications. If the dairies in question are to be allowed, it
cannot he at the cost ofpublic ltygiene Ajoint committee comprising ofthe CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
further !tearing on 22.6.2021."

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, youMis Sh Anish Kumar, House No-16, Village Gharoli, Delhi-96 (here in after referred
as "Addressee") were operating your aforesaid unit at the above said address and engaged in the activity
of Cattle dairy Fann.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
"Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. Mis Sh Anish Kumar, House No-16, Village Gharoli, Delhi-96 shall stop
operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

" That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) ofWater (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

Mis Sh Anish Kumar, House No-16,
VillageGharoli, Delhi-96

·{3e.
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F. No. DPCCICMC-I/OA-1002/2018/815-822 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Aet, 1974 amended to date.

Whereas, Hon'ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of "Nuggchalli Jayasimha V/s GNCT of Delhi" has taken a
serious view of non-implementation ofWater (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon'ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of "Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors." Stated
as under:

"1.l. Accordingly, we find no merit in the applications. If the dairies in question m·e to be
allowed, it cannot be at the cost of public lzygiene A joint committee
comprising ofthe CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pendingfurther hearing on 22.6.2021.°

And whereas, in compliance of the Hon'ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect ofDairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you Mis Sh. Gourav Shah, A-82, 83, Gharoli Dairy Farm, Delhil 10096(here in
after referred as "Addressee") were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the: "Guidelines for Environmental Management of Dairy Farms and Gaushalas" issued by
CPCBand discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

-» That the addressee i.e. Mis Sh. Gourav Shah, A-82, 83, Gharoli Dairy Farm,
Delhill0096 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farmwith immediate effect.

@ That the concerned authority in BSES shall disconnects the electricity/power supply
connection ofthe addressee Cattle dairy Farmwith immediate·effect.

• That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control ofPollution) Act 1974 in case ofviolation of above said directions.·

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

4$
SEE, CIVIC-I

To,

Mis

Sh. Gourav Shah, A-82, 83, Gharoli
Dairy Farm, Delhi110096

#4$%%.
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Item No. 01

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

I.A. Nos. 109 to 111/2021
IN

Original Application No. 1002/2018

Abhisht Kusum Gupta
Versus

23£
(Court No. 1)

Applicant

State ofUttar Pradesh & Ors.

Virender Singh & Ors.

Respondent(s)

Applicants in the IAs

Date of hearing: 27.05.2021

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE MI. SATHYANARAYANAN, JUDICIAL MEMBER
HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Ms. Malvika Trivedi, Senior Advocate with Mr. Nipun Katyal, Advocate
in I.A Nos. 109 to 111/2021

Respondent: Mr. Balendu Shekhar, Advocate for EDMC

ORDER

1. This order will dispose of I.A. Nos. 109 to 111/2021 filed by Mr.

Virender Singh and 19 others seeking impleadment, quashing of closure

notice dated 24.02.2021 issued by the East Delhi Municipal Corporation

(EDMC) and stay of the said closure notice respectively. The fact remains

that this is indirect method of challenging the said notice byway of an IA,

though otherwise NGT is neither appellate forum against the said notice

nor original challenge is maintainable. Ground fo taking this route is said

to be 'misinterpretation' of NGT order by the EDMC. However, we have

heard learned Counsel for the applicants at length on merits. Earlier the

1



applicants moved the Delhi High Court by way of writ petition which was

withdrawn to move this Tribunal.

2. The applicants have referred to five earlier orders of this Tribunal

dated 30.11.2018, 19.02.20219, 11.09.2019, 25.02.2020 and 06.11.2020

in the main matter, which is now fixed for further hearing on 22.6.2021.

The issue raised in the main application concerns pollution of irrigation

canal near Sector 137, NOIDA.

3. We may give a brief resume of the five orders referred to in the

application to understand the background. Vide first order dated

30.11.2018, the Tribunal sought a factual report from NOIDA and UPPCB

in response to allegation ofpollution of the drain in question. As per report

dated 14.02.2019, it was stated that apart from local pollution, pollution

from Delhi (Village Kondli) was also being discharged into the drain.

Accordingly, vide second order dated 19.02.2019, the Tribunal directed

the CPCB, DPCC, DJB and EDMC to be part of the joint Committee apart

from the UP PCB and NOIDA. The said joint Committee gave its report

dated 18.04.2019 and supplementary report dated 08.07.2019 inter alia

stating that source of pollution in Delhi was unauthorized colonies namely

GD colony, Gharauli village and Kondli village which were discharging

their untreated sewage to drainage system meeting the drain in question

at Naida Sector 137. It was recommended that in respect of pollution

in Delhi, action should be taken by EDMC and DJB which should

include decentralized treatment facility for the dairy farms at

Gharauli village. In the supplementary report it was mentioned that

CPCB mentioned that it has given direction under Section 5 of the

Environment (Protection) Act, 1986 in respect of Delhi as follows:­

"1. Directions issued to EDMC:

2
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i. To direct dairy farms to develop decentralized
treatmentfacility so that their ur,treated waste shall
not be discharged to DDA drainage system.
ii. To ensure that untreated dairy waste including
animal dungs from Gharuli village should not be
discharged into storm water drain. Challan / Legal
action shall be initiated against such violators.

2. Directions issued to DJB:

i. To initiate legal proceedings against the residents ofGD
colony, Gharauli village and Kondli village, Delhi having
failed to take sewer connections.

ii. Ta ensure that each building under theirjurisdiction shall
have sewer connection so that currentpractice ofdischarge
of untreated sewage into storm water drainage system
should be stopped."

4. The statutory direction of CPCB is not under challenge. The

Tribunal, accordingly, vide third order dated 11.9.2019, directed further

remedial action, including taking of performance guarantee from the

EDMC and DJB. The matter was then considered by the fourth order on

25.02.2020 in the light of status report dated 01.11.2019 filed by the

CPCB. In respect of the subject in question, the status was mentioned as

follows:

¢ SL I Department I Directions of CPCB and
No NGT

Status report Recommendations

4. IEDMC i. 'To direct dairyfarms to
develop decentralized
treatmentfacility so that
their untreated waste
shall notbedischarged to
DDA drainage system.

ii. To ensure that
untreated dairy waste
including animal dungs
from Gharuli village
should not be discharged
into storm water drain.
Challan/Legal action
shall be initiated against
such violators.

ii. Hon'ble NGT directed to
submit furnish
performance guarantees
in the sum ofRs. 1 crore
each to the satisfaction
of CPCB undertaking to
take remedial actions in
the terms of the
directions of the CPCE,
failing which the said
amount willbeforfeited.

i. EDMC Has informed during
the meeting that 591 Challan
issued to residents ofKondli and
Gharauli for disposing their
wastewater into drain and Show­
Cause notice is also issued to
illegal dairies for disci.arging
waste in drain.

ii. East Delhi Mun'cipal
Corporation Veterinary Services
Department Vide email dated
31/10/2019 provided the action
taken report indicating action
taken against the illegal dairy
farms at Gharoli colony. Copy
attached as Annexure-VIII

iii. Performance Bank Guarantee
was not submitted. However, it
was informed that sar.e was
approved by Competent
Authority and will be subnitted
in one week time.

i. EDMC should ensure that
untreated dairy waste
including animal dungs from
Gharuli village should not be
discharged into storm water
drain. Challan / Legal action
shall be initiated against such
violators.

'i. Thedairyfarms beshifted to
outskirt ofthe area in a time
bound manner.
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5. The Tribunal directed further action. The matter was last

considered by fifth order dated 06.11.2020 in the light of further status

report dated 29.10.2020. The present issue was considered as follows:-

"9. Learned counselforEDMC, on instructions says, that there is a
proposal to shift the dairies but that is notpossible in absence ofland.
We find this excuse untenable only to avoid responsibility. The plea
raised is not a justification for permitting violation of law by the
dairies to the detriment of the rights of the citizens. To enforce rule
of law andprevent the causing ofpollution and hazard to the
health of the inhabitants, activities operating in violation
must beforthwith stopped and compensation recoveredfor the
violations. Prosecution may be initiated and source of
pollution may be closed. DPCC must also take necessary action
on its part. If the EDIC remains non-compliant, the
Commissioner will be personally held responsible. Let the
compliance report be file within two months by e-mail at judicial­
nqt@:gov.in preferably in the fonn of searchable PDF/ OCR Support
PDF and not in thefonn ofImage PDF."

6. We note from record that CA (Diary No.) 5433/2021 State of UP vs.

Abhisht Kusum Gupta has been dismissed by the Hon'ble Supreme Court

on the ground of limitation against an earlier order in this matter. As

alreadymentioned, the matter is now scheduled tobe listed for hearing on

22.06.2021. In the meanwhile, the EDMC has issued closure notice dated

24.02.2021, which is said to be 'misinterpretation' of order of this Tribunal

and otherwise unsustainable.

7. The impugned order, after referring to the above proceedings,

mentions that:

"5. There is nofacilityfor treating of dairy waste in Gharoli
Dairy Colony and Gharoli Village. Thus, to comply the order
of Hon'ble NGT court is a priority for EDIC to check the
pollution of Irrigation Canal in Section 137, Noida, Uttar
Pradesh. Therefore, closing of diaries at above area is
unavoidable.

6. Therefore, you are hereby directed to close down your
dairy business at your premises within days after receipt of
this notice or otherwise department wl! take suitable action
against you including sealing action of your dairy."

4
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8. Main contention on behalf of the applicants in IAs is that action of

the EDMC is based on wrong interpretation of order dated 06.11.2020.

The dairies in question have been in existence since 1976. The applicants

have been paying electricity bills, license fee and renewal fee for the license

to operate the dairies. They are getting water supply from private

operators, in absence ofwater supplybythe DJB. They are in the process

of installing bio-gas plant for which land is required. They will not

discharge dung into the sewer or contribute to the air or water

pollution if amiable solution is found by the Tribunal. The closure

will affect the right to livelihood. Waste generated is not hazardous

and is being duly collected. Bio-medical waste Management Rules,

2016 are also being complied with. In absence of infrastructure for

proper handling of waste, the Municipal Corporation should facilitate

the same by composting bio-gas production, manufacturing of dung

wood. The applicants approached the Delhi High Court by way of W.P (CJ

4396/2021, Vrender Singh v. East Delhi Municipal Corporation &: Ors.,

which was disposed of as follows:-

"Learned counsel for the petitioner seeks leave to withdraw the
petition with liberty to approach the National green Tribunal for
appropriate directions.

The petition i.s accordingly dismissed as withdrawn with the liberty
asprayed for."

9. Learned Counsel for the EDMC has opposed the application by

pointing out that currentlypollution is being discharged in the drain or on

land and thus there was no option except to pass closure order to enforce

the law. There is continued violation of environmental norms, statutory

direction of the CPCB and the Water (Prevention and Control of Pollution)

Act, 1974 (the Water Act), Air (Prevention and Control of Pollution) Act,

1981 (the Air Act) and the Environment (Protection) Act, 1986 (the EP Act).
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Mere holding of license for operating the dairy or allotment of land for the

purpose does not create any right to violate the environment laws. The

action of the EDMC is thus consistent with the mandate of law of ensuring

that no pollutant is discharge into a water body which is criminal offense

under Section 26 read with other provisions of the Water Act. An activity

which is crime under the law of the land has to be stopped. Further

reference has been made to an order of this Tribunal on the subject dated

08.10.2020 in O.A No. 46/2018, Nuggehalli Jayasimha v. Government of

NCTofDelhi. Therein, reference was made to the judgement ofDelhi High

Court in Common Cause v. UOI (2007 SCC Online Del 863), that

hygiene and protection of environment in operating dairies in Delhi

was required. Under the directions of Delhi High Court, a policy was

framed by the MCD on 17.07.2010, laying down standards to be followed.

The Tribunal also referred to report of the Expert Committee constituted

by the Indian Council for Agricultural Research, Government of India

dated 01.11.2016 under the Chairmanship ofDr. Arjava Sharma, Director,

ICARNBAGR, Kamal on sustainable management of the cattle in the light

of adverse consequences of the dairy activities on the environment. On

direction of the Tribunal, the CPCB proposed guidelines which were filed

with its report dated 01.10.2020 proposing regulatory mechanism in the

form of consents under the Water and the Air Acts. The Tribunal directed

the mechanism to be finalized and published. In the said matter also,

CAT7285/2019 fled by the South Delhi Municipal Corporation against

earlier direction of the Tribunal was dismissed by the Hon'ble Supreme

Court on 16.9.2019. 1t will be appropriate to reproduce extracts from the

said order:-

"
1. The issuefor consideration is the enforcement ofenvironmental
norms in functioning of dairies. The Tribunal earlier considered the
grievance that unscientific management of solid and liquid
waste from such dairies, by dumping such waste in drains or
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in open generates Ammonia and Nitrogen oxides in the air and
nitrate in soil and ground water. The odour from dairies
negatively impacts the air quality. Ammonia is wafted into the
air from manure lagoons. Gases known as volatile organic
compounds are created by the hugepiles offeed. Thefoul smell
from the dairy causes migraine and headache. People have no
option but to inhale the impure/foul air present in the
atmosphere. In the light of inspection reports dated
04.12.2015 and 15.12.2015, prepared by the Animal Welfare
Board of India, it was noted that there was rampant use of
Schedule H drugs, oxytocin injections, syringes, plastic bottles
and other veterinary drugs etc. which are disposed of
improperly and in unscientific manner, in violation of Bio­
medical Waste Management Rules, 2016. The dairies were not
following waste management practices. There was violation of
Food Safety and Standards (Licence and Registration ofFood
Businesses) Regulations, 2011.

2. The Tribunal issued directionsfor enforcement ofnorms
against which Civil Appeal No. 7285/2019, filed by the SDIC,
was dismissed by the Hon'ble Supreme Court. The Tribunal
referred to the judgement of the Delhi High Court in Common
Cause v. UOI, (2007 SCC Online Del 863), wherein Municipal
Corporation of Delhi was directed to formulate a licensing
policy under Section 417 of the Delhi Municipal Corporation
Act, 1957. The High Court observed that the dairies need to be
relocated on account of hazard of stray cattle on the roads
and trauma faced by the cattle in the cities on account of
traffic. Reference was also made to the filth, squalor and
outbreak of diseases. As a short-term measure, preventive
steps were requiredfor hygiene and protection ofenvironment.
Our attention has been drawn to a policy framed by the MCD
on 17.07.2010 prohibiting keeping of cattle in any premises
without license. Authorized dairy areas were specified and
standards and measures were also specified. Reference was
also been made to the report of an Expert Committee
constituted by the Indian Council for Agricultural Research,
Government of India, dated 01.11.2016 under the
Chairmanship of Dr. Arjava Sharma, Director, ICARNBAGR,
Kamal. The report dealt with sustainable management of
unproductive cattle. The report specifies land requirement,
feeding requirement, labour requirement and health
management. The Tribunal also noted various articles on the
subject' which highlight adverse consequences on the
environment due to illegal and unscientific dairy activities. It
was also observed that there was violation of various
provisions of the Delhi Municipal Corporation Act, 1957.

1 "Delhi is major contributor of population in Yamuna" published in "The Hindu"
dated17.04.2007, "Feeding on plastic poses high risk to lives, output of stray cattle"
published in "Indian Today" dated 08.05.2017, "Serious farm population breaches rise in
UK-and many go unprosecuted" published in "Guardian" dated 21.05.2017, "How growth in
Dairy is affecting the environment" published in "The New York Times" dated0l.05.20015
and "Stray cows clog South Delhi roads" published in "The Times of India" dated 05.08.2012
and research papers titled "Nitrogen pollution by dairy cows and its mitigation by dietary
manipulation", "Impact of Dairy Effluent on Environment-A Environmental Science and
Engineering (Subseries: Environmental Science)", apart from other documents and
photographs.
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5. Accordingly, afurther report dated 01.10.2020 has been.filed by the
CPCB to the effect that the Guidelines have been finalized on
05.06.2020. The same have been uploaded on the website and
circulated to all the State PCBs/PCCs. The Guidelines deal with solid
waste management, water waste management, air quality
management, siting policy and regulatory/monitoring mechanism. We
consider it appropriate to quote extracts dealing with the Siting Policy
and Regulatory/Monitoring mechanism:
"4. Siting Policy:

The siting criteria will be applicablefornew establishment, however,
the existing establishments should take appropriatepollution control
measures asper the guidelines. The siting policyfordairyfarms and
gaushalas are asfollow:

i. Dairyfarms and gaushalas should be located outside city/village
boundaries, atleast 200 meters away from residential dwellings
and 500 meters awayfrom hospitals & schools.

ii. Dairyfarms and gaushalas should not be located inflood prone
areas, subject to flooding at 1-in-25-year ormorefrequent levels
in order to avoid contamination ofwater bodies.

iii. Dairyfarms and gaushalas should not be located in areas with
shallow groundwater depth of about 10 to 12 feet and in
particular in alluvium areas in order to avoid groundwater
contamination.

iv. Dairyfarms and gaushalas may be allowed to follow minimum
distance criteria given belowwhich may be subject to vary with
the local conditions:

a. National and State Highways: 200 meters from National
Highway and 100 metersfrom State Highway in order to
avoid odour nuisance and road accident caused due to
cattle.

b. Major drinking water reservoir on catchment side: 500
meters in order to avoid water contamination due to
leakages/spillagesfrom the dairyfarms and gaushalas.

c. Drinking water source like wells, summer storage tanks,
other tanks (drinking water): 100 meters in order to avoid
water contamination.

d. Major watercourses like River and Lake: 500 meters in
order to avoid water contamination.

e. Canals: 200 meters in order to avoid water contamination.
f. Inter-se distance between two establishments should be

atleast 5 metersfor ventilation. Each unit should provide
atleast 2.5 metersfrom each side and develop the green
belt.

5. Regulatory/Monitoring Iechanism:

i. The local authorities/corporations should carry out
inventory of the dairyfarms and gaushalas located in
theirjurisdiction in the modified inventoryproforma given at
Annexure-A. The same should be updated and shared with
the concerned SPCB/PCC on annual basis (calendar year
wise).
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ii. The local bodies/municipal corporations shall
publish a public notice in newspapers and on their
websitefor registration ofdairyfarms andgaushalas
as per municipal law. The registration may be done
preferably through online mode and same may be
displayed at their websites.

iii. The SPCBs/PCCs shall publish apublic notice for dairy
farms andgaushalas to obtain consent to establish and
consent to operate under WaterAct, 1974 as well as Air
Act, 1981 as per the categorization of industries. CPCB
issued directions on 10.07.2020 under Section 18{1)(b) of the
Water {Prevention & Control ofPollution) Act, 1974 and the Air
{Prevention & Control of Pollution) Act, 1981 regarding
classification ofDairy Farms and Gaushalas into Orange and
Green Category, respectively.

v. T'he SPCBS/PCCs/local bodies/municipal corporations
shall upload the environmental guidelines and Form-A
for compliance status of environmental guidelines on
their website and also circulate to all the dairyfarms
and gaushalas. The compiled status of compliance in the
form of report shall be submitted once in six months by
SPCBs/PCCs to CPCB for Audit purpose. The concerned
SPCBs/PCCs/local bodies/corporations should monitor the
dairy farms and gaushalas on regular basis to ensure the
proper disposal of cattle dung and wastewater to check
compliance of environmental norms. The SPCBs/PCCs will
considered the carrying capacity of the surroundings while
allowing a new establishment and laying down the
environmental norms.

vi. The SPCBs/PCCs shall carry out environmental audit of
atleast 2 dairy farms and 2 gaushalas, randomly
selectedfrom each district of the state/UT' and submit
the compliance and action taken report to CPCB on
halfyearly basis.

vii. CPCB shall carry out environmental auditing of4 dairyfarms
and 4 gaushalas in each state/UT, randomly selected based
on the information received from SPCBs/PCCs on annual
basis.

viii. In case of any violation of environmental norms under the
Water {Prevention and Control ofPollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 and
Environmental {Protect) Act, 1986 by dairy farms and
gaushalas, the concerned SPCBs/PCCs should impose
environmental compensation as per the CPCB
methodology for "Environmental Compensation to be
levied on Industrial Units", for damaging the environment
and in order to stop polluting activity and initiate prosecution
for repeatedly polluting units.

ix. SPCBs/PCCs should provide training and consultation to the
Gram Panchayat for implementation of guidelines in their
jurisdiction. Gram Panchayat should ensure the
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implementation of the guidelines by dairy farms and
gaushalas falling under their jurisdiction for handling and
management of the wastes.

x. Hands on practical trainings on environment/waste
management & treatment technologies, scientific feeding for
enteric methane reduction, waste to wealth management
programme, etc. should be provided to dairy
workers/entrepreneurs by the local bodies/SPCBs/PCCs on
regular interval."

6. Shri Raj Panjwani, learned Senior counsel appearing for the
applicant has made some pertinent observations and submissions
about the report contained in the written note filed. The CPCB may
consider the same and if necessary, also have oral interaction with
Shri. Panjwani on telephone/video conference, as agreed to by him.
In the light thereof, suitable changes may be made and either the
Guidelines may be suitably revised considering all the points or a
corrigendum may be issued. This exercise may be completed within
one month. Thereafter, the CPCB may forward the finalized
Guidelinesfor compliance to the ChiefSecretaries ofall the State/UTs
and the State PCBs/PCCs. The State PCB/PCCs and all other
statutory authorities may strictly follow the Guidelines and take
remedial action wherever any violation comes to the notice of such
authorities. The CPCB may also develop an App, ifnot already done,
for redressal ofany grievances relating to violation ofsuch norms and
such App may be circulated to the generalpublic. The CPCB may also
monitor this aspectfrom time to time.

The Application is disposed of

A copy of this order be sent to the CPCB by email for
compliance."

10. In view of the above, it is seen that the matter has been dealt with

earlier by the Delhi High Court and directions issued for maintaining

environmental norms. Thereafter, MCD has framed policy which is not

being complied with. CPCB has issued statutory directions to the EDMC

which are operative. The EDMC has found violations which are not

rebutted. The Tribunal has directed remedial action in the matter against

which the matter has gone to the Hon'ble Supreme Court twice without

any change in the order of the NGT. At this stage, it is not possible to

entertain plea which in substance is for review so as to permit dairies to

continue without compliance of environmental norms. The dairies in

question have thus either to be closed or can be allowed after ensuring
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compliance ofnorms so as to ensure that there is no discharge of pollution

in the water body or on land and there is scientific management of the

waste. Further, the dairies can be operated only after obtaining requisite

consents under the Water and the Air Acts and compliance of sitingnorms.

11. Accordingly, we find no merit in the applications. If the dairies in

question are to be allowed, it cannot be at the cost of public hygiene and

health and can be only after the environmental norms are duly followed,

including siting norms and carrying capacity of the recipient environment

to sustain such activities without violating air and water standards. Only

such number as may be found viable can be allowed. They have to take

requisite Consents under the Water and the Air Acts. The dairies operating

standalone or in clusters, are required to have Waste water treatment

plant or Common Facility to treat waste water and management of dung.

Besides, dairies are to complywith all other Guidelines issued by the CPCB

in terms of order in OA No. 46/2018, supra. Till such compliance, the

regulatory bodies - the EDMC, DPCC and the CPCB are free to proceed,

according to law, in the matter of taking necessary coercive measures, as

earlier directed. A joint committee comprising of the CPCB, DPCC and the

EDMC (with EDMC as the nodal agency) may go into the surviving issues,

pending further hearing on 22.6.2021.

Accordingly, I.A. Nos. 109 to 111/2021 stand disposed of.

A copy of this order be forwarded to the CPCB, DPCC and the EDMC

by email for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

11

0$5



May 27, 2021
I.A. No. 109/2021, I.A. No. 110/2021
& I.A. No.111/2021 IN
Original Application No. 1002/2018
AB

M. Sathyanarayanan, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM
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